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LOK SABHA DEBATES 

LOKSABHA 

Friday, December 16, 1988/Agrahayana 
25. 1910 (Saka) 

The Lok Sabha met at Eleven of the Clock 

[MR. SPEAKER In the Chat~ 

[ Translation] 

SHRI HARISH RAWAT (Almora) Mr 
Speaker, Sir, the hon. Minister of labour IS 

present here in the House, thercf9fe 
Through you, I would like to tell him that the 
owners of big newspapers prevlou~ly used 
to appoint the editors only on contract basIs 
but no~ they have started appOInting sub-
editors. roporters, law reporters staff report-
ers and correspondents also on a contract 
basis. 

MR:SPEAKER: You give me In Writing, 
I will look into it. 

SHRI HARISH RAWAT: This WIlt curb 
the freedom of the press. 

MR. SPEAKER: It's IS enough now 
pJease sit down. 

[English] 

SHRI S. JAIPAL REDDY 
(Mahbubnagar): While agreeing With him on 
that issue, tet me draw your attention to 
another issue. 

MR. SPEAKER: You are killing two 
birds with one stone. 

SMRI S. JAIP.Al REDDY: 'totally agree 

With him For once I find myself in agreement 
With him. 

MR. SPEAKER: For once you are to-
gether. You are not two, you are eleven now. 

SHRI S. JAIPAL REDDY: An 
extraordinary situation has arisen because 
NABARD has completely stopped the flow of 
credit to cooperative institutions in as many 
as seven States. You have permitted me 
under Rule 377 

MR SPEAKER: I have allowed you 
under Rule 377. I also agree with you on one 
thing, that there should be a via media by 
which the poor farmer does not suffer. There 
should be a via media, there should be a 
compromise between the two and we also 
should try to find a way out. I think I will ask 
the Finance MInister to look into it that the 
institution should not be destroyed for cheap 
gimmicks and we must realise that certain 
things are put in proper order so that the 
institution also goes on and the farmers do 
not suffer. 

PROF. MADHU DANDAVATE (Ra-
japur): I had given an adjournment motion. 
I am WithdraWing that. 

MR SPEAKER: Right Thank you very 
much. 

PROF. SAIFUDDIN SOZ (Baramulla): 
We are faCing a great difficulty in respect of 
energy In the Kashmir Province, due to acute 
shortage of electricity. 

[ Trans/atlon} 

MR. SPEAKE~ I have got it done. 

PROF. SAIFUDDIN SOZ: You had 
been kind enouQh that time. 
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MR. SPEAKER: I Will ask hIm agall1 to 
see to it. 

PROF. SlA\FUDDIN SOZ There re-
mains a complete black our for four days In 
a week. The circulars are being sent dally by 
the new Minister, Shn Kalpnath Ral to Invl!e 
the suggestions with a view to solve the 
problem. We have given suggeS{lon four 
times but again we have received a fresh 
circular. He should arrange to stay for full 
four days in Kashmir. Jammu may be less 
affected because of the availability of pOWtlr 
there from Salal. 

[English] 

We cannot take electricity to KashmIr 
because there are no transmission l,nf'S 

[ TransiatlOn1 

MR. SPEAKER: If power IS not maJe 
available to them, they will be totally freez(.d. 

PROF. SAIFUDDIN SOZ: This IS the 
winter season and now-a-days the tempe I a-
ture in Kashmir of below the freezing pOint. If 
Shri Sathe is uI"able to go there, at least Shn 
Kalpnath Rai shoutd go ~rQ. 

IEngJJsh) 

SHRI SHANTARAM NAIK (PanaJI): A 
pathetIC story oi a rape VictIm has cc'ne ou1 
In the National Herald. 

[ Translation] 

MR. SPEAKER: This IS a State sut)ject, 
what c;an I do. 

SHR1 SHANTARAM NA~K: It IS not a 
,... subject. It is tne concern of the whole 
,OOlJntr.y • 

JTt.U trIM} 

1115\ SPEA1CER; Mr. Sba ntaram , why 

you are forcing me to do a wrong thing? 

SHRI SHANTARAM: Sir. this is not a 
wrong thing. 

MR. SPEAKER: You may contact the 
Home MInistry. Neither I nor this House has 
got anything to do in this regard. This is a 
state subject. 

PRO. SAIFUDDIN SOZ: Sir, what are 
your dIrections for the Minister of Energy? 

MR SPEAKER: I Will write to them. 

[Engll'5h] 

I WIll ask them. I will ask the MinIster. 

[ Translation] 

SHRJ BALWANT SINGH RAMOOW-
ALIA (Sangrur): Sir, Shri Jagdev Singh 
Tal'Nandl has saId that in the enquiry being 
conducted regarding fatal attack on him that 
hiS relatives are bemg apprehended by the 
pOliCy. The persons nominated have nQt 
been called for. He is completely dissatisfied 
with thiS. 

MR. SPEAKER: You give me in writing, 
I will forward It. 

[English] 

SHRI BASUOEB ACHARIA (Bankura): 
Yesterday you assured me, that you will 
conSIO(lr the motion which I tabled, under 
Rule 184 regarding the action of the Gover-
nor of Kerala In refusing to sign an ordinance 
approved by the State Government. 

[ Translation] 

MR. SPEAKER: I wiD look into it. 

You please listen to me also. 

( Interruptions)-
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[English] 

MR. SPEAKER: Not allowed. 

1 have to get certain clarificatIons. 

( Interruptions) 

SHRI BASUDEB ACHARIA (Bankura): 
Sir, today is the last day. (Interruptions) 

MR. SPEAKER: The problem is that I 
have to go through the process and if I lind 
the motion is in order, then I will do It. 

. (Interruptions) 

MR. SPEAKER: Not allowed. 

(Interruptions), 

MR. SPEAKER: Now I have allowed 
Mr. Patel. 

(Interruptions) 

MR. 'SPEAKER: Mr. Acharia, you al-
ways persist like that. 

(Interruptions) 

[ Translalion) 

MR. SPEAKER: Mr. Dandav~te, kindly 
restrain your friend. 

SHRI SHANTILAL PURUSHOT-
TAMBHAI PATEL: Mr. Speaker. Sir, I made 
contact with the han. Minister of Agriculture. 
He told me that Government would pay for 
Crop Insurance to the farmers. Almost a year 
is going to pass but the farmers have not 
received the insurance money. The should 
be paid the insurance money at the earliest. 

MR. SPEAKER: I Will talk to him. I do not 
trust insurance agencies. 

SHRI BALKAVI BAIRAGI (Manosaur): 
Mr. -Speaker. Sir •.• 

*Not recorded. 

MR. SPEAK-cH: Mr. Bairagi. I am see-
ing your hand. I think your hand is not coop-
erating with the '8airagi' you have accepted-
as a way of life. 

( Interruptions) 

[English] 

SHRIMATI qEETA MUKHERJEE 
(Panskura): Sir. on 16.8.1988 the Minister 
for Home Affairs assured me on the floor Of 
the House that the murder of an Adivasi bo~ 
under Chaibasa police station in BiharwiR ~ 
inquired into ... (Interruptions) 

[ Translation] 

MR. SPEAKER: You give me in writing. 
I will ask for the information. The committee 
on Government Assurances is also there. 

( InterruptiOf1..~) 

SHRI BALKAVI BAIRAGI: Mr. 
Speaker, Sir. I would like to request the han. 
Labour Minister to asSUre the House that the 
repen of the 8achhawat Commission re-
garding the journalists will be made avail-
able by the months ... 

MH. SPEAKER: Y~l Qive it in writing. 

SHRl HARISH RAWAT: The han. 
Mlnister is present here and he can say that 
the report will be available by 30th Decem-
ber. 

MR. SPEAKER: t.· ... Rawat, I did not 
allow you. I have asked him to give It in 
Writing so that this may go in record. I win also 
write. In this way it-wdl be doubty sure. 

(Englisn] 

That is what I am trying to do. 

[ Translation] 

SHRI BALKAVI BAIRAGI: Besides 
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that, I would like to know the tIme when the 
Government proposes to appoint a commis-
sion regarding the pension to journalists. 

MR. SPEAKER: I will talk to hlln 

SHRI MOHO. AYUB KHAN (Udh2m· 
pur): Sir, I would like to tell the Minister of 
Surface Transport that the construction work 
of the road from Buddal to Ramban, stat1ed 
by hIS Ministry is not yet complete and rt has 
be~n stopped. 

MR. SPEAKER: Give me In Writing, I 
wilt g,:t it done. 

SHRI MOHO. AYUB KHAN' More than 
one lakh people of that area are In gr€C1t 
dffficutty. 

MR. SPEAKER: Yes, Mr. Chowdhary. 

[English] 

SHRI SAIFUODIN CHOWDHARY 
(Katwa): You are also Chowdhary, Sir, 

[Translation] 

MR. SPEAKER: I agree with you. 

( Interruptions) 

{English] 

SHRI SAIFUDDIN CHOWDHARY: Slf, 

today is the last day of thIS Session 

MR. SPEAKER: The Prime Mlnt5ter I~ 
going to VISit China. It IS a very Important 
event, I think. We should make a reference 
and this House shOUld express Its good 
Wishes for the VISit of the pnme Minister to 
China. We hope that there would be a devel-
opment of better relations between the two 
countries. 

[ Translation1 

MR. SPEAKER: I agree With you. 

[English] 

SHRI HARISH RAWAT: We suppon 
him. 

[ Translation] 

MR. SPEAKER: Well done, well done. 
Chawdhry Sahib. Our culture, nature, reli-
gion, our deeds and our atmosphere indi-
cate that we desire peace. We do not want to 
create troubles. We are always ready for 
frtendly relations but If anyone does not want 
to, 11 IS upto him 

( Interruptions) 

[Eng/Jsh} 

PROF SAIFUDDIN SOZ: Sir, Mr. eho-
wdhary deserves congratulations ... (Inter-
rupt;ons) 

MR. SPEAKER: Yes, give him all the 
credIt. Th", credit goes to him. I only support 
him. 

( Interruptions) 

r Translation] 

SHRI VIJOY KUMAR YADAV (Nal-
anda): Mr. Speaker, Sir, time and again I 
have drawn the attention of the House to the 
fact that the Issue of the minimum wages to 
40 lakhs Beedl workers of the country is still 
pending and many State Governments have 
not Implemented the minimum wages ... 

MR. SPEAKER: Is It a subject of the 
State or of the Centre? 

SHRI VlJOY KUMAR YADAV: Unless 
the Central Minister interferes ... 

MR. SPEAKER: I wtll ask him to do It. 
But sometimes you object to the interference 
by the Central Government and now you are 
dcmLlndlng the Minister of the Centre to 
Interfere. 

SHRI VIJOV KUMAR YADAV: I have 
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written a letter and made a request also. 

SHRI MOHO. AYUB KHAN 
(Jhunjhunu): Mr\. Speaker, Sir, there are 
some districts in 'Rajasthan, large parts of 
which have been declared as dark zones 

MR. SPEAKER: Which are these par-
ticular areas? 

SHRJ MOHO. AYUB KHAN. Jhunjhunu 
and Sikar. Sir, through you, I v/ould likE. to 
make an appeal to the hon. Minister of /\gn-
culture to alleviate the condition of the~c 
dark zones so that the farmers could get tl18 
facIlities for which they ale entitled. Due to 
their beng declared as dark zones the f")CIII-

ties have not reached the farmcr& 

MR. SPEAKER: Please proceed. 

SHRI MOHO. AYUB KHAN SII, 
through you, I request the hon. Mlnlstor to 
alleviate the condition of these dark zoneS ....tt 
the earliest. 

MR. SPEAKER: Mr. Khan, it will be 
done. 

SHRI RAMASHRAY PRASAD SINGH 
(Jahanabad): Mr. Speaker, Sir, a number of 
important irrigation schemes in our al ea ,lr{; 

pending with the Central Government for the 
last 10 to 13 years. Far example, Muhana 
dam is pending for last 13 years and the 
Punpun Daradha Project far the last 8 ye':!rs. 
I request the Government to apprO\/p the 
proposals at the earliest so that work could 
be started on these projects. 

MR. SPEAKER: tWill onqulle h,)w 
many projects are still pending. 

11.12 hrs. 

PAPERS LAID ON THE TABLE 

[English] 

Statement regarding review on the 
working of and AnnuaJ Report of the 
Bhan~t Yantra Nigam Ltd, Allahabad 
and Heavy Engineering Corporl'.tlon 

ltd, Ranchl for 1987-88 etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AF· 
FAJRS AND MINISTRY OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRIMATI 
SHEILA DIKSHIT): Sir, on behaH of Shri J. 
Vengal Rao, I beg to lay on the Table a copy 
each of the following papers (Hindi and 
English versions) under sub-section (1) of 
section 619A of the Companies Act, 1956:-

(a) (I) A statement regarding Re-
view by the Government on the 
workIng of the Sharat Yantra 
Nigam Limited, Allahabad, and 
Its Subsidiaries, for the year 
1987-88. 

(II) Annual Report of the Bharat 
Yantra Nigam Limited, Al-
lahabad, and its Subsidiaries for 
the year 1987 -88 along with 
Audited Accounts and com-
ments of the Comptroller and 
Auditor General thereon. 
[Placed in Ubrary 599 No. LT-
7081/88} 

(b) (i) A statement regarding Re-
view by the Government on the 
working of the Heavy Engineer-
ing Corporation Limited, Ranchi, 
for the year 1987-88. 

(II) Annual Report of the Heavy 
Engineering Corporation lim-
ited, Ranchi. for the year 1987-
88 along with Audited Accounts 
and comments of the Comptrol-
ler and Auditor General thereon. 
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[Placed in Library See No. L T-
7082188] 

Review of the working of and Annual 
Report of the Andaman and Nicobar 

Island Forest and Plantation Develop-
ment Corporation Ltd. Port Blair for 
1987-88 and Annual Report of the 

Wildlife InslHute of India, Dehradun for 
1987-88 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): 1 bog 
to lay on the Table:-

(1 ) A copy each of the following 
papers {Hindi and English ver-
sions) under sub-section (1) of 
section 619A of the Companies 
Act,1956:-

(i) ReView by thQ Governm~nt 
on the working of the An-
daman and Nlcobar Islands 
Forest and Plantation De-
velopment Corporation 
LImited, Port Blair, for the 
year 1987-88 

(ii) Annual Report 'of the An-
daman and Nlcobar Islands 
Forest and Plantotlon De-
velopment Corporation 
limited, Port Blair, for the 
year 1987-88 along 'lvlth 
Audited Accounts and com-
me;lts of the Comptroller 
and Auditor Gene'a! 
thereon. [Placed In Llbr,lry 
See No. l T-7083,dS] 

(2) A copy of the Annual He~(jrt 

(HindI and Engll~h verSIOII:3) of 
the Wildlife Instltutt:! of 11ula, 
Dehradun, for the year 1987 813 
along with Audited ALcount~ 
(Placed In Library See No. LT· 
7084/88] 

RevIew on the working of and Annual 
Report of the Modern Food Induatr •• 

(India) Ltd. for 1987-88 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI JAGDISH lYTLER): I 
beg to lay on' Table a copy each of the 
following papers (Hindi and English ver-
sions) sub-sectIOn (1) of section 619A of the 
Companies Act, 1956:-

(I) ReView by the Government on 
the working of the Modern Food 
Industries (India) Limited, New 
Deihl, for the year 1987-88. 

(ii) Annual Report of the Modern 
Food Industries (India) Limited, 
New Delhi, for the year 1987-88 
along with Audited Accounts and 
comments of the Comptroller 
and Auditor General thereon. 
[Placed In Library 588 No. L T-
7085/88) 

Notification under MajorPort Trust Act, 
1963 Review on the working and 

Annual Report of Dredging Corporation 
at India Ltd, New Delhi for 1987-88 

Annual Administrative ,eport of 
Mormugao Port Trust and Report on the 

working of Mormugao Port Trust for 
1987-88 etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AF-
FAIRS AND MINISTER OF STATE IN THE 
Pf~IME MINISTER'S OFFICE (SHRIMATI 
SHEILA DIKSHIT). SIR, on behaH of Shri 
RajGsh Pilot, I be!] to lay on the TabJe:-

(1) A copy each of the following 
Notifications (Hindi and English 
versions) under sub-section (4) 
of sectIon 124 of the Major Port 
Tru~ts Act, 1963:-

(I) G.S.R. 1006 (E) published 
In Gazette of India dated the 
13th October, 1988 approv-
Ing the Cochin Port (Au-
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thorisation of Pilots) 
Amendment Regulations, 
1988. 

(it) G.G.A. 1008 (E) published 
in Gazette of India dated the 
13th October, 1988 approv-
ing the Visakhapatnam Port 
Employees (leave Travel 
Concession) Sixth Amend-
ment Regulations, 1988. 

(iii) G.S.R. 1009 (E) published 
in Gazette of India dated the 
13th October. 1988 approv-
ing the Visakhapatnam Port 
Employees' (General Provi-
dent Fund) Amendment 
Regulations, 1988. [Placed 
in Ubrary See NO.l T-7086/ 
88] 

(2) A copy each of the follOWing 
papers (Hind and English ver-
sions) under sub-sectlO1\ (1) of 
section 619A of the Companies 
Act, 1956: 

(i) Review by the Gove~nmeni 
on the working of the Dredg-
ing Corporation of India 
limited, New Delhi, tor the 
yeal" 1987 -88. 

(II) Annual Report of the Dredg-
ing Corporation of India 
Limited, New Deihl. for the 
year 1987-88 along With 
Audited Accounts and com-
ments of tha Comptroller 
and' Auditor General 
thereon. [Placed In Library 
Se6 No. l T-7087!881 

(3) (a, A copy of the Annual Admini-
stration Report (Hind and Eng-
lish versions) of the Mormuaao 
Port Trust for the year 1D87-88. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 

lit" MOrmugao Port Trust for the 
year 1987-88. [Placed in Ubrary 
See No. L T -7088/88} 

(4) (i) A copy of the Annual Admini-
stration Report (Hindi and Eng-
lish ver~ions) of the Tuticerin 
Port Trust for the year 1987-88. 

(II) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Tutlcorin Port Trust for the 
year 1987-88. [Placed in Library 
See No. LT-7089188j 

(5) A copy each of the following 
papers (Hindi and English ver-
sions) under sub-section (2) of 
section 1 03 of the Major Port 
Trust Act, 1963:-

(a) (i) Annual Accounts of the Mer-
mugao Port Trust for the year 
1987 -88 together wit... Audit 
Report thereon. 

(ii) Review by the Government 
on the Audited Accounts of the 
Mormugao Port Trust for the 
year 1987-88. {Placed in Library 
Se8 No. IT-7o90/881 

(b) (I) Annual Accounts of the Tuti-
conn Port Trust for the year 
1987 -88 together with Audit 
Report thereon. 

(ii) ReView by the Government 
on the Audited Accounts of the 
Tuticorin Port Trust for the year 
1987-88. [Placed in library See 
No. l T 70911881 

(c) (i} AnnL.al Accounts of the Ma-
dras Port Trust for the year 1987-
88 together with Audit report 
thereon. 

(II) Review by the Government 
on the Audited Accounts of the 
Madras Port Trust 10r the year 
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1987-88. (Placed to library See 
No. l T-7092/88] 

(6) (i) A copy of the Annual Report 
Hindi and English versIons) of 
the Kandla Dock Labour Board 
for the year 1987-88 along With 
Audited Accounts. 

(ii) A copy of the Review (Hind 
and English versions) by the 
Government on the workmg of 
the Kandla Dock Labour Board 
for the year 1987-88. [Placed In 
library See No. L T 7093188] 

Annual Report and review on the 
working of International Airports 

Authority of india for 1987-88 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM(SHRISHIVRAJV. PATIL)' Ibea 
to lay on the Table-

(1) (i) A copy of the Annual Report 
(Hind and English versions) of 
the Internatronaf Airports Au-
thority of 1f'ldIH for the year 1987-
88 along With Audited Accounts, 
under sub-sectIon (4) of sectIon 
24 and sub-sectIOn (2' of 5dctlon 
25 of the InternatIonal AIrports 
Authority Act, 1971 

(II) A copy of the ReI/lew (Hindi 
and English versions) by the 
Government 0' the WOr!<.U'9 of 
the International Airport Author-
Ity of IndIa 10r the year 1987-38 
[Placed In LIbrary Sse No L T 
7094/881 

Notification under Customs Act, 1962 

THE MINISTER ,:)F STATE IN THE 
DEPARTMF~T OF REVENUE: IN THE 
MINISTRY OF FINANCE (SHRI A.K 
PANJA): I beg to lay on the Table-

-(1) A copy each of the folloWing NolI'I 
cations (Hindi and EnglISh versions) 

under sectIOn 159 OJ the Customs 
Act. 196,":-

(I) S O. 1136 (E) publlsned in Ga-
zette of India dated the 2nd 
December. 1988 together with 
an explanatory memorandum 
laYing down the revised rates of 
exchange for conversions of 
Australian Dollars and Ponds 
Sterling Into Indian currency or 
vlce-varsa. 

(ii) G.S.R. 1145 (E) pUblished in 
Gazette ot India da~ed the 5th 
December, 1988 rescinding the 
NotIfication No. 186-Cus, dated 
the 15t December. 196A prohib-
itIng the Import into India of the 
periodical entitl~d 'Peking Re-
vIew". 

(III) SO. 1152 (E) published in Ga-
zette of India dated the 6th De-
cember, 1988 together with an 
explanatory memorandum lay-
Ing cown the revised rate of 
excnange for conversion of 
Canadian Dollars into Indian 
currency or vlce-I/ersa. 

(11/) The Customs and Llentral Ex-
cIse Duties Drawback (Amend-
ment) Rules, I ~88 pubhshed in 
NotIfication No. G.S.R. 1111 (E) 
In Gazette of India dated the 1 st 
December, 1988. 

,2) A copy of t"e NotificatIOn No. 
G.S.R. 1164 (E) (Hindi and 
English versions) published In 
Gazette of India dated the 9th 
December. 1988 together With 
'!n explanatory memorandum 
prescribing a concessional rate 
of duty of eJCclse lor 100 per cent 
export-oriErnted undertakings 
whICh are utilising their entire 
requiremEtnt of raw materials 
from indigenocs sources, 
equivalent to the excise duty 
payable by units other than 100 
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par cent export-oriented under-
takings pius an additional 
amount of 50 per ~nt of the 
basic duty leviable thereon. 
[Placed in Library See No. l T-
7095/881 

I, 

Annual Report and review on the 
working of Institute for Defence Studies 

and Analysis for 1987-1988 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODl]C-
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANI PANI-
GRAHl): I beg to lay on the Table-

(1) (i) A copy of the Annual nr':Jurt 
(Hindi and Engilsh versions) ::;1 
the Institute for Defence St,,~~I'-~, 
and AnalysIs, New Dell" tor lilt:! 

year 1987-88 along with Audlh-d 
Accounts. 

(ii) A copy of thE: Review (Hindi 
and English versions} by the 
Government on the working of 
the Institute ~or Defen(..~ and 
Analysis, New Delhi, f"r the year 
1987-88. [Placed in '_Ibrary See 
No. LT-7096/88] 

Notification under Tamil Nadu Recogni-
sed Private Schools (Regulation) Act, 

Annual Report and review on the 
working of Rashtriya Manav Sangraha-

laya, Bhopal for 1986·87 and AnnULlI 
Report and review on the working of 

Indian Institute of Technology for 1987-
88, etc. 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT lL P. 
SHAHI): I beg to lay on Table:-

(1) A copy of the Notification No. 
G.O. Ms. No. 1071, Educatior. 
(Hindi and English versiof's) 
published in Tamil Nadu Gazette 
dated the 14th June, 1988. is-

sued under sttCtion 56 of the 
Tamil Nadu Recognised Private 
Schools (Regulations) Act. 1973 
read with Clause (c) (iv) of the 
Proclamation dated the 30th 
January, 1988 issued by the 
President dated in relation to the 
State of Tamil Nadu. [Placed in 
Library See No. LT-7097/88] 

(2) (i) A copy of the Annual Report 
(Hindi a~d English versions) of 
the Rashtriya Manav Sangraha-
laya, Bhopa.l, for the year 1986-
87 along with Audited Accounts. 

(If) A copy of th Review (Hindi 
c1nd Ef1glish versions) by the 
Govtrnment on the working of 
the Rash1riya Manav Sangraha-
laya, Bhopal, for the year 1986-
87. 

(3) A statement (Hindi and Englisl" 
versions) showing reasons tOI 

oblay In laying the papers men-
tioned at (2) above. [Placed in 
Library See No. LT-7098./88] 

(4) (I) A copy of the Annual Report 
(Hindi and English versions) of 
the Indian Institute of Technol-
ogy. Kanpur, for the year 1987-
88 along with Audited Accounts. 

(il) A COpy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Indian Institute of T echr'lol-
ogy Kanpur, for the year 1987-
38. [Placed in Ubrary 599 No. 
L T-7099/88] 

(5) (i> A copy of the Annual Report 
(Hindi and English versions) of 
the Motilal Nehru Regional Engi-
neering Cotlege, Anahabad. for 
the year 1987-88. 

(Ii) A copy of the Review (Hindi 
and English versions) by the 
Government or'! the working of 
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the Uotdal Nehru RegIOnal Engi-
neering Co"ege, Allahabad, for 
the year 1987-88 [Placed In 

LIbrary See No. l T-7100I8BJ 

(6) (I) A copy of the Annual Report 
(Hindi and English versions) of 
the Technacal Teachers' Train-
ing Institute, Bhopal, for the year 
1987-88 along with Audited 
Accounts. 

(ii) A copy of the ReView (Hl!1dl 
and English versions) by the 
Government on the working of 
the Technical Teachers' Train-
Ing Institute, Bhopal, for the year 
1987-88 [Placed In library See 
No IT-7101188J 

(7) (I) A copy of the Annual Report 
(Hindi and English versions) of 
the Board of Apprenticeship 
Training, Kanpur, for the year 
1987-88 along With Audited 
Accounts 

(iI) A copy of the ReView (Hindi 
and English versions) by tne 
Government on the working of 
the Board of Apprentlceshlo 
Tramlng, Kanpur, for the ~ em 
1987-88 (Placed In Library See 
No. l T-71 021881 

(8) (i) A copy of the Annual Heport 
(Hindi and English versIOns) of 
the Bal Bhavan Society India, 
New Deihl, for the year 1987-88 
along with Aud~ed Accounts 

(Ii) A statement regarding Re 
view (Hindi and English ver-
sIOns) by the Government on the 
workIng of the Bal Bhavan SOCI-
ety India, New Deihl, for the year 
1987-88 [placed In library See 
No. LT-71 03/88] 

Indian Administrative Service (Appoint-
ment by Promotion) Amendment 

Regulations 1988; Annual Report of the 
Central Vigilance ~mmJsslon 'or 1 N7, 

etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AF· 
FAJRS AND MINISTER OF STATE IN THE 
PRIME MINSTER'S OFFICE (SHRIMATI 
SHEILA DIKSHIT) Sir, on behalf of Shn P 
Chldambaram, I beg to lay on the Table-

(1) A copy of the 'Indian AdminIStra-
tive SerVice (Appointment by 
PromotIOn) Amendment Regu-
lations, 1988 (Hindi and English 
versions) published In Notifica-
tion No G S R 1115(E) In Ga-
zette of India dated the 2nd 
December, 1988 under sub-
section (2) of section 3 of the All 
India Services Act, 1951 
[Placed In Library See No. L T-
7104/88] 

(2) (I) A copy of the Annual Repor 
(Htndl and English versIOns) of 
the Central Vigilance CommIS-
Sion, New Delhi, for the period 
from 1st January, 1987 to 31st 
December, 1987 

(II) A copy of the Memoranoutll 
(Hindi and English versions) 
explaining the reaSOAS for non-
acceptance of the CommISsIOn's 
advICe In certain cases men-
tioned In the Report. [Placed In 
Library See No L T -7105/88] 

(3) (I) A copy of the Annual Report 
(Hindi and Enghsh versions) of 
th~ Indian Institute of Pubhc 
Administration, New Delhi, for 
the year 1987-88 along With 
Audltod Accounts. 

(II) A copy of the ReView (Hindi 
and Enghsh versions) by the 
Government on the workmg of 
the Indian lnst8Ute of Public 
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Administration, New Delhi, lor 
the year 1987-88. (Placed in 
Library &1111 No. LT -7106188] 

Annual Report ihd review on the 
working of the Ahmedabad Textile 
Industry Research Association for 

1987-88 -,c. 
THE DEPUTY MINISTER IN THE 

MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI D.L BAITHA): Sir, on behalf of 
Shri Rafique Alam, I beg to lay on the Table 
a copy each of the following Reports (Hindi 
and English versions):-

(1) (i) Annual Report of the Ahme-
dabad Textile Industry's Re-
search Association. Ahme-
dabad, for the year 1987-88 
along with Audited Accounts 
[Placed in Library 589 No. l T-
7107/88) 

(ii) Annual Report of the Bom-
bay, Textile Research Associa-
tion, Bombay, for the year 1987-
88 along with Audited Accounts. 
[Placed in Library See No. L T-
7108/88] 

(iii) Annual Report of the South 
India Textile Research Associa-
tion, Coimbatore, for the year 
1987-88 along with Audited 
Accounts. [Placed in Library See 
No. l T-71 09/88] 

(iv) Annual Report of the North-
ern India Textile Research Asso-
ciation, Ghaziabad, for the year 
1987 -88 along with Audited 
Accounts. [Placed in Library See 
No. l T-71 10/88J 

(2) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on the working of the 
Ahmedabad Textile Industry's 
Research Association. Ahme-
dabad, Bombay Textile Re-
search Association. Bombay I 

South India T exti1e Research 
Aa8ociation Coimbator. and 
Northern India Textile Research 
Association Ghazlabad, for the 
year 1987-88. (Placed in Library 
See No. l T-7110188] 

Review on the working and Annual 
Report of the Hlndu •• n Fertilizer 
Corporation Ud. for 1987-88, etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AF-
FAIRS AND MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRIMATI 
SHEILA DIKSHIT): Sir, on behaH of Shri R. 
Prabhu. J beg to lay on the Table a copy each 
of the following papers (Hindi and English 
versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) Review by the Govemmenton 
the working of the Hindustan 
Fertilizer Corporation Limited, 
New Delhi, for the year 1987-88. 
[Placed in Library See No. l T-
7111/88] 

(ii) Annual Report of Hindustan 
Fertilizer Corporation limited, 
New Delhi. for the year 1987-88 
along with Audited Accounts and 
comments of the Comptroller 
and Auditor General thereon. 

(b) (i) Review by the Government on 
the working of the Rashtriya 
ChemicaJs and Fertilizers lim-
ited, Bombay, for the year 1987-
88. 

(ii) Annual Report of the 
Rashtriya Chemicals and Fertil-
izers Limited, Bombay, for· the 
year 1987-88 along with Audited 
Accounts and comments of the 
Comptroller and Auditor-Gen-
erat thereon. [Placed in Library 
See No. L T -7112188] 

(c) (i) Review by the Govemment on 
the working of the Masras Feltit-
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izers Limited. Madras. for the 
year 1987-88. 

(ti) Annual Report of the Madras 
FertHizers Urn ited. Madras. for 
the year 1987-88 along with 
Audited Accounts and com-
ments of the Comptroller and 
Auditor General thereon. 
[Placed in Library SS9 No. LT-
7113/88] 

Cd) (Q Review by the Government on 
the working of the Pyrites, Phos· 
phates and Chemicals Limited, 
for the year 1987-88. 

(ii) Annual Report of the Pyrites, 
Phosphates and Chemicals 
Limited. for the year 1987-88 
along with Audited Accounts and 
comments of the Comptroller 
and Auditor General thereon. 
[Placed in Library See No. LT-
7114/88] 

(e) (i) Review by the Government on 
the working of th Fertilisers and 
Chemicals Travancore Limited, 
Cachin, for the year 1987-88. 

(ii) Annual Report of the Fertilis-
ers and Chemicals Travancore 
Limited. Cochin, for the year 
1987-88 along with Audited 
Accounts and comments of the 
Comptroller and AudltorGeneral 
thereon. [Placed in Library See 
No. LT-7115/88] 

(f) (i) RevievI-by the Government on 
the working of the Paradeep 
Phosphates Limited, Bhubanes-
war, for the year 1987-88. 

(ii) Annual Report of the Par-
adeep Phosphates Limited, 
Bhubaneswar, for the year 
1987-88 along with Audited 
Accounts and comments of the 
ComptroJfer and Auditor General 
thereon. (Placed in Library See 
No. LT-7116188] 

(g) (i) Review by the Government on 

the working of the Fertffizar Cor-
poration of India Limited, New 
Delhi, for the year 1987-88. 

(U) Ann vat Report of the Fertilizer 
Corporation of India Limited 
New Delhi. for the year 1987-88 
along with Audited Accounts and 
comments of the Comptroller 
and Auditor General thereon. 
[Placed in Library S99 No. L T-
7117/88] 

(h) (I) Review by the Government on 
the working of the National Fertil-
izers Limited, New Delhi, for the 
year 1987-88. 

(ii) Annual Report of the National 
Fertilizers Limited, New Delhi, 
for the year 1987-88 along with 
Audited Accounts and com-
ments of the Comptroller and 
Auditor General thereon. 
[Placed in Library 599 No. L T-
7118/88] 

(I) (I) Review by the Government 
on the working of the Projects 
and Development India Limited, 
New Delhi, for the year 1987-88. 

(ii) Annual Report of the Projects 
and Development India Limited, 
NeY' Delhi, for the year 1987-88 
along with Audited Accounts and 
comments of the Comptroller 
and Auditor General thereon. 
[Placed in Library S99 No. LT-
7119/88] 

Amendment to the Tamil Nadu Legisla-
tive Assembly (TranSit py Railway 

Allowances) Rules, 1987 and statement 
showing the action taken by Govern-

ment on various assurances, promises 
and undertakings given by Ministers 

during various sessions of eighth Lok 
Sabha 

{ Translation] 

MR. SPEAKER: Shellaji, if you are 
tir'ld, showed I allow somebody else on your 
behaU? 
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[Engllsh1 

THE MINISTER OF THE STATE IN 
THE MlNfSTRY OF PARliAMENTARY 
AFFAIRS AND MlNISiER OF STATE IN 
THE PRIME MINISTER'S OFFICE (SHRt-
MATI SHEIlA DIKSHIT): Thank you, Sir. I 
beg to Jay on the Table:-

(1) A copy of the Notification No. 
S.R.O. A-46/8B (Hindi and Eng-
lish versions) published in Tamil 
Nadu Gazette dated the 16th 
March, 198B regarding amend-
ment to the Tamil Nadu LegIsla-
tive Assembly (Transit by Rail-
way Allowances) Rules, 1987, 

(i) Statement No. XX-Fifth Session, 1986 

(ii) Statement No. XVII-Sixth SeSSIon, 
1986 

issued under secdon 14 of the 
Tamil Nadu Payrnel)taf Salaries 
~ 1951 read with etause (c) 
(iv) of the Proclamation dated 
the 30th January, 1 ~88 issued 
by the President in relation to the 
State of T amit Nad~. [Placed in 
Library See No. LT-7120J88] 

(2) A copy each of the following 
statements (Hindi and EngrlSh 
versions) showing the action 
taken by the Government on 
various assurances. promises 
and undertakings given by the 
Ministers during the various 
sessions of Eighth lok Sabha:-

{Placed in Ubrary See No. LT-7121/88] 

[Placed in Library See No. LT-71221881 

(iii) Statement No. XIV-Eighth SeSSIon, 1987 . [Placed in Librmy-See No. LT-7123188] 

(iv) Statement No. X-II Part of Eighth 
Session. 1987 

(v) Statement No. IX-Ninth Ses&ion, 1988 

(vi) Statement No. VII-Tenth SeSSIon, 1988 

(vii) Statement No. III-Eleventh Session. 
1988 

RevIew on the working of and annual 
report of GuJarat Agro Industries 

Corporation for 1985-88 and atatament 
showing reasons for delay 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
VADAV): I beg 10 lay on the Table-

(1) A copy each of the following 
papers (Hindi and English ver-

\ sians) underseetion S'SAof the 
Companies Ad, 1956:· 
(i) Review by the Government 

on the Working of the 
Gujarat Agro Industries 

[Placed in·Library See No. l T-71241SS] 

[Placed in Library See No. l T-7125188] 

[Placed in Library See No. l T-7126188] 

[Placed in Lib;ary See No. l T-7127/88] 

Corporation Limited, Ahme-
dabad, for the" year 1985-
86. 

(ii) Annual Report of the 
Gujarat Agro Industries 
Corporation limited. Ahme-
dabad, for the year 1985-86 
along with Audited Ac-
COUflts and comments of 
the Comptrollerand Auditor 
General thereon. 

(2) A statement (Hindi and English 
versions) showing reasons fbr 
delay in the papers mentioned at 
(1) above. (PJacedin library See 
No. i.T~7128188] 
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11 .. 1S111~ 

PlANTATIONS lABOUR (AMENDMENT) 
Bill· 

(Englsh) 

THE MINISTER .OF LABOUR (SHRI 
BINDESHWARI DUBEy): Sir,l beg to move 
for leave to introduce a BiN further to amend 
the Plantations Labour Id., 1951. 

MR. SPEAKER: The question is: 

"That leave be granted to introduce a 
BiD further to amend the Plantations 
Labour Act, 1951.· 

The motion was adopted 

SHRI BINDESHWARI DUBEY: I intro-
ducethe Biff. 

PROF. MADHU DANDAVATE: (Ra-
japur): Sir, today we have rationalised the 
Zero Hour. 

MR. SPEAKER: Sure. At least once for 
a while change is there. It looks like a wel-
come change, without any fuss. 

11.14 hra. 

MATTER UNDER RULE 3n 
[ Translation] 

(I) Need to allot separate funds 
for development of roads In 
bWyreglona 

SHRI ILL JHlKRAM (Mandla): Mr. 
~. SIr, even after 40 years of Ind. 
pendence transportation problem is stiU 
there In the hilly regio". of the country. 
TheM ...... Ieck aD weather roads and the 
position wlh regard to .~ of bridge. 
continuM to be the lame even now. Due to 

lack of transport facilities, thenI is gr. 
difficulty in undertaking development works 
in then hilly regtoos.1f communication facili-
tie. are cxmtinuously neglected in th_ 
region, the people of the region will only be 
dreaming of the 21 st century. It is. therefore. 
necessary that the Central Government 
should provide additional funds separately 
aocording to the needs of the people in the 
region and direct the State Govemment to 
construct roads, bridges on priority basis in 
these regions. The State should inform the 
Central Govemment about the upto-data 
position of the works undertaken so far. 

[English] 

(II) Need to enquire Into the R. 
covery of less amount from 
drug companies In respect of 
Baralgone Katone 

SHRI SANTOSH KUMAR SINGH 
(Azamgarh): It was indicated in the Affidavit 
filed before the High Court and the Supreme 
Court that the price of Baralgone Ketone 
charged in the formulations is Rs. 24, 735.38 
per Kg but while making recovery in respect 
of this drug a lower price has been taken into 
consideration and as a result an amount of 
As. 3.40 crores upto 1983 has not been 
recovered. Set off percentage/commission 
has been given without any justification. 
Special team which made this assessment 
did not have any experts but consisted of 
persons having inadequate experience or 
background. A full-fledged enquiry should 
be held to uphold the published cause and 
the guitly punished. 

(III) Need to enaurethatthe Report 
of the Wage Board lor journal-
lata and non-journaData I. 
aubmltted by the due date 

SHRI HARISH RAWAT (Almora): 
Thousands of newspaper employee&-Ooth 
journalists and non-journalist8-have been 
keenly awaiting the outcome of the Wage 
Boards headed by Justice Bachawat. For 
on. reason or the other. the Wage Board has 

·PubIIshed In tuette of India extraordinary Part H, Section,2 dated 16.12.88. 
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not bean "*' 10 finalise its recommenda-
tions. It was announced by the Prime Minis-
ter and the labour Minister that the Board 
would sUbmit Its raport by December 31, 
1988. fwish to state on behatf of ad journalist 
and non-joumaltst employees in the news-
paper industry·1hat this dead1ine should be 
adharedto. otherwise it will amount to deny-
ing Justice and fairplay to lhas& employees 
who are generally underpaid and over-
worked. The tentative propoaats announced 
by Justice Bachawat's pane} in September 
were found to be inadequate and they dis-
heartened employees. It should be ensured 
now that the emoluments of the those em-
ployees who have devoted the better part of 
their lives to the industry would get higher 
emoluments than the new entrants tn the 
interests of natural justice. This does not 
mean that new entrants should not be paid 
adequate1y. It means that seniority should 
be respected. 

[ Translation] 

(Iv) Need to provide early 
adequate assistance to the 
people of Bihar affected by 
recent earthquake 

SHRI RAM BHAGAT PASWAN (Ros-
era): Mr. Speaker. Sir. I beg to give the 
following notice under Rule 377. 

In the worst earthquake that hit the 
Darbhanga, Madhubani. Samastipur and 
Monghyer districts of Bihar numerous 
houses collapsed in which thousands of 
people were killed and many were injured. 
The quake hit people are very grateful to the 
Han. Prime Minister who visited the area and 
provided succour to the people. He has 
ordered the Central as well as State Govern-
ments to provide assistance liberally to 
these people. So far as relief is concerned. 
most of the people have n01 yet received it. 
No arrangement has yet been made to pro-
Vide treatment to a number of injured per-
sons. Though the Prime Minister has issued 
strict d~rections to provide all possible pro;-

tection to quake hit people. grant in aid has 
not yet been given to thousands of people 
whose houses collapsed for constructing 
new houses. Due to bungling in relief work in 
Darbhanga district proper arrangement 
have not been made to provide relief to 
thousands of the victims. 

I, therefore, request the Central Gov-
ernment to provide adequate rerlef and 
medicines to quake hit people and provide 
adequate funds to these people for con-
structing houses without delay. 

[English] 

(v) Need to Commlaaion 011 Ter-
minalal Paradeep Port and set 
up L P .G. bottling Plant at 
Balasor. early 

SHRIMATI JAYANTI PATNAIK (Cut-
tack): It is a matter of great concem that 
there has been an inordinate delay in the 
preparation of the feasibility report on an Oil 
terminal at Paradeep Port. The estabtish-
ment of an Oil Refinery is very necessary in 
view of the erratic supply of petroleum prod-
ucts to Orissa from Haldia and Visakhapat-
nam. Though the supply and distribution of 
petroleum products from these refineries 
somet;mes appear satisfactory. but Orissa 
had hard time last year in getting kerosene 
and cooking gas. As the Government of 
Orissa has banned the collection of fuel 
wood and felling of trees the rural people. 
particularly the Adivasis and Harijans are 
f acing serious problem for want of kerosene. 
The State has no oil refinery and has there-
fore to depend on supplies from Haldia and 
Visakhapatnam. The proposed L.P .G. Bot-
tling Plant at Balasore has not yet been 
commissioned though the State Govern-
ment have allotted land to the Indian Oil 
Corporation. As such. I request the Minister 
to examine the reasons for the delay in 
se1ting up of the Bottling Plant at Balasore 
and to take early remedial measures. At the 
same time, I demand that an oit terminal be 
commissioned at Paradeep by the end ot the 
Seventh Plan. 
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(vI) Heed to ban use of flouride In 
tooth pastes 

SHRI G. VLJA VA RAMA RAO (Sid-
dipet); In recent years, there have been 
several reports and studies which demon-
strate the harmful affects of flouride in tooth 
pasta which if ingested in excess can cause 
gastro-intestinal problems like diarrhoea 
and ulceration, generaJ muscle weakness, 
calcification of blood vessels and some 
other complications. 

In 1986. the Ministry of Health ap-
pointed a Committee including leMR repre-
sentatives and health scientists to examine 
aU aspects of flouride in tooth pastes. How-
ever, this report has not been acted upon so 
far. FIouride in tooth pastes is being pro-
moted on facetious and untenable grounds 
that enamel of teeth becomes strong and 
cavity formation is prevented. ScientIfic 
knowledge shows that when adequate cal-
cium is available. cavity formation is pre-
vented. 

It is. therefore. necessary that majority 
views and reoommendations of tha above 
Committee are made known and imple-
mented at the earliest in keeping with the 
programme to control flourosis. 

(vII) Need for reforms In Judicial 
System 

PROF. SAIFUDOIN SOZ (Baramulla): 
One may not agree with Sheela Barse, a 
prominent social worker of Maharashtra who 
has observed in a detailed interview In a 
J,ading journal that the Supreme Court has 
become dysfunctional and it is not In a POSI-
tion to respond to the aspiratIOns of the 
people, but we must take notice of certain 
situations that don't augur well for our ju~:hcial 
systero. 

TIle judicial system. as a whole, seems 
tQ be crumbJjng down under its backlog 
which c:;ontinufs to grow. The Supreme 
Court alone has as many as 1.80,000 cases 
pending before it at the moment. Sheela 
Barse could make public her plight In a 

leading journal recently. but how canJhou-
sands of victims Jiving in four ~ of this 
oountry know one-anolherspfight and mike 
us know what th~ suffer frotl\. ears. 
brought to the notice of the Supreme Court 
the catastrophe that had befallen about---
1.00.000 children who are languishing in 
jails of various States. She fought ,lor a 
decade for justice. but, alas. no succour has 
been given to these luckless sons and 
daughters of free India; 

I raise a broadet question before the 
Nation-'Do we not deserve a judicial sys-
tem which is in line with our social needs and 
initiate necessary reforms without delay? 

[ Trans/ation} 

(vilJ) Need to construct wall on the 
sea coast In Gujarat to save 
the houses of fishermen from 
tidal waves 

SHRIMATI PATEL RAMBEN 
RAMJIBHAI MAVANI (Rajkot): Mr. 
Speaker, Sir, Gujarat has a long coast line 
and the sea waters often wash away the 
jhuggis of fisherman and other poor people 
living along the coast. The poor have to 
suffer a lot on this account. -

In order to provide help to these poor 
fishermen and farmers and protect their 
lives, I request the Government to formu-
lated an alround planned programme to 
safeguard the sea shore. A wall should be 
constructed a long the sea shore so that tidal 
waves could be checked. otherwise these 
poor fishermen will lose their means of live-
lihood and their jhuggis and they wiH be 
gradualty ruined. 

[English] 

(ix) Need to resume credit floW 
from NABARD to the farmers 

SHRI S. JAtPAL REDDY; An 
extraordinary diniculty has ari$en for farm-
ers from sudden slQPpage of flow of credit 
from NABARO to many StatEts in the country 



• ,I' It tT __ N'JEWfAv,,*25. 1110tSAKA} 

aucb. AadllfarPr~ TamB Nadu and 
M&baI»hb Oft the ground Ibat the ctedir 
discfpIioe ,. been ~d by the coopera-
tive Instftutbns in thoseSta~ Stoppage of 
credit in the thick of agricuttural season. 
namely. current Rabi season will cripple 
agriculturaJ operations. in addition to caus-
ing untold hardship to farme .... 

Both the short-term and long-term Joan 
institutions in the cooperative sector in the 
State depend upon refinance from NABARD 
to Carry out lending activity to farmers. Var'" 
ous State Governments tried \0 lessen the 
loan burden on farmers by extending certain 
concession. The RBI and the NABAAD took 
a negative view of thase concessions. What 
happened in Andhra Pradesh was thal the 
State Government had only announced 
rebate of 5 112 per cent to farmers who 
repaid their loans in time. This was only an 
incentive to farmers for prompt repayment 
and cannot be treated as a negatIVe influ-
ence on the credit environment. Even with-
out going into merits of the issue, nobody 
can dispute the proposition that adequate 
notice must be given to the in~titutions re-
garding the consequences of aUeged 
contravention of lending policies. 

I therefore, plead that the credit flow 
from NABARD to farmers of Andhra 
Pradesh and other States be resumed 
immediately pending formulation of proper 
norms for maintaining healthy credit climate. 
Your remarks. Sir. 

[ Translation] 

MR. SPEAKER: I had already made the 
remarks. 

[EngHsh] 

I ~as much faster than you even. 

. SHRIHAAISHRAWAT: Sir, fortheflrst 
time he is making a reasonable submission. 
For the first time he said a sensible thing. 

MJ:t SPEAKER: 11 appears that every~ 
body has become sensible to-day.· 

SHRf THAMPAN THOIMS:. JaipaIji. 
your 3n is .pscuUar. 

( T ranslationJ 
(x) Need to Increase the honorar-

ium of 'Nambarda In Punjab 

SHRJ BAlWANT SINGH RAMOOW-
AliA (Sangrur): Mr. Speaker. Sir. even 
today the work of collecting revenue from the 
farmers in 12.000 viSages in Punjab and 
depositing the same in Government excheq-
uer is being done in the traditional way by the 
Nambardars, appointed for the purpose. 
They are getting the same amount of remu-
neration. what they used to get decades ago. 
Keeping in view the rising prices the Nam-
bardas had requested the administration to 
increase their emoluments. The authorities 
in Punjab assured that an eight member 
committee, will be constitutoci for the pur-
pose, and it will be asked to make suitable 
recommendations. The committee was to 
submit its report by 30th September 1988. 
But it is regretted that no concrete steps 
have been taken in this direction even after 
the expiry of that date. The NambardatS 
have demanded that they should be paid at 
least Rs. 300 per month as honorarium in 
view of the rising prices. I request the Gov-
ernment to accept their demand immedi-

_ely and implement the order accordingly. 

Sir. you had also been a Nambardar. 

MR. SPEAKER: 1 had never been a 
Nambardar but of course I was a Sarpanch. 
I am a democrat. 

[Eng/ish] 

(xl) Need to set up.a Development 
Board lor economically end 
socially backward areas 

SHRl JAGANNATH PATTNAtK 
(Kalahandi): Special Development SQard. 
as per the provisions of the Article 371 of our 
Constitution should be set up for the eco-
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nomicatly and socially L i_ .ward areas like 
Kalahandi, in the State of Orissa and 
Chhatisgarh area· in Madhya Pradesh to 
remove regional imbalance which is the 
main thrust of socialism. 

(xii) Need to set up a T.V. Transmit-
ter at Bhadrak (Orissa) 

SHRI ANANTA PRASAD SETHi 
(Bhadrak): Sir, Bhadrak is a fast growing 
industrial town inOrissa haying apopulation 
of more than one lakh. It tS a majOr sub-
divisional headquarter mosUy Inhabited by 
Scheduled Caste, Scheduled T nbe and 
backward ctass people. 

Bhadrak is 100 kms. and 80 kms. away 
from Cuttack and Balasore respectively 
where TV transmitting facilities are available 
presently. Because of the distance, neither 
Cuttack nor the 100 power transmitter at 
Balasore is catering to the needs of Bhadrak. 
Because of this, the public resentment and 
discontentment has been mounting up rap-
idly. 

I am taking this opportunity to urge upon 
the Information and Broadcasting Minister 
through the House togive urgent attention t()\ 
the matter. 

At least, a low power transmitter should 
be established at Bhadrak during this finan-
cial year 1988-89. 

I am sure. this transmitter will not only 
be beneficial to the people of Bhadrak but 
also it will fulfil the long standing aspiration ot 
more than 6 lakh people of nearby adjoining 
areas. 

As a result, a national link also can be 
established with a vast number of backward 
and underdeveloped people in thiS corner of 
the-country. 

(xfU) Need·to hIsue.poatagastarnps 
1" the memory of Shahid 
Khu6Jram Bose and PrafU11a 
KumarCMkI 

KUMARl MAMATA BANERJEE 
(Jadavpur); Sir. Sharud Khudiram Bose and 
Chaki Praf.ulta Kumar alias Oinesh Chandra 
Ray were born during 1889. Both were 
eminent freedom fghters. This is their bi~ 
centenary year. 1 suggest that the Govern-
ment should issue a postal stamp to com-
memor ate the bi rth centenary of these great 
sons of India. 

(xiv) Need to Impr... upon the 
Government of New Zealand 
not to entertain the English 
Cricket team In view of certain 
players having South African 
Connection 

SHRI SAIFUDDIN CHOWDHRY 
(Katwa): Sir, on December 7, 1988. the very 
day the Indian Parliamentarians were ob-
serving the 40th Anniversary of the UN 
Declaration of Human Rights and rededi-
cating themselves in particular to the fight 
against apartheid, the supporters of apart-
heid were throwing a new challenge. As 
though to mock at the people and Govern-
m~nt of India and all those valiant fighters 
against apartheid, the New Zealand Cricket 
Council (NZCC) has invited the English 
Cricket team, to tour the country. This act on 
the part of the NZCC is most insulting and 
outrageous, especiaJ¥ since the New Zeal-
and Cricket team ;s currently touring India. 

It may be pointed out that "'The Preven-
tion of Apartheid in Sports Bill. 1988" intro-
duced in the Rajya Sabha on December 7 
deSCribed apartheid as "a system of institu-
tionalised racial segregation and discrimina-
tion for the purpose of establishing and 
mamtaining domination by one racial group 
of persons, and systematically oppressing 
them such as that pursued by South Africa." 
Also the 40th Session of the UN General 
Assembly had approved and adopted the 
Intornatlonal Convention against Apartheid 
in sports and had appealed to member-
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states to MCUI8 a <:omprehensive boycott df 
the racist regime of South Africa by the 
international community in respect of sports. 
Those whovlolale that convention have also 
to be boyc:otted. 

India must follhrlghtly meet the chal-
lenge thrown by the supporters of apartheid~ 
I, therefor.,-call upon the Union Government 
to taka necessary action immediately. The 
Government of India must also stemty warn 
the Govemment of New Zealand that if it 
does not intervene to stop the EngflSh team 
which includes p'ayers with South African 
connection from touring New Zealand, It 
would be seriously jeopardising the holding 
of the 1990 Commonwealth Games in Auck-
land. • 

[ Translation] 

(xv) Need to check smuggling on the 
border. of Nepal, Bihar and Ut-
tar Pradesh via Gandak river 

SHRI KALI PRASAD PANDEY (Gop al-
ganj): Mr. Speaker, Sir, districts GopalganJ 
and East Champa ran in Bihar and district 
Deoria in Uttar Pradesh are the border dis-
tricts adjoining Nepal. Smugglers on a large 
scale operate from Nepal via Gandak river 
which flows upto Sonepur crossing the bor-
ders of all the above districts. Illegal weap-
ons and other smuggled item are brought to 
India via this Gandak river on a large scale. 
There is no proper arrangement with the 
Customs Department to check smuggling in 
the Burhi Gandak as a result of which the law 
and order situation has been deteriorating 
day by day in Gopalganj and all the above 
districts. It is mainly due to lack of motor 
boats and steamers with the customs that 
smuggling ria Gandak river is continUing 
unchecked. 

Therefore, through this august House I 
would like to request the hon. Minister of 
Finance to provide required numborof motor 
boats and steamers to the Custom Depart-
ment and thus make proper arrangements 

for checking large scale smuggling which 
takes place via Gandak river along the .bor-
der districts of -Bihar and Uttar Pradesh bor-
dering Nepal. 

(XvI) Need to provide ftnanc1a1 assis-
tance 10 the State Government 
for the repair of roads In Hima-
chal Pradesh damaged due to 
heavy rains 

SHRt K.D. SUlTANPURI (Simla): Mr. 
Speaker, Sir, people's economiccond1lion in 
the State of Himachal Pradesh depends on 
the production of potato, apple and other 
fruits like peach, pear, apricot and vege-
tables like tomato, cauli flower etc. The 
roads that have been constructed to facili-
tate smooth traffic of goods have been 
washed away by rains this year. The State 
Government is not in a position to repair 
these roads. As a result of that people 
cannot transport vegetables and fruit to 
nearby market places. I, therefore, request 
the Central Government to provide 
adequate funds to repair these roads. 

Apart from the above, I also request the 
Central Government to take over those in-
dustrial units in the State which have been 
closed or running in foss, so as to open 
avenues of employment for the unemployed 
youth. Punjab is the adjoining State of 
Himachal Pradesh. I therefore, want that in 
order to maintain law and order the Central 
Government should provide adequate funds 
to the State of Himachal Pradesh for raising 
two police battalions and bear all its ex-
penses. 

(xvII) Need to have a broad guage rail-
way line from Gandhi Oham to 
Bhuj in Gujarat 

SHRIMATI USHA THAKKAR (Kutch): 
Mr. Speaker, Sir, there is a broadgauge fine 
upto Gandhi Dham in Kutch which is my 
Constituency. Bhuj is the main city of the 
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Kutch district Kutch is a very big district. tt 
constitutes two third part of Gujarat There 
are many minerals deposits lying under the 
Kutch. Therefore, it is very essential to 
prOvide broadgauge line from Gandhi Dham 
to 8OOj. 

Therefore. I would submit in this House 
that ~rk for laying railway line from Gandhi 
Dham to f;lhuJ in my constituency should be 
taken up immediately. 

(xvJII) Need to start a train from Fatuha 
to Bodh Gaya in Blbar 

SHRI RAMASHRAY PRASAD SINGH 
(Jahanabad): Mr. Speaker. Sir. develop-
ment 'of ,-railway has its own significance in 
every country of the world. Bihar is a back-
ward State in every respect. Its position is 
slightfy better than Nagaland State only. 
Main reason for this is that a meagre amount 
of the total revenue received by the Centre, 
is allocated for the Bihar State, due to which 
backwardness of Bihar goes on increasing. 
Consequently. terrorist organisations are 
coming up very fast in thE! State. There was 
a separate narrow gauge hne from Bodh 
Gaya to Fatuha in Patna district of BIhar 
which w~ owned by Martinburn. After na-
tionalisation. the Government has stopped 
its operation. This train was quite necessary 
for the area by which lakhs of people used to 
travel The fare from Patna to Gaya by 
private buses is Rs. 20/- at present. It clearly 
indicates the amount of inconvenience 
being caused to the people. Therefore. I 
urge the Government that a train should be 
started from Fatuha to Bodh Gaya. 

[English] 

(xix) Need to find out a way to check 
the entry of wild animals in 
SaJbonl and Binapur area of 
West BQngal 

SHRI MATILAL HANSDA (Jhargram): 

last year. a herd of wikJ elephants number-
ing nearly 60 descended on the plains of 
Midnapur and Bankura and damaged paddy 
crops. houses and killed seven people. 
They come down from the Dalma Hills of 
Bihar and stayed in Salboni and Blnapur 
areas for nearly three months. After much 
efforts and persuasion. they returned to the 
Dalma Hills. Bm because of wanton destruc-
tion of forests and lack of food. this year too, 
nearly 70 elephants have come to Salboni 
and Binapur area and are destroying paddy 
crops. The villagers have become panic 
stricken as they suffered much in the previ-
ous year. The compensation they received 
is not worth mentioning. It is agreed that wild 
life should be preserved. Hence it will be 
better if representatives of the State Govern-
ments of West Bengal and Bihar meet to-
gether and find out a remedy. The Union 
Government. specialty the Environment 
Ministry, should take up the matter in all 
seriousness. 

[ Trans/ation] 

(xx) Need to include 'Rajbhar' caste 
in the list of Scheduled Castes 

SHRJ RAM NAG INA MISHRA (Salem-
pur): Hon. Speaker, Sir, I want to draw 
Government's attention towards 'Rajbhar' 
caste through you. 

The Government of India is striving hard 
to bring the Harijans and other depressed 
classes of Uttar Pradesh at par with others in 
the society by providing reservation facilities 
to them. The Government is encouraging 
them on the path of progress and prosperity 
by providing reservation in service and 
education etc. to them. This, work of the 
Government of India is very commendable 
for weaker sections of the socif~ty. In this 
connection, I submit to the Government of 
India that 'RaJbhar' caste is also one of the 
neglected castes of the society. Uttar 
Pradesh has also sent a recommendation in 
this respect to the Centre that the way small 
castes like Harijan, Musha~, Adivasi etc. are 
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being brought at par wtth others in the soci-
ety by providing reservation to them, 
Rajbhar Caste should also be included in the 
fist of Schedultd Castes so that they may 
also enjoy t""'for~sald facilities. 

I urge upon the ~overnment that steps 
shObtd -be taken as -early as possible to 
include ~ajbha( caste in the list of Sched-
uled Castes 'so. that they may also avail 
facility of reservation etc. in future and their 
backwardneSs could be removed and they 
may- also ~py proper place alongwith 
others in the society. 

[EngHsh] 

(xxi) Need to provide fun~8 to Orissa 
for the trea~ment of patients af-
fected by mental disorders 

SHRI CHINTAMANI JENA (8alasore): 
Sir. the Artificial Limb Manufacturing Corpo-
ration (ALIMCO) under the disability project 
of the World Health Organisation, in thair 
survey, have pointed out that 2 per cent of 
the total population in the State of Orissa is 
afflicated by serious mental disorders. If the 
situation is allowed to go unchecked, the 
percentage would increase to 30 per cent by 
2000 A.D. which would be one crore i.e. one· 
third of the total population of the State. 
Another mental expert of the Mental Health 
Institution under S.C.B. Medical College, 
Orissa, has pointed out that the existing 
infrastructural facilities for the treatment of 
mental patients in the existing three Medical 
College Hospitals in the State are awfully 
inadequate. Only 18,000 mentally sick pa-
tients would be accommodated annually for 
treatment and the rest 90 per cent of patients 
,go uncared for, especially the mental pa-
tients of rural areas. 

Due to constraints of resources With the 
State Government, only 0.2 per cent of the 
Health Budget of the State is spent for the 

Psychotropic Substances 
(Amdt.) Bill 

mental health care programme. 

I would, therefore, request the Union 
Government to come in a big way to help the 
State to meet this challenge. 

11.44 hrs. 

NARCOTIC DRUGS AND PSY-
CHOTROPIC SUBSTANCES (AMEND-
MENT) BILL 

[English] 

THE MINISTER OF STATE'IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRt A.K. 
PANJA): Sir, I beg to move: 

"That the Bill to amend the Narcotic 
Drugs and Psychotropic Substances 
Act, 1985. be taken into consideration. 

Sir, as the hon. Members are aware, 
India has been facing the problem of transit 
traffic in illicit drugs which has been escalat-
ing in recent times. The spill-overfrom such 
traffic has been causing problems of abuse 
and addiction. There have been indications 
that this trend has created an illicit demand 
for drugs and that this may lead to increased 
diversion of opium from legitimate growing 
areas of opium poppy. 

Government being concerned with the 
developing drug situation have taken a 
number of legislative, administrative and 
preventive measures which have resulted in 
checking the transit traffic to a considerable 
extent. However, increased internal drug 
traffic, diversion of opium from~arowing 
areas and attempts of illicit manufacture 'If 
drugs within the country threaten to under-' 
mine the effects of the counter measures 
taken. Further, drug traffickers often suc-
ceed in obtaining bail on minor technica~ 
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grounds enabling them to continue the ir illicit 
activities. 

Keeping in mi_nd tha magnitude of the threat 
from drug trafficking from the Golden Cres-
cent region comprising Pakistan, Afghani-
stan and Iran and the Golden Triangle region 
comprising Burma. Thailand and Laos and 
having regard to the internal situation, th~ 
Prime Minister gave a 14 point dIrective on 
April 4, 1988 as a new initiative to combat 
drug trafficking and drug ablJse. The Prime 
Minister also constitJrted a Cabinet Sub-
Committee under thE! Home Minister to 
oversee and coordinate working of different 
Ministries and steps taken to intensify the 
fight against drug abuse and trafficking. The 
Cabinet Sub-Committee feit the need for 
enactment of a preventive detention law for 
drug traffICkers for supplementing the deter-
rent penal provisions of the Narcotic Drugs 
and Psychotropic Substances Act, 1985. 
Accordingly, the Prevention of Illicit Traffic in 
Narcotic Drugs and Psychotropic Sub-
stances Act, 1988 was enacted and brought 
into force in August, 1988. The Cabinet Sub-
Committee also recommended that the 
Narcotic Drugs and Phychotropic Sub-
stances Act, 1985 may be suitably amended 
inter aDa to provide for:-

<i> Making drug offences non-bail-
able; 

(ii) forfeiture of property of drug traf-
fickers; 

(iii) Procedure for pre-trial disposal 
of seized drugs; 

(iv) not applying any privilege or 
remission to the punishments 
awarded under the Act. 

(v) Provision for death penalty for 
the serious drug offences; 

(vi) enhancement of punishment for 
officers abetting drug trafficking 
and for others incharge of cus-
pdy of patients (addicts, under-
trial prisoners/prisoners) etc. 

(vii) to exempt drug addicts. once in 
their life time who volunteer for 
de-addiction treatment. 

Sir, thG present Bill before the House, 
not only seeks to encompass the aforesaid 
areas but also seeks to remove certain diffi-
cultles faced in the enforcement of the Par-
ent Act in the last three years and strengthen 
the Act further. The suggestions made by 
the Hon'ble Members during the course of 
debate jn the House on the Prevention of 
lf1icit Traffic in Narcotic Drugs and Psy-
chotropic Substances SiJJ, 1988. have also 
been given due consideration. 

Sir, it is the experience of the lawen-
forcement agencies throughout the world 
that unless the ill-gotten wealth generated 
by drug and drug-related crimes is attacked 
by tracing, freezing and forfeiture of such 
assets, no amount of law enforcement ef-
forts would make any tangible dent on illicit 
drug situation. Attack on the ill-gotten wealth 
of the drug traffickers would be like going for 
the jugular vein of their nefaricuJs activities. 

A new convention which, inter alia, 
provides for tracing. identification, freezing. 
seizure and forfeiture of properties related to 
drug crimes, has been, for the last three 
years. under negotiation and the same is 
going to be adopted by the Conference of the 
United Nations now being held in Vienna 
from 25th November to 20th December, 
1988. 

The present Bill contains a separate 
chapter. Chapter VA on forfeiture of property 
derived from or used in illicit traffic. This 
chapter, inter alia, prohibits holding of iIIe-
gall)'t.acquired property which has been 
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defined as property acquired from Ulicit traf-
fic in Narcotic Drugs and Psychotropic Sub-
stances. It also provides for Identifying, 
seawa or freezing of illegally acquired prop-
erty. It further proyides for s9tting up of 
offices of Competent Authority to deal with 
all aspects relating to forfeiture; to appoint 
officers and Administrators for the Manage-
mentof properties seized or forfeited and an 
Appellate Tribunal for such property. 

The other salient features of the 
Amendment Bill are as follows:-

(i) to provide for the constitution of a 
fund for control of drug abuse and its govern-
ing body. The Fund is to be financed by s~ch 
amounts as may be provided by the Parlia-
ment, the sale proceeds of any property 
forfeited under the Act and any grants that 
may be made by any person or institution; 

(+tflo provide for death penalty on sec-
ond conviction in respect of specified of-
fences involving specified quantities of cer-
tain drugs; 

(iii) to provide that no sentence awarded 
under the Act, other than section 27, should 
be suspended, remitted or commuted; 

(iv) to provide for constitution of Special 
Courts; 

(v) to provide that every offence punish-
able under this Act shall be cognizable and 
non-bailable; 

(vi) to provide immunity from prosecu-
tion to the addids volunteering for treatment 
for'deaddiction or detoxification once in their 
life time. 

(vii) to bring cenain substances which 
are neither narcotic drugs nor psychotropic 
substances but are used in the manufacture 
or production of these drugs or substances, 
under the ambit of the Act. Such controlled 

$uostances would be regulated by issue of 
order; 

(viii) violation of the provisions relating 
to the controlled substances would be liable 
for punishment with rigorous imprisonment 
for a term which rtlay extend to 10 years and 
fine which may extend to Rs. 1 lakh; 

(ix) financing illicit traffic and harbouring 
drug offenders would be offences liable to 
punishment at the same level as per drug 
traffic offences. 

Illicit trafficking in narcotic drugs and 
psychotropic substances transcends all 
national jurisdictions. In order to evolve 
effective action against drug abuse, illicit 
production and trafficking, it is therefore 
necessary to develop bilateral, regional and 
international instruments of cooperation. 
Keeping this in mind, India has entered into 
Bilateral Agreements, with Pakistan, Nepal 
and Shri Lanka. Further, the fight against 
drug traff!cking and prevention of drug 
abuse has been identified as an area of 
cooperation under the aegis of SAARC. 
India is lending its support and participating 
very actively in various international Fora 
like the Sessions of the U.N. Commission on 
Narcotic Drugs, Sessions of the Third 
Committee of the United Nations General 
Assembly, etc. India has sent a strong 
Delegation 10 the Conference of the United 
Nations meeting in ~ to finalise the 
International Convention against illicit traffic 
in Narcotic Drugs and Psychotropic sub-
stances. In fact. the Hon. Members may be 
glad to know that India has been unani-
mously eJected as Chairman of the Drafting 
Committee for this Convention. 

Sir, our Government firmly believes that 
the scourge of drug abuse should be wiped 
out and that any complacency in the ftght 
against drug trafficking would adversely af-
fect the well being of the society. This 
August House has been lending its full sup-
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port to the Government in its fight against the 
drug menace and t am sure that this legisla-
tion also would meet with the full approval of 
the House. 

I now commend the Bill for the consId-
eration of the House. 

MR. SPEAKER: Motion moved. 

1"hat the Bill to amend'the Narcotic 
Drugs and Psychotropic Substances 
Act, 1985, be taken into consideration." 

DR. G. VlJAYA RAMA RAO (Slddipet): 
Mr. Speaker Sir, this Bill has been brought in 
the light of the difficulties experienced by the 
officials while enforcing the original law, that 
is, Narcotic Drugs and Psychotropic Sub-
stances Act. There were some loopholes 
and the officials could not effectively control 
the illicit trafficking of narcotic drugs. tn our 
country there has been abundant flow of 
narcotic drugs from other countries. 

Actually the original law is not an old 
one. It was recently passed by our Hon. 
House. It was passed in 1985. But immedi-
ately within three years the Minister could 
find out some difficulties and some loop-
holes in the original law. 

11.55 hrs. 

[MR. OEPUTY SPEAKER in the Chair] 

Now he has come with some amendments 
With these new provisions the law will be-
come more effective. The main object of this 
amendment is to forefeit the property which 
was being made out of illegal smuggling of 
narcotic drugs. Further it also constitutes a 
national fund for controlling the abuse of 
drugs. Like that there are four-five other 
points. Altthesa provisions will make the law 
more effective and the illegal trafficking of 

these drugs wlll be controlled In our society. 
These narcotic drugs and psychotropic 
substances are abundantly used by school 
and college students and the unemployed 
youth. They are abundantly getting these 
drugs in the market whereas certain drugs 
which are being used in the hospitals like 
morphia are not available in the hospitals. 
Outside morphia is abundantly avai1able for 
the purpose of addiction. 

The use of these drugs by the college 
students has spoiled their health and career 
and in-turn they are spoiling the society. In 
order to control the well being of the society 
actually this law must have very rigid provi-
sions. It will help an individual to go on the 
right path. For the last 5-10 years the 
seizures of drugs in our country have in-
creased. In 1983 the seizure of heroin was 
only 139 kg. whereas in 1987 it has _gone up 
to 2,000 kg. Similarly in respect of hashish 
and charas in 1983 the seizure was only 
6073 kg whereas in 1987 it has gone up to 
15,000 kg. Likewise for other drugs also the 
seizures are going up day by day. Secondly 
the gold, which is a precious metal in our 
country, is parallely accompanying these 
narcotic drugs. The major route for smug-
gling of gold and drugs in our country pontin-
ues to be Afghanistan, Pakistan, Punjab and 
London. Three out of ten cases both for gold 
and drugs smuggled and detected in India 
involve either a Pakistani national or a 
Punjabi national. 

In January the Customs officials inter-
cepted a truck/van from ludhiana and re-
covered 175 kg of heroin and 39 kg of opium. 
Similarly in February the DRI officials ar-
rested Mr. Mohamed Din, a Pakistani na-
tional in Delhi and recovered a huge amount 
of narcotics equivalent to 79 gold biscuits. In 
February In Delhi one Mr. Neeraj Samadhi, 
an Afghan refugee, was arrested and the 
officials recovered 237 kg of hashish. In May 
our BSF jawans had a S'hoot-out with a gang 
of smugglers in the Khemkaran sector of 
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Indo-Pak border. 

12.00hra. 

The smugglers escaped but left behind 150 
kgs. of heroin of West Asian origin. The 
transportation of narcotics and psychotropic 
substances is increasing every year in our 
country. I think it will come down with the 
effective implementation of this law. But 
whatever law is enacted here. it is not b&ing 
followed strictly by the officials concerned. 
There is no devotion among the officials. 
Because of this reason, the flow of such 
drugs is going up and up every day. Now I 
hope the law will become more effective and 
the flow of drugs will be controtled. The 
younger generation will not be addicted and 
spoiled. The social conditions, in general, 
will improve. 

SHRIAJAYMUSHRAN (Jabalpur): Mr. 
Deputy Speaker. Sir, I rise to support the 
Narcotic Drugs and Psychotropic Sub-

'stances (Amendment) Bill, 1988. It is a 
matter of compliment that the Government 
has brought this Amendment Bill to amend 
and make the Narcotic Drugs and Psy-
chotropic Substances Act, 1985 more effec-
tive and more substantial by way of incorpo-
rating very deterrent punishments. 

H I am not wrong, today in the Indian-
sub-continent, which consists of India, Paki-
stan, Burma, Ceylon and Bangladesh. the 
biggest nuisance, so far as illegal trafficking 
is concerned, is not gold. It is the narcotic 
drugs and psychotropic substances. In our 
country, a large number of younger genera-
tion is getting addicted not only in a big cities 
like Delhi, Bombay, Calcutta and Madras but 
even in small townships and playing havoc 
with their health and with their other educa-
tional pursuits. I personally had brought this 
point as early as 1985. Although I fully 
support this Amendment Bill because it does 
make 1I1e 1985 Act more effective, yet I have 
certain suggestions. The hon. Minister is 

aware, the Government of India is aware that 
if you take Delhi, there are seventy to eighty 
thousand drug-addicts in the capital of the 
country. You can well imagine how much the 
number will increase if we take the entire 
population of drug-addicts of the country. 
When the 1985 Act was brought in this 
august House as a SiIJ, it was written in the 
body of that Bill that the Health Ministry 
would be advised to establish more and 
more deaddiction centres. ram sorry to say 
that this has not yet been done. I am also 
sorry to say that in this Amendment Bill, it has 
not been mentioned even at one place what 
the Government plans to do for deaddiction 
of the younger generation in particular, who 
are getting addicted. Drug trafficking is a 
problem of Finance Ministry, External Affairs 
Ministry and Home Ministry. But what 
happens after the drugs are brought in the 
country and consumed by our men should 
be a more serious concern of the Ministry of 
Social Welfare and Ministry of Health. It is no 
fault of the youn~r.people who fall a prey to 
these addictions. • The~re small schools. 
mi~~~ schQols and primary scbool'L_,and 
outside those schools icecream is sokj 
mixed with bl'Own sugar. The children think 
thm tney--are-gEittln9addicted to the ice-
cream, but they are, in fact, getting addicted 
to the kick which they get from the brown 
sugar. The ice-eream vendors who sit out-
side the schools provide this to the children. 

As I said. nothing is being done so far as 
the Social Welfare Ministcy and the Health 
Minister are concerned. I personally urge 
upon the hon. Minister to consider seriously 
and immediately to put a mandatory clause 
in this Bill that the Health Ministry will come 
up with a budgetary allotment. with a definite 
project of having at h~ast one de-addiction 
centre run by the Government of lndia in 
each State capital and at least 5-6 Govem-
ment de-addiction centres in big metropoli-
tan cities of Delhi, Calcutta, Madras and 
Bombay. There are some de-addiction 
centres, but they are there only in name; they 
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are not working. I know that for certain. 
There are certain unofficial societies which 
are running de-addiction centres in Delhi. I 
know it because I am associated with an 
organization caned Avinash. We are getting 
a grant from the United Nations to the run of 
Rs.3 to Rs. 4 crores annuaHy; but not a 
penny has been given. to Avinash. The 
money has been distributed to those 
unofficially run do-addiction centres who are 
doing no de-addiction work; only they are the 
blue-eyed boys of the Social Welfare Minls-

Jry bureaucrats. 

Sir, it is an inter-country problem like the 
drug trafficking is an inter-country problem. 
The de-addjdion centres being non-effec-
tive is an inter-Ministry prcblem and this 
must be sorted out by the hon. Minister who 
is piloting this Bill in this august House. 

I would urge upon the hon. Minister that 
as a pilot scheme in Delhi at least, the 
Government of India should start 3-4 de-
addiction centres in each parliamentary 
constituency of this metropolitan city to look 
after the addicts. Out of seventy or eighty 
thousand addicts, at least twenty thousands 
are students. 

As it is, we have towered the age for 
voting from 21 years to 18 years. A large 
number of people are addicts. Tomorrow 
when the elections take place, if these ad-
dicts do not get these psychotropic sub-
stances, or narcotic drugs for two days and 
if they are given the same on the third day, 
they would vote for the candidate whose 
agent has given them the drugs. It is a 
nuisance; it is going to affect the body-politte; 
it is eating away the younger generations of 
our community. We have got to look upon it 
no( only as a matter of deterrent punishment, 

which I not only whole-heartedly support, 
but J compliment the Minister and the Gov-
ernment for having taken this step. 

The Prima Minister of Pakistan has 
given drug trafficking 8S her number one 
problem. You can imagine the .eriousness 
and the largeness ~ which these drug traf-
fickers are operating. J would urge upon the 
Minister to be gracious enough. The Social 
Welfare and the Health Ministry aspects 
should be incorporated. I would have given 
an amendment, but t am not going to give, 
because I will have to withdraw the same. If 
you yourself do that, you will be making it 
more effective so far as de-addiction 1s 
concerned. Sir, we have an Han. Member in 
this House who knows very well as to what 
havoc a drug addict child can bring in the 
tam ily and how much money has to be spent 
on the de-addiction treatment. Even if the 
boy gets de-addicted, he again falls a prey 
to the drugs and again has to be de-ad-
dicted. The M.P. whom I am talking about is 
the father of the addicted child. Sir, five or six 
M.Ps are directly connected with this prob-
lem, but we have not heard even a word from 
these SOCial welfare centres where do-ad-
diction is supposed to be done. These 
agencies and these unofficial bodies, who 
are dealing with the de-addiction, have not 
been given any recognition or financial sup-
port by the Ministry. 

So far as punishment is concerned, the 
Bill proposes that the second-time offender 
will be given a death penalty. Anybody who 
IS dealing in the drug trafficking and is found 
carrying more than 1 Kg of these narcotic 
drugs or the psychotropic drugs should be 
given the death punishment. This death 
punishment should not become a laughing 
stock through the wrangles of judiciary and 
law. Strict punishment must be given like in 
any other country where this drug is making 
its impact. We must ensure that the deter-
rent punishment must be awarded to the 
offenders. 

With these words, I compliment the 
Hon. Minister 10r having brought this Bift to 
make the 1984 Act more deterrent and effec-
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tive. I request that he will bring an amend-
ment to ensure that the de-addiction centres 
which are at the moment run by the social 
bodies or unofficial bodies will be given help 
so that the society as a whole contributes to 
the letter and spirit o( this Bill and the Act of 
1985 

[ Translation] 

SHRI RAM BHAGAT PASWAN (Ros-
era): Mr. Deputy Speaker, Sir, I rise to 
support the Narcotic Drugs and Psy-
chotropic Substances (Amendment) Bill. 
This bill has been brought to guide the youth 
to proceed on right lines. Narcotic drugs are 
very harmful for the youth. Narcotic drugs 
are affecting so adversely that crimes in the 
society are increasing, it is essential to take 
measure to check them. Strict action should 
be taken against those who produce and 
smuggle these drugs. You should find out 
the people engaged in smuggling activities. 
Big companies who owe excise duty to the 
tune of millions of rupees, import narcotic 
drugs worth crores of rupees and make the 
futureof our children in our country dark. You 
have just stated that those persons who 
i"dulge in illegal activities, their property will 
be sealed and they can also bE sentenced to 
imprisonment upto 10 years. We hope that 
you will definitely enforce the proviSion of 
punishment made by you. But all your laws 
are not taken seriously. Laws are enacted 
but they are not implemented. The bureau-
cratics have vested interests in not imple-
menting the laws. Many companies have 
been found indulging in the trade of narcotic 
drugs and you have also initiated action 
against them. Han. Minister has stated in the 
House that 14 companies have been found 
indulging in this trade in Delhi. But you have 
canceUed their licenses for two, four or 
saven days only. This is no punishment. 
Provision of deterrent punishment should be 
made but your bureaucracy will make this 
Bill ineffective. You have made a provision 
of imprisonment in this Bill but attention 

should be paid towards implementation 
aspect. Provision of deterrent punishment 
should be incorporated in the Bill. 

I also want to state that the companies 
which have been found indulging in this 
trade in Delhi and which manufacture nar-
cotic drugs owing to which people have died, 
they died in Safderjung Hospital they include 
the name of the company which manufac-
tured Greater Pharma which caused death. 
Similarly, there is an Associated Pharma, it 
is fully surgical. The drugs which have 
caused death has been manufactured by 
Subhash Trading Company, Glaxo is also 
manufacturing narcotic drugs, it was caught' 
but action has not yet been taken against the 
company. Plam Pharmaceutical Company, 
CIVil Drugs Laboratories, Alpine Industries, 
all of them are Delhi based companies, 
which have been manufacturing narcotic 
drugs. I have got the reply given in the 
House that licenses of these companies 
were cancelled for two to four days and they 
have started manufacturing the drugs again. 
You do enact laws but they should be en-
forced strictly. Maximum deterrent punish-
ment should be awarded to these people as 
provided in the Act and Government shoulc 
mention the activities of the officials as wei, 
so that they may implement the law properly. 

We have been continuously listening 
about narcotic drugs to the effect that some-
time 2000 Kg. heroin and Ganja had been 
seized but you do not take action against 
them. These narcotic drugs have pene-
trated upto village level and young boys of 
small farmers and labourer families are 
consuming them. Consequently, they be-
come victim of serious disease'S, They lose 
senses and keep on consum ing drugs. 

j congratulate you that you have 
brought forward the Bill and have made 
categorical provision of strict punishment 
but those who indulge In wrong deeds, must 
be punished. You should catch the big 
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smugglers and big compames and their 
factories should be sealed and strict action 
should be taken against them. Raids should 
be conducted on 14 compames named by 
me. Still they maintain huge stock of nal coliC 
drugs which are causing death to the people. 
You should apprehend them and punish 
them so that use of narcotic drugs can be 
checked. With these words, I thank you. 

[English] 

DR. SUDHIR ROY (Buydwan). Mr. 
Deputy Speaker, Sir, I welcome tile Bill 
because thiS would make the law more strin-
gent against the dealers In narcotic drugs 

The drug addiction was not that ram-
pant In early 80s but from the se1.wrE? of the 
narcotiC drugs in the recent years, It IS eVI-

dentthatthe drug abuse has assumed a vt:Jry 
alarming proportion It affects a cross Sl-C-

tlon of people of our society, the Idboulels, 
the hawkers, the government employees 
and especially the students. 

Sir, last year I attended ameettn9 where 
the ex-Chief Minister of ManJpur, Mr Hok-
Ishe Serna, himself obseNed that a lal0e 
number of young men of his State have 
become drug addicts, and, tharefole. steps 
should be taken so that thiS rnenace can be 
stopped. 

Sir, it has been estimated that more 
than 71akhdrug addicts are there In India out 
of which the Bombay and Deihl have 1 lakh 
each. In Delhi, there are about 10.000 child 
smack addicts and most of them al (:l str(;et 
urchinS and racketeers. We find that ebpe-
cla"y the students have become the victims 
of this drug trafficking. I have seen mc:my 
young brilliant students have rUined theIr 
lives, while staying in the college or univer-
sity hostels during the course of their study 
by becoming drug addicts. Therefore thlb 

menace should be fought with zeal. 

Sir, we find that there is a close linkage 
between drug addiction and crime. One-
third of the petty robberies committad in 
Delhi are committed by the drug addicts and 
road aCCidents and mdustrial accidents are 
often caused due to this drug addiction. 
Often, drug addicts even murder people 
because they desperately need money to 
purchase narcotic drugs. 

India has become a large condUit of 
internatIonal drug trafflckJng because India 
is contiguous to the Golden Crescent and 
the Golden Triangle, Sir, It IS known that In 

the Golden Triangle, that IS, in the region 
bordering Thailand, Laos and Burma, first 
underthe direct encouragement and patron-
age of the CIA, Kuomlngtang Irregulars 
started production and processing of poppy. 
But now, In recent years, It is the golden 
Crescent, that IS the tnbal areas bordering 
Iran, Afghanistan and Pakistan, which has 
come to the forefront. It IS said that 12,000 
KM stretch of land produces poppy and It IS 
processed In that area Two-thirds of thiS 
region IS In Paklstal"'. It has been found that 
Pakistan not only supplies arms to ourterror-
IstS, but It also supplies drugs because 80 
per cent of the narcotic drugs seized In 1986 
came from PakIstan. Since there is SAARC 
and since we aie also having bUateral talks 
With Pakistan, the Mtnlsterof external Affairs 
should take measures and see that thiS drug 
traHlckrng is stopped. 

Just now I have ment!oned that India 
has become a condUit for large scala drug 
tralflckrng. The Interpol has gIven some 
statistiCS In thiS regard. In the year' 987, out 
of 7.7 tonnes of narcotic drugs seized, the 
drugs seized from IndIa are of the order of 
2.7 tonnes. Hence, stringent measures 
sholJld be taken against these drug traffick-
ers. I agree With my previous speakers that 
though petty criminals who are simple couri-
ers are otten brought to book. the real crimi-
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nals, the white oollared criminals", the dons of 
the underworld and the heads of the mafia 
gangs are seldom touched because they are 
the owners of blackmoney. They now invest 
heavily in the building industry and in the film 
industry and they have become very re-
spectable and even elite of the society. 
Therefore, the police do not touch them and 
politicians too do not touch them. Since they 
are the real criminals. I request the Minister 
to see that the long arm of the police reaches 
these so called respectable people. These 
criminals must be brought to book and 
thrown behind the bars. 

I would also argue that there should be 
as many special courts as possible to deal 
with these cases because as the hon. Minis-
ter knows, justice delayed IS justice denied. 
What is required very urgently is summary 
and speedy trial. As therE: are provisions in 
the Bill for special courts, as many speCial 
courts as possible should be set up to deal 
with these offenders. 

I would also request the Minister to 
establish de-addiction centres in all the 
State Capitals and if possible in the district 
headquarters also because this drug abuse 
has become very rampant. Especially, our 
ydungergeneration is found to be the victims 
of drug abuse. Therefore, de-addiction 
centres or clinics should be set up in the 
district headquarters and also at the same 
time there should be creation of awareness. 
lam happythatthe Television is now dealing 
with this topic; yet there should be an all-out 
media offensive so that the people should 
become aware. It is because abuse is so 
much rampant. In Calcutta the 
Phuchkawalla used to mix brown sugar 
when they sell foodstuffs to young kiddies. 
When the Government put a ban on selling 
of phuckhas to school children, then there 
Were agitations. People came forward and 
shouted slogans against the Government tal 
banning the sale of phuchkas. 

Therefore. what is required is an all-out 
effort which should be made so that appro-
priate action be taken against, these drug 
manufacturers. I also agree with my previ-
ous speakers that many firms which are 
producing medicines are in fact dealing in 
narcotic drugs and as a reSult, people be-
come drug addicts. Therefore, stringent 
measures should be taken against those 
firms. 

[ Translation] 

DR. G.S. RAJHANS (Jhanjharpur): Mr. 
Deputy Speaker, Sir, the drug trafficking 
problem is more serious than what the 
Government or we people are thinking. This 
problem is more acute in Delhi as compared 
to other places. We are between the Golden 
Crescent and the Golden Triangle. The 
countries of Afghanistan, Iran. Turkey and 
Pakistan come under the Golden Crescent. 
Our hon. friend has said it rightly that cocaine 
is openly cultivated in Pakistan on thou-
sands of acres of land and the same situ-
ation exists in Afghanistan as well. All these 
narcotics are sent to other countries via 
Delhi. I had mentioned earlier also that in 
Delhi, especially in South Delhi, some 
people suddenly become very rich, acquire 
5 to 10 imported cars each, and built huge 
mansions. It is being whispered that these 
people are dealing in narcotics, but no one 
can dare to harm them. The Government is 
aware of their activities, at least the Police is 
fully aware of it. I will relate an i"cident from 
my personal experience. The South Deihi 
colony in which I am residing, was raided 
one day suddenly and there was a big ganja 
haul. The Police had already informed the 
owner of that house hom where ganja was 
recovered about this raid a day in advance 
and when this farce took place on the next 
day, it was stated that some one had-delib-
erately kept narcotics there. It was stated 
that this was the work of a servant who was 
employed in that house but was dismissed 
later and he had done it out of sheer enmity. 
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They are respectable people, why ~nould 
they deal In narcotic drugs? In this way, they 
went scot free very easily. In order to liberate 
themselves from the SinS which they had 
committed, they had 'Bhagwatl Jagran' and 
the entire matter was over I want to submit 
that this IS not the sole example but you can 
find thousands of such examples of people 
turning multi-millionaires and bllllona.lres 
overnight. I want to submit that enough 
powers had been vested In the Government 
under the 1985 Act and If Government had 
made use of those powers, It would have not 
been necessary to bring forward thiS 8111 I 
had submitted earlier also that you may 
frame any number of laws but unless those 
are Implemented, they will have little mean-
mg. One of the prOVIsions In thiS Sill IS that 
In case of second oHence death penalty Will 
be awarded In many South-East ASian 
countries proVISions for death penalty eXist 
In the case of first offence Itself I want to 
submit that the prOVIsion of death penalty In 
case of second offence may be Imple-
mented strictly and next year we should be 
anformed of the number of there people who 
were awarded death penalty. Although 
people are indUlging In the trafficking of 
narcotics and drugs openly Without any fear 
and becoming millionaires and billionaires 
by gOing scot free. None can harm them 
because they are not ordinary Citizens but 
have very strong connectIons If the Govern-
ment possess the Will, thiS provIsion should 
be got Implemented 

There IS a proviSion for a fine of Rs 
lakh In this Bill. I want to know as to what 
difference will this amount make to the 
people who are dealing In drugs? It IS being 
shown daily on T. V. that hashish worth 
crores of rupees has been seized. I thlnkthat 
if the Government wal1ts to save thiS country 
and its youth, then such a severe and deter-
rent punishment should be awarded to the 
people indulging In drug trafficking as proves 

exemplary for others to desist from doing the 
same. Provisions should be made for the 
confiscation of the entire property of those 
who are found Involved in drug trafficking. 
There IS a provision for property seizure In 
thiS Sill but what happens is that the person 
whose property IS to be seized gets prior 
information about It and he transfers ~II his 
assets so that when hiS property is to be 
seized, It IS found that he has only habihtles 
and no assets Therefore, thiS Issue should 
be conSIdered very seriously. J would hke to 
make a small pOint that you should get the 
1985 Act Implemented In th,s connection It 
IS requested that the deeds of the drug-
traiflckers who have been punished should 
be shown on T. V TeleVISion IS a very pow-
erful medium of mass communication today. 
It should be utilised for shOWing the faces of 
the drug-traffickers and the punishment 
wh~ch they are awarded ThIS Will control thiS 
problem to a conSiderable extent. 

Many of our hon frtends have submit-
ted as to what extent drug abuse IS effectmg 
our youth I have seen people dymg With my 
own eyes. The young students students 
studYing In colleges and LlntVersltles tell lies 
about their drug-addiction I asked many 
such students whethertheytakedrugsor not 
and they replied that they have never taken 
drugs. But we can know about their drug 
addiction by their actions. I have seen them 
slowly suffocatmg to death and ruination of 
their families. 

Chma was known as the land of opium-
addicts before the Second World war. The 
entire generatIon of that country was ruined. 
China was called the land of opium-addICt.:; 
but what happened subsequently? China. 
through the opium trade brought the entire 
western world under its sphere of influence. 
However, finally some leaders emerged who 
banned opIum trade and we can see as to 
how big a nation China has beoome today. 

I would like to submit one more point. 
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You have formulated a scheme for setting up 
a fund for the relief of victims of drug abuse. 
The money will be provided by the Central 
Government. I want to submit that drug-
addiction is spreading rapidly among the 
industrial workers. This not only harms 1he 
industrial workers but also the industrialists 
because this menace adversely affects pro-
duction. Therefore, a levy should be im-
posed on the industrialists and the money so 
collected should be deposited into this fund. 
This will enable Government to control drug-
addiction. 

Finally, I would submit that drug addIC-
tion is a very serious problem and it should 
be controlled in time. 

[English] 

SHRI THAMPAN THOMA~ (Mav-
elikara): Sir, of course, I welcome the steps 
taken by the Government and its bringing 
this bill to provide for more stringent punish-
ment for drug abuse. It is a very big problem 
which now our country is also facing in the 
matter of drug abuse, in the universities, 
factories and other vulnerable area. 

I would like to maKe some suggestions 
in this regard. There should be a serious 
effort to identify the places where this men-
ace of drug addicts and drug business is 
going on. Some effort has been made. Even 
in this bill, or in the original Act there are 
sufficient safeguards and provisions to iden-
tify the areas and taking drastic steps to 
prevent the drug menace. In this bill itself. 
with regard to one of the provisions, I would 
like to point out one particularly about the 
wealth to be forfeited. How are you gO'lng to 
detect the wealth tnat is earned through this? 
Unless there is some provision or a general 
law in this regard making a person liable to 
account about his wealth, it cannot be done. 
If a person has acquired some wealth 
through business transactions of narcotic 
trade, he can very well say that he has got it 

,rom elsewhere. He can account for it in 
different areas. Therefore, it is the duty of the 
person to declare his wealth. Unless wealth 
is declared, how can it be tracked down to 
him. This can only be done against a person 
who is convicted and then also in proving 
that the wealth had been acquired by him. 
What are the provisions for that? These 
provisions will only result in publicity, nothing 
else in implementation. It will not help. 
Because, you will not be able to find out if the 
wealth has generated from the trade of nar-
cotics. Therefore, there should be a provi-
sion to bring out the wealth. Will the Govern-
ment study the new class which has come up 
with this wealth? Mr. Rajhans had pointed 
out that people are coming up with big build-
ings, mansions, and new ventures. From 
where do they get that money. How do they 
get the money? Could we make a study 
about these things? Unless we make such 
earnest efforts in this line, this may not be 
possible to find out 

AlSO, another point I would like to point 
out. That is about the involvement of volun-
tary agencies in making the public aware of 
the drug menace. We have failed in that. We 
have not made any efforts to involve the 
voluntary agencies in that. Of course, with 
regard to the prohibition, mostly the trend 
has been set by the voluntary agencies in the 
matter, by the Madya Virodh Samiti and all 
those people who are educating the people. 
But there are difficulties and therefore more 
efforts are to be made. And, apart from the 
law and our implementing machinery there 
should be voluntary agencies promoted by 
the Government for this purpose and suffi-
cient help should be provided for such agen-
cies and consciousness should be built up 
everywhere. They should create such a 
situation in the minds of the people and it 
should be easy to build up consciousness 
awareness, in the minds of the people, that 
it seriously affects them. More than that. 
along with the stringent methods which we 
adopt. the education and the knowledge of 
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1his menace and the drastic consequences 
and degeneration of the society in a large 
measure, have to be made known to the 
public. Whatever facilities are available like 
the media and other things which we get in 
this respect will have to be used fa.! this 
purpose. 

Also, just like the Western countries aUf 

nation has also become a httle more involved 
in this drug habit. Recently, when I partici-
pated in the Ten Nation Conference of the 
ILO in Djakarta some of these problems 
were discussed, especially about the Asian 
countries. They have made certain recom-
mendations. One of the recommendations 
which was made to treat the drug addicts IS: 
they are only the victims, sympathise with 
them and give opportunities for them to 
rehabilitate and see that they are rehabili-
tated. These recommendations have been 
given by the ILO. That is, to consider them 
as handicapped and provide them employ-
ment. Sir, we have to take two different 
approaches in this respect. One, the people 
who are doing trafficking in it and doing 
business and making money on this, and the 
other poor victims. We have to cross exam-
ine them. We will have to bring the victims 
back to the society and at the same time the 
offender will have to be punished deter-
rently. Sir, even MalaYSia, a small country, 
has given a capital punishment. I welcome 
it. Capital punishment is a good move. Bet 
even more than that, more drastic punish-
ment should be given. For example, SobhraJ 
is taking shelter in India. If he goes back to 
Thailand, he will be hanged, because there 
is a case against him. International criminals 
take she"er under our law. Once he be-
comes acx:used in one case somewhere he 
can postpone the trial of his case by taking 
shelter in this country; whereas if he goes 
back to the place where he had committed 
the offence. he wit! be hanged. Therefore, I 
suggest that drastic steps Will have to be 

taken in this regard. 

Sir, I have to point out certain important 
things about the forest area especially 
where there IS heavy rain. Opium., Ganja 
and such plants are being iIIegafly grown in 
a large forest area. There is a some involve-
ment of certain sections of the people, that 
has to be identified and destroyed in toto. 
For this purpose, there should be delegation 
of powers to various other agencies. I am 
only suggesting that law enforcing agencies 
will have to be correlated with these things 
and a task force should be formed. An 
earnest effort should be made to see thatthis 
provIsion of the law is implemented. 

[ Trans/ation] 

SHRIMATI PRABHAWATI GUPTA 
(Motihari): Mr. Deputy Speaker, Sir, the Bill 
to amend the Narcotic Drugs and Psy-
chotropIc Substances (Amendment) Act, 
1985 as introduced by the Han. Minister in 
this House, deserves to be welcomed. 

I want to submit that the intention behind 
this bill is a noble one. You may observe all 
over the country and the world that the 
number of people uSing narcotic drugs is 
going on increasing and it is giving rise to a 
uOlque problem. This problem has spread 
widely In the world and is common to every 
country whether rich, poor, developed or 
semi-developed. However, in our poor 
country, this problem has taken a very hor-
rible shape and IS Increasing rapidly. I think 
that If the prOVIsions of the act which came 
Into force In 1985 for the control of the use of 
narcotiCs had been implemented strictly and 
effectively this menace would have been 
controlled to a conSIderable extent and the 
smuggling of smack, heroin etc. would have 
ben curbed. It seems1Q me thatthis Act was 
not implemented with due strictness. I want 
to know from the hon. Minister whether he 
would assure the House that the amend-
ment which has been brought now in 1989, 
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will be implemented strictly and the purpose 
for which this amending bill has been 
brought to this House wiIJ actually be 
achieved? Why d~s smuggling take place? 
Thera ara many reasons behind it. The main 
raa~on is that it is the easiest way to make 
mone~' and grab power. This is no secret 
that there are big smuggling gangs in the 
country today who are making millions of 
rupees in this business. As such it does not 
matter but it matters when it spreads like a 
poison in a society engulfing all and particu-
larly the youth who are the future of the 
nation but are using drugs to the maximum 
extent. 

The parents send their children to col-
leges and universities in the capital with high 
expectations but they fall prey to such dirty 
habits. In the beginning druQs are con-
sumed like anything else but subsequently a 
habit is formed and it becomes impossible to 
get rid of it. 

Under the provisions of the existing Act 
stringent rules wore to be framed to control 
drug trafficking and hospitals opened at 
various places for treatment of children, 
youth and old people who have fallen prey to 
drug-addiction and who want to get rid of thiS 
bad habit. But such hospitals have not yet 
started functioning and wherever they me 
functioning, the affected people aro not 
aware of them. The social service institu-
tions and voluntary organisations should be 
entrusted with this task to ensure the fulfill-
ment of this aim. 

I hail from an area called RasauJ which 
is adjacent to Nepal. We see thousands of 
trucks full of ganja, hashish, heroin, smack, 
etc. are allowed to enter into our country 
after accepting some bribe. In order to mout 
this situation, a Bill was brought In 1985 and 
now more provisions are being made but 
what steps is the Government going to tnke 
to prevent what is happening before our 
eyes? You have made very good provIsions. 

You are goin9to establish afundtorcontrol-
ling drug addiction which is welcome but I 
want to know as to what steps are going to be 
taken for controlling this type of drug traffick-
ing? You have made provisions for a fine of 
Rs 1 Lakh in the case of an offence commit-
ted for the first time and death penarty for the 
oUenca committed for the second time. You 
have provided for the seizure of property 
which is also welcome, but I want to submit 
that those people who are getting rich over 
night by ruining the future of our younger 
generation should be awarded death pen-
alty in the case of the very first offence. The 
search for these people should be con-
ducted honestly and without any bias. Vari-
ous Haji Mastans have been enjoying the 
patronage of the political leaders. They 
should also be arrested. What steps are 
proposed to be taken by the Government to 
round up such people and the members of 
the international gangs which are very pow-
erful and have their stronghold and influence 
in the countries like America. What steps the 
Government propose to take to counter their 
influence. 

Besides all these provisions, the Gov-
ernment should make use of the media-T. V. 
and radio and make it more effective. Power 
connections should also be provided in the 
villages so that the people of rural areas may 
be educated by the television programmes 
and may get varied information. The Block 
Develop;nent Officers and the village level 
workers may be entrusted with the job of 
publiCising it in every village to apprise the 
people of the place~ where they can get 
treatment for deaddiction. It has been 
sald:-

Kanak Kanak te sau guni, 
madakta adhikay 

Ya khawat baurai hein, 
wa pawat bauray. 

Drugs fetch 50 times more prices than gold. 
It has also been .reported that by the begin-
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ning of the 21st century, there will be about 
15 million drug addicts in India. To control 
this situation, strict laws are needed. I do not 
get ample time to go through all the reports 
and I simply go on speaking about whatever 
come to my mind. The Act which was made 
by the Government in 1985, is very good and 
now the Government is going to make fur-
ther amendments in it. Howeve r, It shou Id be 
kept in mind that the officers working In the 
Department of Education, Health and Bor-
der Security Forces always work In collUSion 
with each other as a result of which all the 
crimes take place. The Government shall 
have to take stringent measures to appre-
hend them. The Bill introduced by the Gov-
ernment deserves welcome and we want 
that it should be implemented in letter and 
spirit. 

[English] 

SHRIMATI JAYANTI PATNAIK (Cut-
tack): Mr. Deputy-Speaker, Sir, I support 
the Narcotic Drugs and PsychotropIc Sub-
stances (Amendment) Bill. Day In and day 
out, many case of drug trafficking and dl ug 
abuse.havebeen coming to light, specially In 

metropolitan areas of the country. The pi es-
ent estimate shows that as many as 15 
million people would become drug addicts 
by 21 st century. The drug addicts are found 
among the higher strata as well as lower 
strata including youth and children. What 
makes us feel very sad today is that drugs 
addiction has caught on the youth, particu-
larly among the students community In ur-
ban areas. They start first with some curios-
ity aAd then i& becomes a fashion and then 
habit. All these youth affected by drugs are 
not onty losing all the vitality but drug addIC-
tion has posed a grave threat to future gen-
eratiQA 

~nother lhing is, ~Imost every day. 
~ws of illegal Import or export 

into and out of the country. Gopalan 
Committee was also very much concerned 
about this and suggested enactment of 
single law to control drugs, which was ex-
pected to plug all the loopholes in the exist-
ing laws so that no drug peddlar could es-
cape from the net of this law. The report of 
the Committee says: 

"The situation is likely to deteriorate and 
get out of hand if adequate measures 
are not adopted to curb addiction." 

We are very much concerned about drug 
trade or drug trafficking. We know the rules 
of demand and supply, namely where there 
is demand, there is supply, But there is 
another rule. namely, rule of Bay's law which 
holds that supply generates its own demand 
and the greater the supply, the higher the 
demand. Hence this is very much applicable 
to the drug abuse and every step is to be 
taken to curb the supply of drugs. Illicit drug 
trafficking is concomitant with drug abus~s 
and it has become a major international 
problem that cuts across political and geo-
graphical barriers. India which was re-
garded as a mere transit point is no longer 
just like that because there is evidence that 
a large part of the processing of opium into 
different stages of heroin is now taking place 
in this country. There is an increaSing 
American and Italian m·afia connedion With 
the principal Indian organisers of the trade, 
As such, in order to control the menace, 
there should be closer international coop-
eration between specialised national age'n-
cies and all-out efforts by the police, One of 
the hon. Members has said that people are 
going for this drug trafficking because of the 
profit. The profits involved inthiS1fade are so 
large that it is a lucrative business and this 
drug fetches 501imes more price than gold. 
The corruption related to drugs gets rapidly 
institutionalised with the police forces. That 
is why, we see this situation at present. It 
seems no effective counter machinery has 
been created to control this menace. What 
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we find is Pakistan has all the time been 
complaining that India is not taking enough 
interest to curb this menace and hence the 
problem is so gre~t in the world. But what we 
find today is, almost all the heroin comes 
through Pakistan and has its origin in Af-
ghanistan and North West Frontier Province 
of Pakistan. We also know that terrorists 
have been found involved in drug trafficking 
and peddling. They do it because they get 
easy money which they require to finance 
their activities. 

Europeans have some grouse against 
India about drug smuggling. But the money 
collected by drug smugglers is treely in-
vested either in the legal or illegal activities 
by them in the European countries. The Law 
Enforcement Agencies in these European 
countries are unable to do anything in these 
cases due to the prevailing laws on commer-
cial confidentiality or banking secrecy. A 
great deal of discussion took place last 
March in New Delhi Meet of DlUg Enfo~·('e­
ment Agencies from most EUropean coun-
tries and the Indian sub-continent. We 
would like to know what is the outcome of the 
Conference. Is there any concrete sugges-
tion to curb this drug trafficking? We knoll. 
that even if we pass legislation and make 
proposals for stringent punishment. much is 
required for the implementation machinery 
to put it into practice. 

It is also seen that whatever is th."" 
official production of opium, a lot more is 
grown illegally. Officially, India grew 905 
tonnes of opium per annum from 3,359 
hectares under poppy cultivation in U.P. 
Rajasthan and M.P. A lot more is grown 
illegally. But, UP alone accounts for 45,000 
KG of excess cultivation. 

We are very glad that you are going to 
check this illicit traffic in drugs through this 
piece of legislation. We have so. 

An envisaged, the setting up of special 

courts by the Central Government should be 
made immediately. Not only this, all the 
infrastructure on this should be set up imme-
diately. 

The constitution of the National Fund for 
control of Drug Abuse is a welcome feature. 
Stringent punishment is also suggested for 
violation of the Act. 

There is now an urgent need to formu-
late an integrated and comprehensive pre-
vention policy which would envisage coordi-
nated eHorts of anti-narcotics, intelligence, 
revenue, police and medical agencies 
Besides controlling drug trafficking, our main 
aim is to remove drug abuse for which a 
three-pronged strategy is necessary. 

Firstly, the focus should be on social, 
economic, political, cultural and medical 
factors that breed drug habits. 

Secondly, preventive approach should 
be directed at early detection of drug habit 
and social devious behaviour in a collabora-
tive effort !nvolving the community, family, 
police and voluntary agencies. 

Lastly, there should be a programme for 
detoxication, rehabilitation and re-integra-
tion of the addicts. 

Hence along with such a legislation, 
there is the need to fight the malaise at the 
social level; specially by taking up schemes 
for de-addicting the victims_ For this pur-
pose, the Social Welfare and Health Depart-
ments have to be coordinated so that effec-
tive action can be taken. Preventive meas-
ures are necessary. At the same timt, 
computers are also necessary to cJe!ect the 
smugglers and illegal operators i,l dn"~s and 
narcotics. Modernisation (tf equipments to 
deal with drug peddling is n&e8ssary. The in-
fras\ructure for the detection and treatment 
of drug addicts which is at a rudimentary 
stage in the country has to be stfengthEmed. 
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SHRI AZIZ QURESHI (Satna): Mr. 
Deputy Speaker, Sir. t rise to welcome and 
support this Bill. Although many points have 
been covered in this Bill, my submission IS 

especial1y regarding its section 59. The 
Government has made a provision of pun-
ishment under section 59 for those officers 
who have failed to discharge their duties. I 
would like to point out to the han. Minister 
that smuggling of drugs, smack or hashish in 
our country is not possible without the con-
ni\fance of the officers and the politicians at 
some or the other level. While saYing so, I 
have in view the gang wars of Bombay in 
which one to five persons are being killed 
every day in broad day light. 

13.00 hrs. 

These gangsters or criminals have such 
sophisticated automatic weapons With them 
as are not there available with our ordinary 
police force. People living in posh colonies 
are murdered in broad day light. Such news 
are being reported almost everyday In the 
magazines and newspapers published from 
Bombay that the smugglers take help of the 
police force to eliminate their opponents and 
the police or other officers kill them in false 
encounters. Therefore, I would like to men-
tion that whereas the Government have 
made a provision under section 59 for action 
against those officers who have been held 
guilty of having supported the drug Criminals 
in some or the other way with a fine of Rs. 
one lakh. A provision should also be made In 
this Bill to seize entire property of such 
officers. 

As such our colleagues have made a 
number of points regarding this 8111 which 
include de~CA:tion, counselling and reha-
bilitation. Tbfs'iS also right that the Govern-
ment has not sat up rehabilitation Centres fn 
the requii'ecf number but I wholly support it 
that not only the Government agencies but 

even the voluntary organisations can do an 
exemplary work to check this malady. It is 
out misfortune that today only such of the 
working voluntary agencies get protection, 
patronage and assistance as have the wife 
of some Minister, secretary or capitalist or 
els9 the residents of posh colonies as their 
members who have had no experience of 
others' woes and agonies. Such ladies visit 
the slum colonies in their airconditioned cars 
for a few hours to distribute some medicines, 
sweets, clothes etc. among the poor of those 
slums and earn popularity for running a big 
social institute of the society. Their photo-
graphs are published in the newspapers. Mr. 
Deputy Speaker, Sir, I would like to point out 
to the Government through you that as long 
as such crime and corruption goes on taking 
place in our country and the voluntary organ-
isations are run in the name of a particular 
indiVidual and the people in this field go on 
gettlOg encouragement, no revolutionary 
change can take place in our country. ThiS 
has to be done away with. Instead the agen-
cies which have their field of operation in the 
slums under unhygenic conditions where 
the houseWives earn their livelihood with 
their sweat and hard work and spend their 
whole life there, are not given any impor-
tance. In their welfare activities, the Govern-
ment should seek the participation of all 
those people who have been living in those 
very areas and do not cherish great aspira-
tions of a luxurious bungalow but stay there 
upto their last breath of life. Unless the 
Govel nment takes such steps, they would 
not be able to bring an end to it. The children 
or students affected by this curse do get 
cured by means of· counselling or treatment 
for psychotropIc substances provid~ in 
those Centres but no post care is taken of 
them to s.ee how they are passing their fives. 
The Government will be able to root out this 
menace in an effective manner only when 
they have a scheme to engage such children 
on some job who have been given treatment 
for psychotropic substance or they should 
be employed in small scale industry or 
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should be given some technical training in an 
institute. The Government should set up 
some school or college for this purpose so 
that they may keep themselves busy there. 

Mr. Deputy Speaker, Sir, I welcome the 
provision of death sentence in the Bill for the 
person who is an accomplice in the crime. I 
would rather submit that if the Government 
has evidence and is in the position to sub-
stantiate it, then not only that person alone 
but all those people who have been function-
ing with the help of their own couriers, should 
be sentenced to death. Then alone will these 
people feel scared of such activities and this 
problem will come to an end. 

I also congratulate the Government for 
keeping the provision of making these of-
fences cognizable under this Act. My best 
Wishes are with the Government and I hope 
that when India enters the 21 st century, she 
would get rid of this bane and we will be able 
to stand to welcome a new dawn. 

[English] 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): I suggest, subject to everybody's 
convenience, that lunch hour be dispensed 
with so that we can complete this important 
Bill. This has to be passed here and sent to 
Rajya Sabha. 

SEVERAL HON. MEMBERS: Yes, Sir. 

MR. DEPUTY-SPEAKER: I think, it IS 

the consensus of the House. 

[ Translation] 

SHRt RAMASHRAY PRASAD SINGH 
(Jahanabad): Mr. Deputy Speaker, Sir, I rise 
to express my views on Narcotic Drugs and 
Psychotropic Substances (Amendment) 
Bill. 1985. The first thing about this Amend-

ment Bill is that it has rightly been moved 
here. The Government have reviewed the 
position since passing of the aforesaid Bill 
and found that they have been unable to 
prevent illicit traffic in these drugs and there-
fore decided to amend the Bill. The provision 
of capital punishment is appreciable. You 
are well aware that these drugs are not 
confined to Delhi, towns and urban areas but 
these drugs have reached rural areas and 
jhuggi-jhonpris also. Therefore. it is a very 
serious matter. So you are well aware with 
the results of drug-addicts in China when 
number of drug-addicts increased manifold. 
When people will start taking these drugs in 
bulk, then the country will definitely go to 
dogs. The young students taking to drugs at 
the university level will become officers. 
politicians and soldiers tomorrow. then how 
will they be able to run the administration of 
the country. Working class is in the grip of 
drug-addiction which is most harmful for the 
country. I want to tell you that production in 
China declined to a great extent due to 
increased drug-addiction. When a person 
becomes a drug-addict. his working capacity 
would naturally decrease. Similarly. if offi-
ce!s become drug-addicts, their working 
capacity will also decrease. They also work 
for the country as politicians work for the 
country. Therefore, all these things should 
be kept in view. This menace of drug-addic-
tion in spreading throughout the country 
which is very harmful. 

Mr. Deputy Speaker. Sir, Cocoa plants 
are being planted in forests in the country 
with the connivance of forest conservation 
officers. I am saying this with full responsibil-
ity as I had seen the hemp plant containing 
20 kg of hemp inside the compound of police 
station of Jahanabad. The soldiers smoke 
hemp. Once I read in a newspaper that 
heroin was recovered from the brief-case of 
an hon. Member in a raid conducted in his 
house. In the first instance I took it for a filmy 
heroine while later on I came to know that a 
very costly narcotic drug-substance has 



75 Narcotic Drugs & 
Psychotropic Substances 

DeCEMBER 16,1988 (Amdt., Bill 76 

ISh. Ramashray Prasad Singh) 

been recovered. 

A medicine named Sanjivni Sura IS also 
a narcotic-drug and it is manufactul ed by 
mixing brown sugar in it. This has reachod 
the rural areas·also. If Government IS con-
cernedwith it. it should get the thIng inquired 
into the state of affairs in DeIhl University. 
The Government supplJed it to the drug-
manufacturers bat they do not utilise the 
entire quantity and they sell the remaining 
quantity as they like. The officers receiving a 
salary of Rf. 10 and 5 thousand per month 
are involv8ct in this matter oot there IS no 
check in their case. The IlliCit traffiC In nar-
cotic drugs should have been declined after 
the law was enacted in 1985 and you should 
reply to this point. These laws will not serve 
any purpose. Illicit traffiC In narcotic drugs 
will not be curbed. You Will not know as to 
how many persons have been awarded 
punishment under this law and what quantity 
of psychotropic SUbstances has been recov-
ered and the cast thereof. You should ex-
plain here all these things. Merely formulat-
ing laws in this respect is not going to help. 
The people have heard that there is a provi-
sion of capital punishment. It has been 
stated that the goods will be seIzed and 
money earned therefrom would be recov-
ered but I want to know as to who IS earnlng 
money? It is not only the smugglers but also 
drug-manufacturers who are earning morley 
through it. Today drug-manufacturers al e 
becoming multi-millionaire and these people 
are in both Houses, so whom you will appre-
hend? The sons of hIgher officers Indulg(! In 
smuggling. Even my son can be a smuggler. 
As long as they have money power, you 
cannot apprehend them. Moreover, you 
cannot apply pick and choose method to 
punish them. It is not going to serve any 
purpose. 

You should remember the case of 
China. A number of peopl4) in ChUla became 

drug-addicts and its consequences were 
very bad. People had to carry with them a 
doze of opium to get a cup of tea. Our country 
is also reaching the same stage. I want to tell 
you that you should enforce laws honestly. 
But they are not enforced sincerely. The 
Cause of all the evils in our country is political 
protection. H these people are not given 
political protection. our country can become 
heaven. The role of politicians is the most 
deplorable who encourage this Illicit trade 
and earn money through it. With these 
words, I conclude. 

[English] 

SHRI N. TOMSI SINGH (Inner Ma-
nipur): Mr. Deputy Speaker, Sir, I thank you 
for giving me an opportunity to participate In 
thIS diSCUSSion. 

There IS much more than academic 
value in this discussion. This discussion 
follows closely on the heels of the discuss~on 
on the prevention of illicit traffic in narcotic 
drugs and psychotropic substances in the 
last session. , had suggested a few steps like 
public destruction of drugs seized. I wel-
come thiS Bill because that has -been incor-
porated here very prominently. I also wel-
come and support this Bill for another thing 
that a provision has been made for a fund. 
On this, I shall be able to say a few words. 

My State IS gnpped by this Golden Tri-
angle. f don't know what is golden in thiS 
triangle except that thiS is killing human lives 
at the cost of the CiVilisation itself. M,zoram 
and Manipur which is my State are directly 
the VictIms of the Golden Triangle. Some-
times In the beginning of the current Session 
I put the question to the hon. Minister as to 
what is the quantIty of seizures and what has 
been the manner of their disposal? Further 
how many offlciais and now many of those 
involved in these seizures have been pun-
ished? It was pointed out that 1he seizures 
were very nominal. 
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Sir, it is a well-known fact that huge 
quantities of these narootics are smuggled 
into India but if you ask a BSF officer he will 
say that i!_is only coming in trickles and it will 
not have much effect. What is important is 
that these things ~re coming in huge quan-
tity. The same should be seized and all the 
people concerned should be punished. 
These quantities are sufficient to spoil the 
career of the young people. So we would like 
to know what is being done in that sensitive 
border where that golden triangle is directly 
acting and killing the future of so many you n9 
boys and girls. 

Another important point that I WoulOIiKe 
to make is the involvement of pharmacists. 
In the sensitive areas some of them are 
acting as agents. They are selling these 
drugs under the very nose of excise depart-
ment and the concerned authorities. 

Now, Sir, the official who is to make the 
seizure what is his transaction value. Sup-
posing a smuggler is carrying a quantity of 
drugs worth ~s. 10 lakhs and he comes 
across a constable or a junior officer who is 
prepared to share the booty to save hiS 
prestige on the one hand and to save the 
illegal goods on the other hand he would be 
prepared to even offer half of ths value of the 
illegal goods. So something has to be done 
is respect of the people who are on duty so 
that they do not fall into such a trap. 

Further I would like to point out that 
certain medicines contain narcotic content 
and many young boys and girls in my area 
knpw that if they take a certain quantity of 
those medicines they will get the necessary 
kick. Simple drugs like phencidal and 
phenargan are consumed in the border 
areas by students in big quantities. They are 
using it to such an extent that some pharma-
cists have been asked not to sell these 
medicine$ without proper subscription. 

Coming to the Bill proper t~ere IS a 

clause for authorising and constitution of the 
fund and its governing body. The fund is 
welcome but the governing body is.going to 
be headed by a Chairman of the rank of 
Additional Secretary. I do not know how 
effective it will be. When an advisory commit-
tee is headed by an officer of the rank below 
that of full Secretary, what oould be its im-
pact on the Government? So, I would like to 
suggest that its chairman should be either of 
the rank of a Judge of the Supreme Court or 
the High Court or he should at least be ofthe 
rank of full Secretary to the Government. 
Only then, this governing body will have 
some impact. Besides about all these penal 
measures or the disposal of the seized 
goods in public places after making invento-
ries and all that, we would like to see that 
there is a coordinated approach to the whole 
thing, number one. concerning the criminals 
and, number two, concerning the victims all 
over the country. 

A suggestion has been made that in the 
district headquarters, State capitals, metro-
politan cities and big cities-where some kind 
of sophistication takes place - there should 
be some rehabilitation centres. So far as. we 
don't see any effective steps being taken in 
this respect. It is said that the fund. that is 
being constituted , will be utilised for the 
control of illicit traffic of these drugs. After all, 
the Government has got its own routine 
measures for the control of illicit traffic 
through its regular ciepartments. When the 
fund is collected from the sale of the seized 
goods and forfeited properties. we would like 
to see that the fund is utilised exclusively and 
significantly for the rehabilitation measures 
which are yet to be taken up. So, in this 
respect, I would like to repeat that the fund 
should be exclusively used for rehabilitation 
measures and also for the purpose of edu-
cating the people on a mass st".ala. 

In the last session. when I spoke on the 
preven1ion of iUicit traffic in narcotic drugs 
and psychotropic substances., I said that the 
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prtlpaganda machinery, like lV, Radio and 
other media. should be utHised more effec-
tively. I do not mean to say that what is being 
done is bad. What I meant to say is that it is 
not enough. The TV and the Radio should 
have more programmes just as we have 
intensive programmes on family welfare. On 
the one hand, some people become rich 
overnight while, on the other hand our chil-
dren in the universities and coneges, wher-
ever sophistication takes place, have been 
ruined and ourMure is threatened. This kind 
of a coordinated approach and proper use of 
our funds should be there. While referring to 
the constitution of the fund and its governing 
body Mr. Panja, in your absence, I had 
suggested that the Chairman sftould be an 
officer, at least, of the rank of Secretary to the 
Government of India. 

SHRI A.K. PANJA: My colleague has 
already noted this point. 

SHRI N. TOMBI SINGH: With these 
words, I conclude and support the Sill. 

{ Translation] 

SHRI VIRDHI CHANDER JAIN 
(Sarmer): Mr. Deputy Speaker, Sir, I rise to 
support the Narcotic Drugs and Psy-
chotropic Substances (Amendment) Bill. 
1988 moved in the House. 

1 have gone through its all clauses and 
I am very happy that very Important changes 
have been made in this Sifl. The legislation 
which was passed in 1985 has completely 
been changed and I want to thank the hone 
Minister for it. AU the drawbacks whlcn.ve;a 
there in the earHerBnl have been remoVed to 
a great extent. A numberof cas •• pe'\llining 
to naroin had been pending in the courts and 
peop1a Involved in these cases were being 
acquitted and were being reI_ed on tech-
nicaf grounds. Earlier they ..ad to be re-

leased on bail on technical grounds but now 
a very strict law with a provision of As. 1 lakh 
fin. and 10 years imprisonment has been 
made. Earlier the culprits used to be acquit .. 
ted be cause of flaw in the law. I have 
minutely studied this law and have found that 
to a great extent these loopholes have been 
removed and this offence has been made a 
cognizable non-bailable offence which was 
not so earlier. I do not understand as to why 
this provision was not made in the earlier Bill. 
Every person can follow it but you depend on 
officers and you move the Bill as prepared by 
those officers. It has become a trend that 
such an important legislation is not referred 
to the Select Committee. Had this been 
done, such situation would not have arisen. 
Now this important legislatIon has been 
amended and has been given a good shape. 

I may, however, say that opium is not 
produced in our area, Sarmer, Jaisalmer 
and Jodhpur at all but it is consumed by the 
people of my areas in large quantity and it is 
nowhere consumed so much Today such a 
situation has developed that if somebody 
dies and someone goes to his house, opium 
will be offered to him and opium is offered 
even at marriage occasions. The use of 
opium is considered to be very auspicious. 
Even compromise is made between two 
enemies only after consuming opium Such 
situation has developed there. It has be-
come a problem for us as to how to get rid of 
this social evil. Today our law is not enforced 
properly. I was talking to the Members who 
come from Kola and Jhalawar. Our farmers 
were asking as to why opium is cultivated? 
Because when no opium will be cultivated. 
there will be no question of Its consumpflon. 
I was trying to know about It. Licences are 
given for1:uhivating opium and permission is 
granted for cultivation of opium In some area 
and opium thus produced Is purchased by 
the Govemment but then how It reaches our 
area? It is possible that opium might have 
been cultivated unauthorisedly or after sup-
plying flxad quantity'to the Government the 
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~aining $UrpWs quantity I\llght have been 
aoId In black m.-ket. Thus opium comea to 
our area in huge quantity due to un-
authorised cultivation and surplus produc-
tion. So. the st..,. should be taken to check 
it. Opium is prodootd particularly in Madhya 
Pradesh. I would suggested that opium cul-
tivation should be reduced to minimum. Its 
cultivation should be confined to the quantity 
required for manufacturing medicines only. 
Arrangements should be made to see 'hat 
opium produced unauthorisedly should not 
be allowed to move out of the area in which 
it is produced. Either the Central Govern· 
ment can control it or the State Govern-
ments. Loopholes in this regard should be 
plugged and arrangements should be made 
to streamline the whole process 

In this regard, I may say that some 
voluntary organisations are indulging in 
making the people drug addict in our area 
and WeHare Department helps them. What-
ever there may be the help of Welfare De-
partment, I want to request you that' all DIs-
trict and Panchayat hospitals and dispensa-
ries in my area should be provided with de-
addiction facilities in respect of opium ad-
dicts. Doctors should be appointed there 
particularly to treat drug addicts and all the 
medicines should be provided there. Centra! 
Government should provide all help ;n this 
regard and this process should continue for 
ever. Whatever help is provided by any vol-
untary organisation is a different thing but 
this process should go on continuously in 
every hospital and dispensary. 

Secondly. smuggling activities are 
going on in our border areas on large scale. 
ThG police are not having sufficient means, 
i~ps etc to have complete control over 
these activities. Although the performance 
of police and 8.S.F. has been good but the 
performan. of Central Excise Department 
has been v.ry poor in the matter of checking 
these actMt~s. I have got this information 
confirmed. For streamlining the system, the 

hon. Minister should remove corrupt officials 
working in the customs department of the 
Central Govemment. If officials are short of 
facilities. the Government should make 
these available tothem. Smuggling and drug 
trafficking are going on simultaneously and 
our country is the transit point for the drugs 
coming from Pakistan and Afghanistan, but 
the traffickers surprisingly go scot fre8. Situ-
ation has come to such a pause that even 
after seizure of heroin and charas from traf-
fickers, they are not apprehended by the 
officials. Such cases have come to light in 
Jaisalmer and Barmer, in which traffickers 
have deliberately not baen apprehended. 
Such ;)I"'tion of law enforcing agency shows 
lack on their part in implementing the laws, 
though the most vital part of any law ;s its 
effective implementation. So only dedicated 
officers should be posted in these areas. An 
advisory committee under the chairmanship 
of an Additional Secretary has been set up. 
In this connection, I suggedt that the pro-
posed advisory committee be headed by the 
Minister in place of an additional secretary 
and some of the experienced Members of 
Parliament may also be associated with it as 
members. Only then this advisory commit-
tee Will achieve any success. I request fight-
ing the drug abuse with all our might at our 
command as all over the world menace of 
drug addiction, especiaUy among the stu-
dents, is assuming alarming proportions. I 
also want to State that the terrorists are also 
involved in drug trafficking and the Govern-
ment should check this unholy alliance. 

With these words, I support the Bill 
under consideration. 

[English] 

SHRI SRIBALLAV PANIGRAHI (0809-
arh): Mr. Deputy Speaker, Sir. I support thiS 
Bill whole-heartedly. I think, there is none is 
the House who has opposed the Bill. But,Sir, 
one thing that strikes my mind is that very 
recently we passed a Bill in this very House 
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wherein the preventive detentton powder 
has been given to the Government. I would 
like to know since the day this Bill has been 
passed, how many people have been taken 
into custody under its provIsion. 

This is very senous menace and I am 
sure nobody has any sympathy for these 
drug traffickers and drug paddlers who are 
outto ruin the society and our young genera-
tion. Even I would not hesitate to say that 
they are murderers. ThiS IS a process of slow 
poisoning. Selling of drugs IS Just like sellmG 
death. While participating in the dISCUSSion 
on the Preventive Detention Bill, we de-
manded capital puntshment for these 
people. I congratulate the Government and 
the Minister that they have now come out 
with that provision in this Sill. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THf 
MINISTRY OF FINANCE (SHRI A K 
PANJA): May I just intervene for a minute 
The Hon. Member has asked a very pert I 
nent question in the beginntng of hiS speech 
and which is there In the mtnds of all tile 
people. We have issued 260 detention or-
ders and have detained 221 persons up to 
December 12, since the ordinance was 
passed. 

SHRI SRIBAlLAV PANIGRAHI. I am 
happy that the Hon. MInister has readily 
responded to my query by giVing some fig-
ures. 

Now, Sir, the problem IS that under thiS 
or that plea many of the offenders go scot-
free. They wanted to make It cogntzable, 
non-bailable and so on. I think the House do 
not grudge giving such powers to the Gov-
ernment. The House is qUite anxIOus that 
this growing menace should be checked 
-effeotively at the earliest possible opportu-
nity. Surely, you all know that India did not 

figure anywhere in the drug trafficking map 
of the world till the early Eighties. But then 
this menace started in IndIa too and it has 
now assumed a dangerous proportion inas-
much as IndIa is not only a transit point, but 
It is also a very big user of drugs. The number 
of drug-addicted youth is increasing alarm-
ingly and as we all know, once addiction 
begins, one does not know where it ends. Of 
course, dUring these years, India has been 
taking a lot of Imtlative to curb this problem. 
Our Prime Mlntster has got to be congratu-
lated for the 14 POint IllItlative in this direc-
tion. It Is again followed by the appointment 
of a Cabinet Sub-Committee. In the light of 
the recommendations of thiS Cabinet Sub-
Committee only, thiS 8,11 has come before 
thiS House. 

I would like to mention here that it IS not 
')ur problem alone. We cannot think of it in 
Isolation. It IS an International problem and 
an international phenomenon. It has got to 
be tackled both InSide the country and out-
Side, keeping the global perspective In view. 
While introdUCing the Bill, the Milllster made 
a reference to a global conference which is 
gOing on In Vienna. We are happy to note 
that India IS elected as the Chairman of the 
Drafting Committee, If I understood him 
correctly. In thIS way, India is taking initiative 
not only inSIde the country but outside also. 
We Wish the Government God speed and we 
wlsh them well In this direction. 

Now, I come to some suggestions. I am 
;onsclous of the time limit that you have 
fixed and I Will be very brief. As I mentioned 
earlier, India is not only a transit point, but 
also a big user of these drugs. The most 
alarming part of it is that according to a 
report, 80 per cent of heroin, one of the most 
dangerous narcotic drugs, is now routed 
through India. Interpol statistics revealed 
that out of 7.7 tons of heroin seized in 19B7 
In Europe and America, 2.7 tons came from 
India! 
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Pakistan is now the main source of 
smuggted drugs in India. The newly elected 
Prime Minister of Pakistan is also conscious 
of the evil of this d~ug menace and she is 
giving very serious thought to fight this 
menace. This is a very happy development. 

There is a provision in the Bill for the 
creation of a 'fund'. We welcome it and most 
of the amount should be spent on massive 
propaganda against drugs throl'C1h thn 
mediaof TV, films etc. so that mor e and mow 
awareness is created among the p€:ople and 
In particular among our yOl1th. ThiS fund Will 
also be used to organise specral training 
courses for police to counter the drug prob-
lem. The most important part of It IS the 
rehabilitation aspect. Quite a substantial 
amount should be spent on rehabilitation. 
Here, I find that only offiCials are to be 
associated in the Board of Convenors and in 
the various Sub-Committees. I feel that It 
would be better if non-officials, eminent 
social workers and Members of Parliament 
are also included in these committees. ThiS 
has got to be a people's movement. The 
entire young generation is going to be rUined 
unless this menace is effectively checked 
and for this purpose, we have got to bUild Up 
a mass movement. Naturally, it cannot be 
done effectively by associating only the offi-
cials. Therefore I suggest that non-off,cials, 
voluntary organisations and social workers 
should also be associated. 

I find that capital punishment is PIO-

vided for a second time offence. We do 
welcome it. I have grave doubt whether It can 
be implemented. With a heavy heart I have 
to mention here about the Indira Gandhi 
murder case. What happened to it? Our 
lamented Prime Minister openly in the broad 
day light was murdered by her own body-
guards. What is happening in the Supreme 
Court? What is happening in the High Court? 
It is a matter of shame that some lawyers are 
playing havoc. I don't want to name them. 
We are making provisions but whether those 

provisions will ba really implemented, that 
has to be seen. h requires necessary modi-
fication. I do not thereby interfere in the 
working of judiciary - independence of judici-
ary. The necessary modification of judiciary 
is the first measure which we should take. 

SHRI D.B. PATIL(Kolaba): Mr. Deputy 
Speaker, $ir, I am of the opinion as all of you 
are that the evil of addiction of drugs should 
hofourJht ;mc eradicated at anycost. Forth,c; 
purpose, the hon. Minister has brought for-
ward this amending Bill. It is a very serious 
problem, not only a national problem but :1150 

an international problem, as the hon. Minis-
ter has mentioned in his introductory 
speech. It is so serious that if it is not com-
bated properly. by the end of this century in 
our country the number of addicts will reach 
astronomical height. According to one sur-
vey, it is likely to go up to 15 million. Now-a-
days a grave situation is existing in our 
country. We have to fight out this evil. When 
th,s House enacted this Act in 1985, wide 
powers were given to the enforcement au-
thorities for fighting out this evil. But so tar as 
its enforcement is concerned - even some 
Members from the Treasury Benches have 
also complained - it has not been enforced 
properly. Even the offences are taking place 
in broad day light. But nothing has been 
done by the enforcement authority. It is a 
very serious matter. I would like to suggest 
that the Government should deal with heavy 
hand the corruption that is there in the en-
forcement agencies. Hon. Members from 
the the Treasury benches have complained 
that corruption is there. We have also now 
experienced that there is corruption. They 
should be dealt with very seriously. 

The hon. Minister had stated that the 
Government is in contact with Pakistan, 
Nepal, Bangladesh and other countries 
regarding this. We are having discussions 
with them. 

I would like to draw the attention of the 
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hon. Minister and the Government as waH 
that certain countries, like Europe, North 
Amenca and latin AmerICa, have come 
together and had organised IDEC Confer-
ence. I think, about 13 countries have particI-
pated in that conference. The Confm9nCH -

International Drug Enforcement Confer-
ence • was held in March, 1988. Jt IS bo~au~c 

of the Initiative of this Conference, much hdS 
been done which was not done befol e 

Therefore, I would say that thiS eVIl has 
to be combated very seriously. We have 
read in alt newspapers that so fClr as smug-
gling of drugs and other things are con-
cerned, the Air-hostesses. the pilots Clnd 
other higher officials are also involved In It. 
So far 8.5 our Q)(perience goes. nothing can 
be done to combat this eVIl. The hon. MinIS-
ter has stated while introducing tht-.! 0111 and 
also It has been stated in the Statemellt (Jf 
Objects and Reasons that In spne of the fact 
that there are stnct provIsions . deler r""I-lt 
provisions - In the Act. because of SOrl1G 
lacunae. the offenders are released on b 111. 

I do not know whether the lacunae are ttwre 
In the law or in the investIgation. There are 
lacunae In the law also. I am gOing to potnt 
out in my Amendments as to what are those 
lacunae. Even there are lacunae In the in-

vestigation also. It is because of these lacu-
nae the offenders are getting balls ea~llf 
even though it is not contemplatea that the-
offenders should gat ball easily under till 
provisions of the Ad.. It would have been 
much better if the hen. MInister had given the 
figures as to what has been done till now by 
the Bureau which had been establish for thls 
purpose. No figures are given here. It means 
no satisfadOry work has been done till now. 
A special Bureau was established in 1986. 

SHRJ A.K. PANJA: WhICh figures do 
you want? 

SHAI DB. PATll; Figures regarding 

the arrests. punishment and o&her things. 
since the establishment of the Bureau. You 
can give them during your repty. 

SHRI AK. PANJA: I can give them 
straightaway. 

SHRI O~B. PATIL: No; you can gIve 
them during your reply. 

Then about the problem of de-addiC-
tIOn. Once a person of the young generation 
is addICted to drugs, it is not easy to de-
addICt him. Special measures have to be 
taken so far as thiS problem is concerned. 
Though it is not for this Department to de-
addict the addicts. the Department should 
take special steps to see that the addicts are 
de-addICted: and for that purpose whatever 
funds are necessary should be made avail-
able by It. Le. for the rehabilitation and de-
addIction or the addICts to this particular eVIl 

It has been prOVided In the Act that there 
should be the disposal of the property at-
tached In the presence of the Police officers 
I will say more about this while I more my 
amendments. Some differentiation has 
been made about illegally acquired pro~rty. 
and the property. The loophote which is kept 
is that sofar as illegally-acquired property 
concerned, It has been defined and a provI-
sion has been made as to how to identify the 
Illegally-acquired property. and how to forfeit 
It. But safar as the property is concerned. 
three is no provIsIOn made so far as Its 
identification and forfeiture. 

T aklllg aU these things into account I 
would like to support the BiD; but at the same 
tim5l, I wou1d Inform the Government that 
simply providIng tor a deterrent punishment 
is not going to help fight or eradicate this evil. 
The implementation of the provisions in the 
Act 15 vary Important. and Government 
shoufd take serious stepS in tn. regard. 
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SHRt DAMODAR PANDEY (Hazar-
ibagh): Mr. Deputy Speaker, Sir, I rise to 
support this Bill. In Older to save the future 
generations from the eYils of drug abuse, aU 
the hon. Members of this House have wrth 
one voice demanded to make the taws most 
stringent. J hope that with the passing of this 
Bifl, the hands of the administration will fur-
ther get strengthened in combating drug 
menace effectively. I fail to understand the 
rationale of the apprehensions of some of 
the heR. Members that the number of drug 
addicts will go up l7t ten times despite taking 
of strong measures like this. To my views, 
their apprehension is unfounded. Can't the 
Government ensure effective implementa-
tion of the laws to save future generations 
from famng prey to the drugs in circulatIon. 
To my mind, arming the Government With 
stringent laws alone can need hardly be :in 
effective tool to combat this evil. For this, we 
need will power to do. These psychotheraplc 
substances and narcotics are know to uS 
since the down of civilisation. But earlier It 
was used for medicinal purpose onty, but 
now it is being abused. Our country is fast 
mov~ towards dooms, as the pharmaceu-
tical ~panies are nowadays producmg 
poison in the name of medicines by mOVing 
on the vestige of the developed countries. 
The people engaged in such trade are a slur 
on our society. They are mushrooming and 
they have also earned resped for them~ 
selv_ in the aociety. If the Government itself 
is not in a position to find out the identity of 
such pharmaoeutical companies. how can 
the common man fine out their names. So 
the Government should monitor their func-
tioning·to remove the doubts in the minds of 
the public that is the reason why some of the 
members, despite bringing 8 good measure 
here have opined in the House that the 
number of drug addicts would increase ten 
times rnoI'8 within 8 period of len years. So I 
request the han. Minister to have a serious 
thoughttolhisproblem and find aohAiorito it. 

_ye should make our effQt1a dtI novo to r. 
dues the number of drug addicts. W. will be 

. able to bring their number down by ten times 
or more, instead of going the number up ~ 
ten times as apprehended some members. 
" we are able to reiterate this before pubfie 
then the people wHl be greatty relieved. Both 
Shr; Tombi Singh and Shri Virdhi Chander 
Jain have put forward a number of sugges-
tions including taking of strict action. against 
those officials involved in drug trafficking. As 
some hen. Member alleged a nexus be-
tween custom offICials and drug traffickers. 
Media makes loud announcements·about 
seizure of narcotic drugs, but the knowl-
edgeable persons say that these seizures 
are only a small tip of the iceberg ... whoso-
ever is apprehended is also released. 
Therefore, despite the best of intentions we 
are helpless. Some system should be 
evolved to check abhorrent dealings of 
these persons and saving the people from 
such ev~s. We can never be successful 
unless the law enfo~cing agencies imple-
ment the laws fait hf uJly . So the suggestion to 
create public awareness is welcome. Steps 
should be taken to invotve the masses in 
effective implementation of the laws. In this 
regard, I agree to the suggestions given by 
the hon. Members and I would also like to 
make suggestion that de-addiction camps 
be organised not only in big cities such as 
Delhi, Bombay and Calcutta only but in far-
flung areas also for creating public aware-
ness and we should not be satisfied merely 
by setting up courts alone. For removing this 
evil from the society, views of the general 
pubJic and the people representatives 
should be invited before formulating any 
scheme. Only then maximum welfare of 
society could be provided. 

SHRI MOHO. AYUB KHAN (Udham-
pur): Mr. Deputy Speaker, Sir. I rise to 
support this amending em. First of all, I want 
to congratulate the hon. Minister through 
you tor introducing such. Bill in the House. 
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Going thtoughthe Bill it seems thaI th BIll has 
been in1roduced after an indepth study and 
taking into acc::ount varIOus aspects of the 
problem. 'do not want to go into the salient 
features oftha BiD as they have already been 
highlighted by the han. Mintster and are also 
given in the body of the Blil, but I would hka 
to emphasise upon the need to effectIVely 
unplement the laws a, has been staled by 
many han. Members, because In its 
absence no ooncrGte result IS achieved 
Sole dependence on bureaucracy for Imple-
menting lawa can do no good, if awareness 
in the society is not created In its favour. The 
hone Minister has rightly descnbed dl ug 
abuse as an evil from whIch we have to be 
beware of, otherwise it will pose a danaer for 
ownposterity.lwoo'tgo into the detallsofthe 
probtem of drug abuse but would present 
statistics in this connectIon. At pre~ent 

roughly 700 thousand persons are drug 
addicts in the country and In big cities liKe 
Bombay and Delhi. their number rs about 
one lakh each. Out of this, as many as 
10,000 are school going children. All thiS IS 

an indicative of the alarming proportions the 
problem has assumed. 80 percent of hero", 
and charas going to European countries IS 

routed through india In 1987 Interpol seized 
7.7 tannes of hero.n. fn 1987, 2.7 tonnes of 
drugs were smuggled from India to Amertca 
and European countries. In 1983, 193 kllo-
grammes was seized in 1984, 203 kg; 1985, 
761 kg; 1986, 859 kg; in 1987.2716 "g. ThiS 
shows that the probJem was worsen with thE: 
every increase in the number of laws. So I 
request the bon. Minister to think over the 
issue sertousty. 

14.00 hrs. 

FIrSt of all tho Government should 10-
cat;e the places where opium is grown in the 
country. In the beginning opium was CUItI· 
valed for medicinal purposes only. But 
nowadays opium is smuggled out m lalga 

quantities though tts medicinal use cannot 
be undermined. I fully support the need 
emphasised bY >$Orne of my colleagues not 
to depend solei, on one agency to check 
smuggling and invofve all the police agen-
cies in the task. 

Now I would like to talk about KashmIr. 
The august House IS wet! aware of the'" 
source of charas which is despatched in the 
apple containers. Yesterday "The Times of 
India" reported that the road along Punjab 
and Kashmir borders which conneds Paki-
stan is totally unsafe. Unfortunately the 
8.S.F. Jawans are in league with them. I do 
not want to critICise B.S.F. which has been 
protect In9 our borders bravely. I only want to 
bnng It to the notice of the hone Mintster so 
that he may tnke action to check such activi-
ties. 

The Government must take action 
agaInst the terrorists crossing the border 
WIth hero,n and charas. It is unfortunate that 
you press the bell too early to conclude my 
speech. SIf, I hail from the area where this 
problem IS qUite alarming. So I request you 
to grant me more time to explain my POint. I 
submit that the permission to export poppy 
straw should not be given. For smart gains 
the Government should not prefer bigger 
losses and Impose restrictions of export of 
poppy straw. 

SHRI KALl PRASAD PANDEY (Gopal-
ganj): tk. Deputy Speaker, Sir, I supporUhe 
NarcotIC Drugs and Psychotropic sub-
stances (Amendment) B111 which has been 
Introduced in the House. 

When this Bill was introduced in the 
House in 1985 we had hoped that smuggling 
in narcotics would decline. There were pro-
visions in 1985 Act also to control it. Had the 
1985 Act been effectively implemented the 
situation would not have deteriorated to 
such an exlent as it is found today in the 
schools and collegea of Delhi and Bombay. 
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Today, guardians think that if their wards 
attend schoofs in Delhi they may start con-
suming drugs and other intoxicants: Many 
hon. Members said tjlat according to avaij... 
able statistics there are one lakh drug ad-
dicts in Delhi. The figure for the city of 
Bombay was also given. At present there are 
nearly five crore drug addicts in India. As 
hon. Members said, the coming generation 
will see a gen .. fold increase in the number of 
drug addicts. 

An h~n. Member pointed out that even 
though Shrimati Indira Gandhi was assassi-
nated in broad daylight, the guilty have not 
been punished till now. Our judicia! process 
is so weak that four years have passed but 
the guilty have not been punished as yet. 
Even if a stricter bill to clleck drug abuse is 
introduced in the House, we will be thankful 
to the hon. Minister and the Government for 
introducing it. Special courts should be set 
up tn border areas. I come from Bihar and 
would like to raise certain matters related to 
the State. Just now hon. Shrimati Prabha-
wati Gupta was speaking. Her con~lltuency 
lies on the Indo-Nepal border. Next to that is 
hon. Shri Manoj Pandey's constituency of 
West Champaran. After that comes my 
constituency, Gopalganj. Today I had rGised 
this matter under rule 377 that Illi: maild 

groups of Bombay and of cenal" oZI10r 
places are busy in engaging, hon. Mcmour~ 
will be surprised to know, bt.>our numberm!,;l 
in thousands on Nepal border for the I;:uge 
scale smuggling of drugs. I do not want to 
say much about officials of the Custum!:> 
Department but they will not be able to make 
any seizures if they are not well equipped. 
Today thousands of men cross the Nepal~ 
ese border at Gopalganj carrying pouches of 
'ganja'. When some Custom officials picked 
upthecouragetotake action, 10 -12 inspoc-
tors and other officials of Customs wurf:;;l 
murdered in that area. A few d<:lYs b"ck 
some hon. Members in this House ralsod 
questions on cocaine farming, brown sugar 
and 'hashish'. Unless we give widespread 

publicity to this problen) and make the gen-
eral public the youth in particular, weH in-
formed about the evil effects ofthe drugs, we 
will not succeed in controlling it. 

It is really surprising that responsible 
officials of Air India and Indiltn Airlines like 
pilots and air-hostesses have been appre-
hended in smuggling cases. Persons held 
guitty of such offences would be dismissed 
from service and if apprehended again for 
committlO9 the same offence would, accord-
ing to the provisions of this Act, be sen-
tenced to death. Detention orders have been 
issued in 207 cases. May I know from hon. 
Shri Panja whether a provision would be 
made in this amending bill that the law would 
be applicable to those notorious people who 
have bee apprehended more than once. 
Such people should also be brought under 
the purview of this amendment Bill. 

With these words f express any whole-
hearted support for the Amending Bill 

[English} 

MR. DEPUTY~SPEAKER: Already the 
time IS over. The Minister has to reply. But 
there are many Members to speak. But 
noo(JJy IS adhering to the time. 

SHnl A.K. PANJA: This being a very 
impultant Bill, let the hon. Members partici-
PD.tu for some minutes. 

MR. DEPUTY·SPEAKER: We will put a 
deadline at 2.30 when the Minister will reply. 
You have to oooperate. In another 20 min-
utes, about 10 Members can speak for 2 
minutes each. Kindly cooperate with the 
chair. 

SHHI SHANTARAM NAIK (PanaJi): Sir. 
I fully support the present Amendment Bill. I 
will deal with only points. 

You have prescribed capital punish-
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ment for those people who take drugs con-
tinuously and who are indulging in taking 
drugs for a period of one or two years. Now 
those who take drugs become mentally ill, in 
the sense, they become sick persons and 
therefore this clause with respect to capital 
punishment wHI not be implemented. Those~ 
who are mentally ill or sick cannot be guillo-
tined or executed. Therefore, this clause will 
remain on paper itself. 

, 
Secondly, real consciousness with re-

spect to this problem came in 1985 when we 
passed this legislation. And. therefore, we 
should see from that point of view. One song. 
which was popularly broadcast AlA and i1 is 
played time and again is: 

Dum maro dum mit jaye gum 
Bolo subah sham 

Hare krishna Hara Ram 

14.12 hrs. 

[SHRI SOMNATH RATH in the Chair) 

Now, you see, even If I play such type of 
song from my studio, I really get intoxicated. 
I know. Doordarshan does not telecast this 
song. But AIR should also ban this particular 
song. 

As far as special court is concerned, we 
should appoint special judges exclUSively to 
deal with the cases of drug offences.lt is not 
adequate to have only sitting additional 
judge or additional district judge. Therefore, 
you have to appoint special judge for the 
purpose. 

As far as Goa is concerned. you have to 
see that you take certain steps. About lhc 
tourist area. there are specified areas which 
are drug prone. Do not leave those thll19S 
dnlytb me hands of the State Govell1m~m 
but you shoukl continuously monitor as far as thOse areas are concerned in ordE:!r to 

SHRI JAGANNATH PATTNAIK 
(Kalahandi): White supporting the Sin I just 
emphasise one or two points from the gan-
eral point of view. There should be a pro-
gram me now to get rid of brown sugar and 
save this country. It is not only nationally 
phenomenon but has become international 
phenomenon. So, the forum of SAARC and 
UNO should a!so be utilised for this purpose. 
The TV, AIR. mass media and newspapers 
should give due time and attention to this 
aspect so that they can create mass educa· 
tion in the entire mankind. especially in our 
country. Unless they do that, the creative 
genius of our younger generation and the 
muscle power and the mental power the 
whole country is going to be destroyed by 
this dangerous brown sugar. 

We should minimise the areas of opium 
cultivation. Taking the help of the Planning 
Commission and the Agriculture Depart-
ment, we should take all those areas for 
some ahernative crop. Taking into account 
the SOil conditions and altitude. it has been 
observed that we can grow cauliflower and 
tomatoes in those areas. We should allow a 
minimum area of opium exclusively for 
medICal purpose only. 

We should mobilise the State units to 
create some beds in all the hospitals for de-
addicting the addicted persons. Otherwise, 
we cannot save the younger generation who 
are already victims of this drug habit. All 
measures should be taken to stop this drug 
trafficking. The whole House will support this 
Bill .• 

[ Translation] 

KUMARI MAMATA BANERJEE 
(Jadavpur): Mr. Chairman, Sir, I rise to 
support the Amendment Bitl. Firs of aU I 
congratulate the hon. Minister and the 
people working under him for doing an excej· 
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lent job. 

Mr. Chairman,Sir, tif ... saving drugs are 
not avaHable in the country whereas narcot-
ics are easily avaHabIe. One of the reasons 
for this is tha, rising unemployment in our 
country. J urge ~e hen. Minister to increase 
the level of awareness about this problem in 
the country. Mere introduction of a BiD can-
not solve the problem. Foodstuffs consumed 
by school children are adulterated with 
drugs. Awareness as to this should be in-
creased among parents and political lead-
ers. This Bill can be more effective if the 
general public is aware of the problem. 
There should be a social boycott of drug 
addicts. Yesterday we passed the bill on 
electoral reforms, in which it was provided 
that drug addict cannot contest in elections. 
A provision was also made for a Six-year 
punishment. In the present bill a provision 
has been made for special courts to be set up 
for drug addicts and drug peddlars. I suggest 
that there should be a time-bound pro-
gramme for the disposal of cases referred to 
these special courts. Otherwise we may find 
that several M.Ps who make tnll claims in the 
House behave differently outside. They go 
and plead the cases of drug addicts. Such 
M.Ps should be disqualified. 

[English] 

I am not referring to anyone. The hon. 
Minister should find out the truth whether 
what I am saying is right or wrong. 

[ Translation] 

... (Interruptions}... I am saying that 
several M.Ps make tall claims. M.Ps plead 
the case of those who deal in drugs. And for 
this trouble the former takes Rs. 2,000/-
through a chequl and Rs. 10,0001- In each 
from the latter. Such M.Ps should be dis-
.qualified. H we politicians are aware and stop 
supporting drug-dealers then nobody will 
come out to help them. 

t request the hon. Minister to open dis-
trict-wise inImmation centres to increase 
awareness among the youths. Through 
these centres local people can inform the 
authorme.about persons dealing in narcot-
ics... Then action should be taken accord-
ingly. 

Mr. Chairman, Sir. as you are ringing 
the bell I shall conclude my speech by con-
gratulating the han. Minister once again. 

SHRI JAI PRAKASH AGARWAL 
(Chandni Chowk): Mr. Chairman, Sir, 
probably every han. Member who spoke on 
this bill has mentioned Delpi in his speech. 
Let me teU:S you that the situ~iion in Delhi is 
really bad. Just now it was mentioned that 
the number of drug addicts in Delhi is one 
lakh. I may tell you th.at the figure is still 
higher and is at least 10 lakhs and not one 
lakh. One lakh drug addids can be found in 
Chandni Chowk, Matia Mahal and Pahar-
ganj areas along. Drugs ,re sold in every 
alley in that area. I invite the hon. Minister to 
take a trip down the lanes of that areas. He 
won't have any trouble finding outthe points 
where smack is sold. He can witness smack 
being sold off the pavements and smack 
addicts in every house over there. Addicts 
seH of household items like the television 
sets to satisfy their needs. The distressed 
parent of these addicts ask the authorities to 
take their sons into custody fearing that the 
family house may be sold off one day. I do 
not know if the steps proposed to be taken 
will effective or not because implementation 
is to be done by the police and it is the police 
under whose protection these smack ped-
dlers operate. If any complaint is made 
against smack sellers, the police official . 
instead of apprehending the culprits harass 
the complainant so that he does not make 
such a complaint again. This is the State of 
affairs existing today. some steps are pro-
posod to be taken for this like setting up of 
de-addiction centres. It is matter of shame 
thut the Delhi Police has set up a de-acldic-



99 NotrXJIir; Drugs & 
Psychotropic Substances 

DEDEMBER 16, 1988 (AmdI.) Bill 100 

[8ft. Jai Prakash Agarwal) 
lion centra near the gates of a Girts Higher 
Secondary. School. Our values have eroded 
to such an extent that we have S"E!t up a de-
addiction centre for drug addicts near the 
gates of a Girts Higher Secondary School 
This will not do. I would like to offer a few 
suggestions in this regard. A provision is 
already there to give 10 percent commission 
as a reward to thosa who assist in appre-
hending the people engaged in illicit drug 
trafficking. In the same way, a simIlar provi-
sion should be made even in this bin or to 
give prcmotion to those who e'1able the 
Government to get the people involved In 
illicit drug trafficking arrested or sent behind 
the bars: so that the deserving persons may 
be benefitted. 

Secondly. a task force should be de-
ployed particularly in Delhi and Bombay 
where the consumption and ilticit trafficking 
in drugs is at tits maximum. 

Thirdly, I would like to submit that tne 
social organisations have their least concern 
with it. The police is also no at all preparl)d to 
work with the cooperation of these organisa-
tions. Actually the Government has taken a 
wrong step by entrusting the entire respon-
sibility to the police because the deal With the 
problem of law and order whereas this is a 
wide spread social evil and it cannot be 
rooted outfrom the society without the active 

. cooperation of the public in general. So the 
government should also associate these 
organisations. to fjght out this evil. 

With these words, I concludo. 

[Eng/ish1 

PROF. SAIFUDDIN SOl (Baramulla): 
Mr Chairman, Sir, I must congratulate our 
esteemed friend Shri Ajit Panja for piloting 
this Bill. There are very good plovisicns in 
this Bill. , have gone through the Statement 
of Objects and Reasons. For bringing in aU 

these good provisions, I must congratulate 
him. But there is one thing which is very 
vague i.e. to provide death petlatty on sec-
ond conviction on respect of specified 01-
fences involving specified quantities of cer-
tain drugs- U You wiN do it by ruJe. But, 
sometimes, we don't care to $88 the rule .. 
Therefore, while you repJy to the debate~ 
kindly say something as to which is the 
offence for giving the death penalty.. We 
must know something about this. There tS no 
time, because we have been given only two 
or three minutes. Therefore, I would like to 
make only a couple of suggestions. The 
Statement of Objects and Reasons is very 
clear. I congratulate the han. Minister for 
that. But. we do not know that when they 
confiscate these drugs, after that what hap-
pens. We do not know about that. There 
should be a system by which they should 
tnform the people of India. So, I want a 
Complete list of people woo were convicted 
tn the past. Alleast, we must have the figures 
available for the last decade. 

My second point is regarding the quan-
titIes of objectionable drugs and other mate-
rials that were confiscated during the past 
decade_ We must know how those quantities 
of drugs were disposed of. 

My third point is about the Hippy Culture 
and this must be eradicated and stopped. It 
can be done by the Government. Why don't 
they do it? This Hippy Culture has become a 
menace around the health resorts. For m-
stance, we can enjoy the natural beach in 
Goa. But, we cannot go there. In the name of 
so many missions. they come and spoil our 
atmo::::phere and pollute our culture. We 
should not allow that anymore. It may be a 
foreigner or anybody from India. Even in 
Kashmir. it has become a great menace 
when we inVite the foreign tourists. Hippies 
also come. so, there shoul~ be some restric-
tion on that. 

My last suggestion is that. Shri Aggar-
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waf bas rightly pointed this out .• have been 
seeing in colleges, Universities. Higher 
Secondary Schoo1s and even in the Secon-
dary Schools that in the vicinity of schools, 
brown-sugar and other objectionable drugs 
are avaifable. Even the obscene literature is 
available. ThaI-Minister can invite MPs and 
we can visit these schools and colleges 
where we can see what kind of obscene 
literature is there~ It is not the case of Delhi 
alone but of all the major cities, J want a 
mobile vigilant squad in the vicinity of 
schools and coneges and all the major cities 
should be alerted. No shopkeeper should be 
allowed to supply any drugs. The hon. Min-
ister is going 10 reply now, we want that in all 
the major cities particularly in Delhi. in the 
vicinity of schools and colleges whereas 
brown sugar and other drugs are available, 
it should be made impossible for anybody to 
sell these drugs and for that you can have 
mobile squad. 

[ Translation] 

SHRI HARISH RAWAT (Almora): Sir. 
drug traffickers ara not only the enemies of 
society but also offenders against humanity: 
l;ligorous punishment should be given to 
them. 

I would like to give two suggestIOns in 
this regard. The first thing is that. the Gov· 
ernment is going to consult the SAARC 
countries in this matter to seek their coop-
eration. That is good The Governments of 
Thailand and Singapore should also be 
consulted on it because the tourists wllo 
h~pen to visit these countries are also 
engaged in smuggling. They bring with them 
charas and other narcotic drugs. That is why 
all these steps are amust. Similarly. the 
Government should develop their own De 
partmental Force to meet the cha'ilenge in 
Delhi and other metropolitan citios. Such 
departmental force should work in close 
coordination with the police. It should not be 
left to them alone. It should be the joint 

responsibility to make a search in this re-
gard. Because our experience with the 
police personnel has not been a good one. 
That is why there should be. departmental 
force for this purpose. Thirdly, the quantities 
of material and the property seized should 
be utilised for the rehabilitation of the addicts-, 
and the maximum possible amount should 
be provided for the purpose. Similarly, pro-
vision should also be mad. for the rehabili-
tatiOn of those who have taken drugs or 
committed the offence of drug peddling for 
the first time. Finany. as Soz 5aheb has also 
pointed out, these has been the influx of 
hippies in this country in the name of tourist 
Hence, the Government should take meas-
ures to put some restriction on them. In the 
end, I would like to point out one thing that 
despite the restriction imposed on the cwlti-
vation of opium the probJem cannot be 
solved unless the cuJtivation of opium is 
nationalised. So the Government -Should 
nationalise the cultivation of opium at the 
earliest. Thanks. 

SHRI DAL CHANDER JAIN (Oamoh): 
Mr. Chairman, Sir. I rise to support the 
Narcotic Drugs and Psychotropic Sub-
stances (Amendment) BiB. I hope it would 
bear good results. Our past experience 
shows that the disease aggravated with 
every dose of medicine. Just now we were 
told that the total number of drug addicts, .at 
present, is 10 lakhs and it is likely to increase 
~n times in the coming years. But our 
dismayed attitude would not do to enforce' 
the law quite effectively. Napoleon had said 
that passing of laws is easy but it is quite 
difficult to implement them. My submission 
is that there are a number of laws in our 
country but they have not been duly imple-
mented. Earlier speakers have also cited 
numerous examples to substantiate it. Our 
former Prime Minister was brutally murdered 
but the legal proceedings have not yet been 
completed. With that way of functioning of 
our judiciary how can we implement the laws 
to chec~ the incidence of such crimes? In 
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-such cas., the Government should act 
prompt.,. Untesa immediate action IS taken 
in regard to the trafficking of drugs or any 
other offence, the existing law would not 
have its desired effect. 

Under the prevaUing system of law, 
even1he worst offenders manage to go scot 
free, due to which even those who want to 
c::oopet'ate with Government, prefer 10 keep 
themselves aloof and that unduly delays the 
entire legal procedure. The problem of drug-
addiction is not confined only to India but it is 
an international phenomenon. Recently an 
international semjnar was organised to dis-
cuss the issue. In fact. all the countries of the 
world should work inclose coordination to 
check the trafficking of narcotic drugs at the 
international level. That would be a more 
effective step. Mahatma Gandhi had 
stressed upon the need of total prohibrtion in 
the country but now we have deviated from 
it. We can check the illicit drug trafficking in 
an effective manner only when we are deter-
mined to bring in total prohibition. 

"SHAI A.J.V.B. MAHESWARA RAO 
(Amalapuram): Mr. Chairman, Sir, I whole 
heartadly support the Narcotic drugs and 
Psychotropic substances (Amendment) Bill. 
Gone are the days of drinking. Now the 
society is facing a new threat from the con· 
sumption of narcotic drugs and 
psyschotrop;c substances. This Bill has 
been introduced with a very good intention 
and I hope the Hon. Minister would see to it 
to imptement it in letter and spirit. 

The future of the country is depend&nt 
of youth power. Unfortunately It is the youth 
who are affected by the evil influence of 
narcotic drugs and psychotropic sub-
stances. Sir, today the position is such that 
the parents are literally afraid of sending 
their children to schools and Colleges. Par-

8nts are now refusing to send their children 
to nearby towns and cities for the vary rea-
son that they may get addicted to the drugs. 
Now almost all major cities and towns have 
come under the grip of the drugs. We could 
not prevent it. I hope, the Government wouk:t 
take necessary steps atleast now, to prevent 
the addiction reaching viUages. 

The golden triangle countries have 
become the nerve centre for the illicit drug 
trafficking. Our country has become a major 
transit point in this trade. The persons who 
are involved in the it1icit drug trafficking are 
none other than big businessmen and other 
influential porsonalities of our society. Quite 
often these called big businessmen escape 
from the punishment using their influence. 
The Govt. should not spare anyone, how-
ever bi3 he may be, if he is involved in illicit 
drug tlaHicking. He is the enemy of the 
society. 

Sir, Umted Nations is doing a com-
mendable job in making the worked free of 
narcotic drugs and psychotropic sub-
stances. India should help the United Na-
tions in everyway in this noble endeavour. 

Sir, hundntds of Kgs. of narcotics drugs 
and psychotropic substances are being 
seized everyday. I want; to know how the 
seized substances are being destroyed. 
The seized drugs and substances should 
have to be effectively destroyed so that they 
may not find a way again into the market. 

Many substances which are used for 
manufacturing the narcotic drugs are freely 
available in the market. Though there is a 
control on these substances, it is not quite 
effective. Until and unless tt,e supply of; 
these substances are effectively checked, 
there Will not be; much use in passing such 
amendments as this, in checking the use of 
nar-cotlc drugs and psychotrotic substances. 

"Tra~slafion of the speech orginally deliv~d ilTelugu. 
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Sir. our society is gradually coming 
und« the evil Influence of drugs. Even the 
middle dass and poor fammes. are getling 
ruined beea .... of this influence. Hence I 
appeal to the Hon'ble Minister to take effec-
tive steps to free our society from the evil 
influence of narcotic drugs and psychotropic 
substances. 

SHRI MOHO. MAHFOOZ ALI KHAN 
(Etah): Mr. Chairman, Sir, I support the Bill 
which has been introduced in the House. 
But at the same time. I would like to point out 
that laws often remain unimplemented even 
after their enactment. The Government 
should ensure the implementation of the 
laws which have been framed by them. For 
insfance, drug addicts manage to get opium 
from the open market though at high prices. 
Because the police personnel are hand in 
glove with those who are- engaged in this 
maipradice. The Government finds itself 
incapable to take any action against such 
persons. Similarly. wine is available at wine 
shops. yet people manage to buy narcotic 
drugs at cheap rates from the chemist shops 
which are injurious to them. It is an evil 
practice. This should be stopped. Anyway. 
I support the Bill 

[English] 

SHRI A.K. PANJA: I am grateful to the 
Hon. Members for the active and lively par-
ticipation in the debate on this Bill. The main 
point which has been thrust upon by almost 
aU the members on both the sides is that the 
Act after coming into force shotJld be plOp-
arly implemented. 

We have to first of all see the Act that 
was passed in 1985 which is sought to be 
amended now by making some other provI-
sions to strengthen the hands of the law 
enforcing authorities. We find since the Act 
was passed in 1985 there were 5525 prose-
cutions in 1986. In 1987 there were 4503 
prC?secutions and upto November 1988 

there have been 2260 prosecutions. The 
number of convictions in 1986 was 586. In 
1987 the number was 247 and uptO N0vem-
ber 1988 the number Is 232. Most of1he time 
on very technical grounds. while proving 
actual substance which had been seized in 
the Court of law, certain diffICUlties wece 
created. Therefore, the detention ordinance 
was passed and thereafter it was made into 
an Act. Under the COFEPOSA Act which 
involved drug trafficking 167 drag traffickers 
are under detention. Under the Prevention of 
lIJicit Traffic in Narcotic Drugs Ad 1988 by 
this time we have detained 221 drug traffICk-
ers. Therefore. the total number of drug 
traffickers under preventive detention is 388 
as on date. 

Many members made the point about 
destruction of drugs. We find from 15th April 
1988 to 1 st December, 1988 we have de-
stroyed heroin to the tune of 3691 kg; ganja 
2,12,326 kg. hashish 31,899 kg; mandrix 
2901 kg and 12.921akh tablets. Previously 
the rule was that it had to be taken wherever 
it is seized to Neemuch and Ghazipur-the 
two factories of the Government of India-
where it had to be destroyed in a particular 
manner. We found there were difficulties of 
transporting them after seizure and also in 
proving the case and preserving evidence. 
Now at the State level in an the Central 
Forensic Laboratories or area Central hospi-
tals we can destroy those drugs. By incendi-
ary we are destroying those. We are also 
exploring the possibility of maiJ"ng destruc-

'-tion of these drugs in public to bring confi-
denCe to the members of the public. It has 
been tried in some parts of the world but 
there are certain precautions to be taken as 
even after destruction of the drug the ash 
contains some of the potency. Therefore, 
some experts are working 0':1 itto have water 
jet washing so that even the ash could not be 
used for other purpose. 

These are the steps being taken so far 
as the Act is concerned and it is not that since 
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UJ85 no action. has been taken. Why this 
amendtnett has bean brought in is to see 
that India being in the transit area between 
1M gafcMn triangle and the golden crescent 
wbIe it ts in the passage there are spill-overs 
8Pd also when-our action takes place they 
• thIow away or sell it or try to take it in 
amaD sbipmerts. That is why India was fac-
IntJprobIem$· 

To tackle this problem, there majOr 
.... have bean taken under this Bill. First is 
death penalty. Death penalty has been pro-
vided for the second offence. The hone 
Member, Mr. Saifuddin Soz. asked for the 
details by which death penalty is to be given. 
If the han. Member looks at section 31-A, it 
bas been pIOVided how much quantity is to 
be obtained for enforcing death penalty. 
Conskiering the amount which is being 
transported between golden crescent and 
golden triangle and involvement of varIOus 
people ~n India, it was thought that the pun-
ishment which was given for the second 
offence. was not deterrent enough. There-
f_e~ the previous punishment of 10 years 
~¥Bars in the first offence and 15 to ~o-
30 'year~ in the second offence ar~ remain-
ing. But in case of serious offences after 
examining with the exports and other coun-
tries' laws, we found that It is necessary th41t 
in case of a serious offence-even though 
second offence-the hone Judge WIll have 
power under the law to prOVIde for death 
penall)'. J need not go into the details but the 
death penalty has been provided in the case 
of serious offences. 

So far as tbe drug-addicts are con-
cerned, concerned has been expressed by 
the hon. Member-and I am with them-
about the treatment centres available in the 
country SO faras existing drug-addicts are 
concerned and the counselling centres 
available so that the SOCIal workers go into 
action to inform the people specially young-

sters or ttt.ir paumts and guardians. How to 
tackle this problem? We Und that Health and 
Welfare Department as watl_ the Depart-
ment of Social Welfare has taken certain 
steps in respect of these areas. So tar as 
Ministry of Health is COAC&mad. 16 institu-
tions and hospitals have already been pro-
vided in the country with the facilities for 
deaddiction. In Delhi, a concern has been 
expressed. Some Members wanted to know 
the particulars of the hospital where it is 
available. In the Ram Manohar Lohia Hospi-
tal, 10 beds have bGen specified; G.B. Pant 
Hospital. 5 beds; Safdarjung Hospital. 10 
beds; Lady Hardinge Hospital. 5 beds; and 
All-India Institute of Medical Sc;ences. 8 
beds. These 30 beds are i~ation and 
those are looking after the Cases which are 
coming there. 

There is also a 30-bed deaddiaion 
centre which has been set up in Din Dayal 
Upadhyaya Hospital in addition to those 
already in operation. Then a, 20-bed hospi-
tal has been sanctioned for Safdarjung 
Hospital. We are having a meeting of our 
Cabinet Sub-Committee and are asking the 
Health Department to expedite as qUickly as 
possible. 

The amount that has been sanCUoned 
In 1987-88 was only Rs. 78lakhs. In 1988-
89, it was Rs. 80 lakhs. Now, we have 
sanctIoned an amount of Rs. 295.5 lakhs 
has which been earmarked for setting up 
speCial additIOnal deaddictlOn centres with 
30 beds each. These will be five in Delhi, one 
in Chandigarh and one in Pondicherry. We 
are starting in this manner. 

I know that the need is more and the 
more we provide them this, it will be better for 
tho people. That's why this Cabinet ~ub­
Committee is having meetings almost every 
month or every two months to see how far it 
is. going and how tho advance is being made 
for1hG..purpose of setting up hospitals. 
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The Ministry of Welfare has set up vain-
ing coursaaandseminars.lfind in 1987-88. 
tnere were 53 training courses and seminars 
organised throughout the country in various 
States and Union TerrillJrios. kl 1988-89, 
418 persons have been trained about how to 
give counselOng and how to operate this de-
addiction centre--16 training coursos were 
held throughout tho country to train young 
persona-dodors, nurses and other-for 
the purpose of catering to the naeds of 
people who want counselling. In 1985-86, 
we had 21 de-addiction centres; in 1986-87 
we had another 23 such cGntros, and in 
1987-88. we added 26 more de-addiction 
centres. In 1988-89, :0 de·addiction c.;amps 
nave been organised. 

S6 far as counselling centre~ are con-
cerned, 57 counselling centres have been 
sanctioned by the Welfare Ocpartm~nl and 
we are hurrying thorn. The Cabll~et Sub 
Committee has given them the target daLe by 
which counselling centres have (0 be o;_.tab-
lished. 

So far as electronic media •• oJevision 
and radio, are concerned. we are glvillg 
spots and $Orne short films have sis:) been 
given. Serials are also being giv~m. Eiforts 
are baing made for involving tho pdnt mod.a 
al~o by various adv911isomGnts b-.ing i:.;-
sued. Some good writers are baing askfold 10 

give good write-ups for tho print mGdi;'\. 

The Ministry of Education has also 
started to tackle this problem so some re-
ports have stated. We need our infrastruc-
ture to be strengthened Immediately. and for 
that the people who will be trained for thiS 
purpose, their curricula, syllabi, subj\lct 
matters etc. have to be moderanised and 
modelled in that fashion. Thereforo, in the 
courSe for M.B.B.S., we are going to put a 
special subject for the purpose of laduing 
drug-addiction and how to control druG 
addicts. So far social side is concerned. in 
M.A. (Sociology), a particular chapter is 

being added for the purpose of making our 
young generation aware of this, and help in 
creating infrastructure lor tackling this prob-
Iem.ln the courses for B.Sc (Nursing)-the 
course meant for training the nurses, there 
also we are adding curricula and syllabi for 
this/purpose. They would be told how to 
tackle a drug addict, because he is different 
from the other ordinary patients. Then, for 
courses, B.Se (Home Science) .. B. Educa-
tion and M. Education, we are also including 
these subjects; the syllabi and curricula 
drawn up by the experts would be imple-
mented. The NSS have also adopted certain 
anti-iirug compaigns throughout the country 
for the purpose of tac1ding this problem. 

The other point raised by the hen. 
Member is to have a mobile squared. We are 
fully aware 1 hat there are certain constraints 
for funds. Here, our difficulty is that if we 
seize any artide other than drug and narcot-
ics, there is some income from that, but so far 
as drugs and necrotic are concerned, they 
have to be mandaterily destroyed. No 
earning is possible. In fact. we have to pay 
money from the Government funds to the 
informer and also to the officers who are 
nsking thoir lives for the purpose ot talking 
thi::>. 

I have holt~ figwra with me about the 
rGwards given to the officers etc. The 
amount up to the month of November. 1988, 
was Hs. 1567485; this was for the rewards 
given to tho officors. So far as the rewards to 

. th~ people for giving information which re-
sulted in seizures Clre concerned, we have 
up to November this year given rewards 
amounting to Rs. 2848964. The total amount 
that has been spent for the purpcl$8 of giving 
reward is Rs. 44,16000 up to November this 
year. 

This has to be a people's mo~emenl. h 
has to be tackled that way. 1 hat is why the 
Social Welfare Department is not only rety-
ing on the State agencies. but Jt is also 
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involving voluntary organizations. Some 
names have been given by some hon. 
Members, and they said that some good 
organizations have not been involved in this. 
If the hon. Members give me the addresses 
and names of those organizations, certainJy 
those organizations would be considered for 
being given monetary help for helping over-
come this menace. Sir, it is not that the 
people are not involved in this. It has been 
seen that not only in this House but outside 
also people of India and also people aU ovor 
thewortd have raised their voice to eradicate 
this evil from the face of the globe. 

Sir. we have been successful In eradi-
cating the Sman Pox, a dreaded disease. A 
nation·wide public opinion was created and 
with the help of modern technology this 
disease was eradicated. But in this eVil of 
drug trafficking human being is the culprit. It 
is not the germs, as in the case of the small 
pox, who 818 to be tackled. It is the human 
being whom we have to tackle. Human being 
is the culprit and that is why a deterrent 
punishment of death penalty has been 
bIOught in. 

Net only in India, all over the world. 
wherever it is debated, it has received full 
support of the people. Thousands of people 
participated in this drive against the drugs 
and everybody in the country has contrib-
uted its mita. One Hon. member mentioned 
that in certain areas of Delhi these drugs art.! 
being sold at the footpaths and so on. I can 
assure the Hon. Members and the House. 
and, through you. to aft the countrymen, that 
we shaH leave no stone untumed to see that 
aN the pravisions of this Bill are given effect 
to. We are fully aware of the implementalton 
part of the am and that is why a Narcotic 
Drugs Board has been formed. 

. The Prime Minister himself attended 
thr .. meetings of 1 hour and 30 minutes 

duration in order to give guidance to the 
Cabinet Sub-Committee as to how it has to 
be done. The steps were taken accordingly 
and we are going ahead with them. 

Now, to talt about the international 
organisations. Some Hon. Members asked 
as to what are the resufts of our talks. 

We have coordinated with the Govern-
ments of Nepal, Pakistan and Shrf Lanka. I 
have been to Burma personally and I had a 
dialogue with them. We have three-fold aim. 
Firstly, we have to get the information of 
these drug traffickers who are crossing the 
border of our country and going into other 
countries. Secondly we have to get the 
information about those people who commit 
offence in India and then cross over to other 
countries. Hon. members also mentioned 
about the business in Rajasthan, Balmer 
and Jaselmare. I know these are the sensti-
tive areas. I have already answered them 
when they asked me questions about this 
during the Question-Hour. 

The last thing is to see that the United 
Nations Fund is properly utilised. So far as 
we are are concerned, 20 million American 
dollars have been received by our country 
and we are utilising them according to the 
norms envisaged by the United Nations. 

Then. we have also set up a National 
Fund; a fund for the purpose of tackling this 
menace of drugs which will be controlled by 
the Parliament. 

All the Property Act and other sections 
of such Acts from 1969 onwards, have been 
given specific power to trace the properties 
of these drug traffickers. Those who are 
found to have made property out of drug 
trafficking will ae fined . 

With all these words I submit that the Bill 
be passed. 
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MR. CHAIRMAN: The question is: 

"That the BiI1 to amend tho Narcotic 
Drugs and psychotropic Substances 
AI:t. 1 gas. be taken into considoration." 

The motion was adopted. 

MR. CHAIRMAN: We wiJI now take up 
Ctause-by -clause ConsideratIOn. 

There is no amendment to clauses 2 
and 3. 

The question is: 

"That Clauses 2 and 3 stand part of 
the Bill" 

The motion was adopted 

Clauses 2 and 3 were added to the Bill 

Clause 4 

(Insertion of new Chapler II A) 

SHRI O.B. PATIL (Kolaba): I beg to 
move: 

Page 3, line 31,· 

for "as soon as may be-, substitute 
"within three months"(1 ) 

Under Section 

7A(t} of Chapter-/IA 

A National fund for Control of Drug 
Abuse has been provided. 

tt has been menlionod in this ClausQ 713 
that "the Central Governmont !.Imll, U~ soon 
as may be, after the encJ 01 each firMIlc.ltll 
year, cause to be published in thti Orficlcll 
Gazette. a report giving an account of tho 
activities financed under section 7 A dUI iug 

the Financial Year, together with a state-
ment of accounts.· 

According to this, a special fund is being 
created and it will have crores of rupees and 
accounts of this fund should be submitted 
within three months. 

SHRI A.K. PANJA: A provision has 
been made that it will be made available as 
soon as possible for this purpose. It is not 
within three months. It is because the whole 
Financial Year is taken into consideration. 
Therefore, within three months we do not 
want to put any limit, blJ1 within the Financial 
Year, accounting had to be made because 
this is a public fund. 

MR. CHAIRMAN: I shalt now put the 
amendment moved by Shri O.B. Patil to the 
vote of the House. 

Amendment No. 1 was put and nega-
tived. 

MR. CHAIRMAN: The question is: 

"That Clause 4 stand part of the Bill. to 

The motion was adopted. 

Clause 4 was added to the BiR 

MR. CHAIRMAN: The question is: 

"That Clauses 5 to 13 stand part of the 
Bill." 

Ths motion was adopted. 

Clauses 5 to 13 were ackkH:J to the Bill, 

Clauses 14 

(insertion of new secfion 52 AJ 

SHAt O.B. PA TlI..: I beg to move: 
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Page 9,Hn. 10,-

after·such officer" 

insert "in the presence of the Magis-
trate having jurisdiction to try the 
case"(2) 

Page 9, line 24,-

lor "any Magistrate" substitute-

''the Magistrate having jurisdiction to try 
the case"(3) 

Page 9, line 27,-

tor "or" substitute "and" (4) 

Page 9,-

omit lines 28 to 30 (5). 

The following is proposed under Clause 
14 of this Bill-Disposal of seized drugs and 
psychotropic substances. 

Here a provision has been made that 
the police officer is authorised to dispose of 
things. So far as this particular law in con-
cerned, a Sessions Judge from Ahmedabad 
has in his judgement directed certain police 
officers to prosecute the police officers be-
cause of misuse of power. Under this Act 
itself, prosecution can be made for misuse of 
power. I will quote one case "A police case 
was filed under Narcotic Drugs and Psy-
chotropic Substances (Amendment) Bill 
1985. The Sessions Judge obselVed that 
the Pollee Department should not register 
the case against the Sub-Inspector or Con-
stable for trumping of a case against one 
person under the Act. He directed the police 
department to take action against those two 
staff· members and the Police Superinten-
dentot misuse of powJr and neglect of duty. 

So, I have submitted that the disposalehould 
be done in the presence of the magistrate 
Yiho has the authority to try this particular 
case. H the police officer is given the powers, 
he is likely to misuse. Hence I have sug-
gested this Amendment. 

Now, the hon. Minister has stated that 
the Government is thinking of disposing of 
such Articles in public. That is very well 
taken. So far as this particular thing is 
concerned, you can't do it. At least in the 
presence of magistrate, it can be done. 
There is no harm in accepting my Amend-
ment. 

SHRI A.K. PANJA: In this vast country, 
our Judiciary already engaged in various 
things. Here the power is given to the 
Sessions Judge. If I seize narcotics in a 
particular village and if I ask the Sessions 
Judge to be present there for the purpose of 
destruction, other things will be put in diffi-
culty. I hope the hon. Member will realise 
thiS. We have given powers to officers while 
making the rules. We are fully aware that i1 
had to be done by a senior officer on who t~e 
country can rely. The police officer does not 
mean that all police officers are bad. This is 
our system. We must rely on this system. 
One or two exceptions like the Ahmedabad 
judgement does not prove anything that all 
the police officers are dishonest. We have to 
rely on our systems. There are good police 
officers. Senior officers are there and also 
other officers fo the narooticdepartment who 
may be empo~ered to present at the time of 
destruction. These things may be done 
under the rules or by any notification. 

MR. CHAIRMAN; I now puttha amend-
ments moved by Shri Patil to the vote of the 
House. 

Amendments Nos. 2 to 5 wsre put and 
'hagatJvfKI. 

MR. CHAIRMAN: The question Ie: 
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"That CIauN 14 stand part of the Bill .. 

The motion was adopted. 

Claus. 14 was add9Ci to ths BiN. 

~ Clause 15 

(Insertion of nsw s9ctlon 53 A) 

SHRI O.B. PATIL: I beg to move: 

Page 10, 

omit tines 1 to 6 

In Clause 15. under (a) it is mentioned: 

"When the person who made the state-
ment is dead or cannot be found, or IS 

incapable of gWiog evidence, or is kept out of 
the way by the adverse party, or whose 
presence cannot be obtained without an 
amount of delay or expense which, under tne 
circumstances of the case, the court consid-
ers unreasonable, .... "(6) 

There, it is said that the statement 
should be admitted as evidence in the court 
of law. In such cases, the person who has 
made a statement will not be available for 
crosse examination; and if a person is not 
available for cross-examination, the state-
ment should not be taken as evidence. I am 
aware of the fact that there is a proviSion 
under the law that the declaration of a dYing 
person which is attached, is admissible in 
evidence. But it is admissible because he is 
dead or is going to die, and if he is gOing to 
die, he is not going to speak untruth. On that 
basis, it has been provided. that the state-
ment of a dying person, the declaration of a 
dying person. should be admissible as evi-
dence. It we look at it this way, the Govern-
ment can say. ortlle investigating authoritieS 
can say that it is not easy, or that the ex-
penses ",ill be very lake i.e. if the expenses 
are very large a~ & they are going to accept 

it in this way. then I think ilis not fair, so far 
as the rule of law is concemed. It goes 
against the rute of law. and principles of 
basic law. So. my amendment. 

SHRJ A.K. PANJA: But it is not against 
the principles of basic law. Dying d,clara-
tions are already recognized, so far as our 
Evidence Act and also other Acts are ron-
cerned, and even in criminal cases. So, 
these are not necessary. Unnecessary 
expenditure wi" be involved in this. 

MR. CHAIRMAN: I nOw put amend-
ment No. 6 to clause 15 to the vote of the 
House. 

Amendment No. 6 was put and nega-
tived. 

MR. CHAIRMAN: The question is: 

"That Clause 15 stand part of the Bill.-

The motion was adopted. 
Clause 15 was added to the Bill. 

Clausa16 

(Amendment of s9Ction 59) 

SHRI D. B. PATIL: I beg to move: 

Page 10, line 23,-

after I "aids in " "insert" the escape of 
such person- (7) In Clause 16 it has been 
provident: 

(2) Any Officer on whon any duty has 
been imposed by or under this Act or any 
person who has been given the custody 
of,:-

(a) any addict; or 

(b) any other p8[son who has been 
charged with an Qffence under this Act~ and 
who willfully aids in, ... • 
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t bave proviItad ... 111 8Udt cal8$. 

anybody Who Wds in the esc:apa of aJCh • 
person shou1d also be ptMlshed. , ... Ibis 
is a very eimple M'*1dment. The del.., 
ti that I anybody aids in escape. he shoIiIJd 
bit purilshect 

SHR. A.K PANJk This fa already 
covered. "tha m.. Member apphs his 
mind a litde more. hewiU ... thatthetganesis 
of 'aids in' is quite wide enough to include 
traffICking. escaping and all that. H we put in 

. only the word escape, then the thruc is lost; 
the whole thrustwift be1ost. Therefore, 'aids 
in' is the word, the genesis of which includes 
escape and other things viz. throwing him 
out or injuring him. So, I think this is not 
necessary at ail 

SHRI D. B. PATL: 1 seek the leave of 
the House to withdraw my amendment. 

Amendment No. 7 MIS, by leave, with-
drawn. 

There is no amendment to clauses 17 
and 18. 

MR. CHAIRMAN: The question is: 

"That Clauses 16 to 18 stand part of 
the Bill-

The motion was adopted. 

CIausss 16 to 18 wer. added to the BII. 

CIIIuee 1. 
(ln$ettion of 1JIIW Chapt.,., 

MR. CHAIRMAN: Shri H.B. Patil Your 
amendments are Nos. 8 to 14. 

SHRI D.B. PA TI..: I am not moving 
__ ...... No.8 bbt f move at the ~ ..... ** Nos. 9,Jg 14. 

Page 11. ina 2:\-

add at the end-

..... havingtalOWledge of iI&cittrafficby 
such person- (9) 

Page 11 fine 25,-

add at tbe end-

-and having knowledge of the activities 
of ilfdt traffic by such pamon- (10) 

Page 11, line 39,-

add at the end-

-and having knowledge of the activ.ities 
of illicit traffic by such person- (11 ) 

/ 

Page 12. line 2.-

add at the end-

-and having knowledge of the activities 
of illicit traffic by Sl,JCh person- (12) 

Page 12.-

omitlines 3 to 6 (13) 

Page 16. line 11,-

after -also- insBlt 

"in spite of the receipt of the show cause 
notice-. (14) 

II hastMMn provided uAder Chapter VA 
under 1he heading. "Farteituer of property 
derived froA'\. or used in jIJicit traffic-. M'" U. acquimd ~ bas been defined in 
88 8 (g) and ~- ha$ *" defined in 
888(h}. It m8ke$, a lot of diff~. 
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Sq fat' as itlttgafly acquired property is 
concemed. the procedure has been laid 
down' under ,68C about -Prohibition of hold-
ing illegally acquired property". The provi-
sions for -Identifying IJlegaH~ acquired prop-
erty" are taid down in 68 E(1). The Provisions 
for "Seizure or freeiing of illegaUy acquired 
property" are found in 68F(1). Enough pre-
cautions have been taken so far as illegally 
~cqujred property is concerned. So far as 
property is concerned, it has been defined 
this way: 

"Property" means property and assets 
of every description whether corp<?realor 
incorporeal, movable or immovable, tan-
gible or intangible and deeds and instru-
ments, evidencing title to or int~rest in. such 
property or assets derived from" 

this is important "derived from or used 
in, the illicit traffic," 

So far as illegally acquired property is 
concerned, these previsions are made and' . 
have explained how to identify and other 
thIngs. so far as this property is concerned. 
if one gOO5 to a court of law how can it be 
proved that it has been derivedfrom any illiCIt 
traffic? whether it has been used in illiCit 
traffic. I do not know why thIS provision is 
kept open for interpretation. There ought 10 
have been a stricter proviSion. So far as thIS 
forfeiture or property proved from or used in 
illicit traffic is concerned, thiS comes In aftt~r 
the conviction of the person. 

MR. CHAIRMAN: That is there already. 
You speak on the amendment. 

SHAI 0.8. PATIL: it is also provided 
that "every person who is a relative of a 
person referred to in clause (a) or clause (b) 
or ctause (c). has fJopery also wID be for-
feited.,until and unless it i!; established ... " 

• j t lie cannqt establish rfiJsponsibiJity 'for 
that. Underth.e Criminal law the fundamen-

tal principle of civil liability is there •• requires 
the guilty man to establish mens f9a. 

MR. CHAIRMAN: It is already there. 
Please speak on the amendment 

SHRl D. B. PATIL: I am speaking on the 
amendment only. What I am saying is un-
less and until it is proved that the property is 
acq,uired illegally he cannot be punished. 

SHRI A.K. PANJA: Here the emphasis 
of the entire section is on the property it has 
to be proved. We cannot take away the 
property for nothing unless thera is an au-
thority of law. After the drug trafficker is 
arrested and punished. and if it is found that 
out of the earnings of his iUegal dealing in 
drugs he has made the property, we have a 
right to seizure. Under Sadion 6SE there is . 
a particular procedure laid down as to how 
to trace the property, the assets and 
moveable and immOVable property. So far 
as the rules areconcemed. there is no doubt 
that there is mens rea. But here. the mens 
rea. does not mean a criminal act as such. 
Mens rea under the model of Indian Penal 
Code or the Criminal Procedure Code is 
totally different. Here it is true that a person 
who has been convicted, if he transfers his 
property to his sons, daughters, or whoever 
may be, son, grandson, great grand son, or 
wedded daughter. daughter's son, whoever 
It maybe, we will be able to prove that and get 
hold of the property and put it in national 
fund. 

Therefore the amendment is not neces-
sary. 

MR. CHAIRMAN: I shall now ~ 
Amehdments Nos. 9 to 14 to Clause 19.to the 
vote of the House. . 

Amendmsms Nos. 910 14 wet8 put.-.tJ 
. negatived • 
MR. CHAIRMAN: There are no Amend-

ment~ to Clause 20 tQ 22. 
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"That Clauses ., 910 22 stand part of the 
BRr. 

The motion w_ adopted. 

ClautlflS 19 to 22 were added to the BiB. 

MR. CHAIRMAN: Th& question is:' 

"That clause 1, the Enacting Formula 
and the TItta stand part of the Bilr 

The motion was adopted 

Ctause 1, the Enacting formula and the 
TItle WMfI added to the BiB 

SHRt A.K PANJA: I beg to move: 

-That the Bill be passed.· 

MR. CHAIRMAN: Motion moved: 

"That the Sift be passed.· 

Prof. Saifuddin Soz. 

PROF. SAFUDOIN SOZ (Baramulla): 
Mr. Chairman, I am fully satisfied with the 
Minister"s reply and it was very balanced. 
But the point is that, so far as vipilanoe is 
concerned there may not be any revenue, 
but the,e is a very ..... social gain. So, we 
should start from Delhi. There could be one 
or two vehicles and people can go around in 
the vicinlly of the Universities, Col\eges, 
Higt¥tr Secondary Schools and Secondary 
Sch6o .. in Delhi. Please oonsider my sug-
gestion. 

SHRI A.K. PANJA: Sir. I am sorry that 
I coutd not explain 10 the han. Member. I am 
not Mylng that there .. constfaint of funds 
and that is why vlplance cannot be made. 
Why should 0eIN alone be made as an 
example? We .. trying to improve the 

Intetligence set-up. • is not neceasaty to 
have a ftying squad or~. w. should 
inform the peopte. They shOuld know Wharct 
to inform; and the name of the person who 
infdrm will be kept sacral. A format is being 
prepared in this regard 10 that people on 
their own give information not only for their 
own children and the S'OCiety but a1so for the 
reward that would be available. It has to go 
into the minds of the people. Mafias some-
times intentionally publish that they are very 
big and people are afraid. But our boys hava 
smashed in Dhanbad and hundreds of 
people have cooperated in this. Our boys 
went there and made the entire operation 
within forty eight hours. They have been 
living there for over seventeen years and 
everyday one murder. Even on chartered 
Accountant went there for making some 
survey and suspecting that he was a Nar-
cotic Drug Officer or Customs Officer, he 
was kiUed. It IS the consciousness of the 
people, the peoples' involvement, that has to 
be brought in. 

I am sure after the closure of this Ses-
SIOn, the hone Members will go to their own 
area and held varIOus Seminars, which will 
create enough confidence ... ( Interruptions) 

PROF. SAIFUDDIKSOZ: Butvigilance 
is something necessary. Atleast you con-
sider it ... (/nfe"uptions) 

SHRI A.K. PANJA: Sir, vigilance is 
necessary, but it has to be done in a covered 
manner. If a portee offlC9 goes around the 
place. people will fly away ... (JntenuptJons) 

MR. CHAIRMAN: Will you please inti-
mate the members to whom they have to 
complain 

SHRJ A.K. PANJA: I can assure the 
hon. Members that if they could give any 
information to us, then we wII t8ka immedi-
ate action. In faet. we are taking im~8 
action. 
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~ CHAIRMAN: The question is: 

15.15 hr. 

[English) 

CALLING ATTENTION TO MATTERS OF 
URGENT PUBLIC IMPORTANCE 

(I) Situation arising but of with-
drawal of number of trains by 
eastern and South Eastern Rail-
ways. 

SHRI CHINTAMANI JENA: (Salasora): 
Sir. I call the attention of the Minister of 
Railways to the following matter of urgent 
public importance and request that he make 
a statement thereon~-

. ·Situation arising out of the withdrawal 
of number of trains by the Eastern and 
South Eastern Railways and introduc-
tion of revised timings of some trainS 
resulting in inconvenience to the pas-
sengers and the steps taken by the 
Govemment in that regard.· 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAllWAYS(SHRI MA-
HABIR PRASAD): Sir, Railways undertc:.k~ 
a review of the train services twice a year to 
examine various demands for new services 
extension of runs. increase in frequency, 
diversion of routes and p'tovision of addl 
tional stoppages etc. As the Hon'ble Mem 
bers ~re aware Railways continue to face 
severe constraints of resources and have to 
carry ever-increasing volume of freight nnd 
passenger traffic. Therefore, the n~w de-
mands have also to be met by rationalizIng 
the eX'isting services. 

To meet certain long outstanding de-
mands South Eastern Railway introduced 
the following new services serving the State 
of Orissa from November this year:-

1. An inter-city day tim. train 21122 
DhauH Express between Howrah-Bhu-
baneswar connecting the two neighbouring 
State Capitals. 

2. 47/48 Hirakhand Express introduced 
in May, 1988 between Bhubaneswar-Sam-
balpur connecting western parts with coastal 
areas of Orissa, was extended to Jhar-
suguda. 

3. A direct fast service from Howrah to 
Tirupati for the convenience of people living 
on the East Coast north of BhubaruJswar. 

4. Trivandrum/CochinlBangalore-
HowrahlGuwahati group of train services 
which are passing through the State of 
Orissa, were augmented by way of increase 
in frequency to provide a daily service be-
tween Madras-Howarb. These trains which 
ware earlier by-passing Cuttack were di-
verted to pass through Cuttack. Thus. Cut-
tack has been connected with Howrah-
Guwahati on one side and Trivandrum-
Cochin-Bangalore-Madras on the other side 
by superfa.st services. 

Due to constraints of resources these 
services could be introduced only· by ration-
aiising certain services. We, therefore, had 
to withdraw one pair of passenger trains on 
Titlagarh-Jharsuguda section, one pair of 
passenger trains on Puri-Howrah section, 
one pair of passenger trains on Bhuban0s-
war-Palasa section, the siow moving Pun-
TJrup<.l,: Expre::.s as well as the tri-weekly 
Madras-Howrah Janta Expresses. Never-
thele5S, to minimise inconvenience on thiS 
uccount Railways introduced the following 
new SerV1Cl. ..... -

(1) A pair 0.1 shut~le trams between 
Jharsuguda·Sambalpur JS-31 
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Js ..... 

Cn) A pair of passenger trains 461 I 
462 for moming/evening com-
muters on Kharagpur-Bhadrak 
section. 

(iii) A pair of shuttle trains between 
Khurda Road-Puri KP-1/KP-2 
with connection at Khurda road 
for Pori-Tirupati traffic. 

(iv) 47/48 Express made to stop stop 
at all stations between Khurda 
Road-Balugaon and between 
Jharsuguda-Sambalpur. 

Neetachal group ot trains viz. 1751176 
and 9151916 between New Delhi-Puri were 
re-scheduted to provide a more corwenlent 
two night and oneday service instead of two 
days and one night service thus saving a 
working day of passengers. Also these 
trams ate now arriving at Bhubaneswar in 
the morning hours and leaving for New Delhi 
in the evening hours from Bhubaneswar 
whietris more convenient than the previous 
arrivals in the afternoon hours. 

In the end t would like to assure the 
House that it is QUl'~nstant endeavour to 
provide best possible services within the 
availability of otr( resources and we will 
continUe our efforts in this direction. 

-, SHRI CHfNT AMANt JENA ,(Safasore ) : 
Mr. Chairman. Sir, I witl confine myself only 
to the statement'" the han. Minister. Sir, with 
your permission' would like to mention here 
that the volume of the passenger traffic in 
Orissa State atone which was surveyed in 
1982-83. was 10.75Iakhs.1n 1987-88. it has 
been increased to 16.38 lakhs. \t is esti-
mated 'that by the end of the Seventh Five 
Year P!an, it wiJll8sch 2 mifUons. May J know 
frOm thehon. Nfni$terhow many such trains 

have been withdrawn in other zones particu-
larly in South -Eastern Ra'Jlway? After that J 

. would concentrate on the statement of the 
hOlJ. Minister. Sir, the hon. Minister has 
mentioned about the withdrawal of 37138 
Howrah-Madras Janata Express. Sir, you 
might also be knowing that the passenger 
train No. 3971398 funning between Puri· 
Asansol has also been withdrawn. So, both 
these trains have been withdrawn. The rea-
son given for withdrawing these trains was 
that army was moving in that region. so more 
trains were necessarY. Sir. so far as defence 
is concerned, it is uppermost in our minds. 
So, we had not said anything about that.and 
we put up with the difficuhies. But in spite 01 
our repeated demands and requests the 
train N. 3971398 which were serving the 
common man were not fully restored. Only 
tri-weekly trains were running for some tima. 
But again they were withdrawn from 1 st· 
November 1988. So, you can imagine the 
difficulties faced by the people i:'l those ar-
eas. 

Sir, while speaking, the hon. Ministe~. 
has mentioned about 2031204 Puri-Howrah 
passenger train. It was a century-old train 
service and this was introduced first when 
the B.N.R. was started. These trains were 
running betweeJlJ Howrah and Puri consider-
ing the importance of Puri town and its rellf, 
gious importan~ also.--ram not going to 
touch other things. But the hon. Minister has 
said that Train No~ 461/462 KGP and SHe 
has been introduced for which I am grateful 
to him. But side by side, I YVanted to know 

-from the hon. Minister Whether he has any 
information that after this train No. 461/462 

f ' reaches Kharagpur there is ~ passenger 
train to reach eurl and How~afl. ~ere is ~ 
train after this train. After reaching Burdwan 
at 2030 hO\.lrs there is nQpassengertr~in for 
12 hours to reach back, Bhubaneswar, Pun. 
etc. So, the pas~engers have to wait at the 
platforms ior 8 or 9 hours to gift the express 
train in the mid-night at 1.00AMor1.~A.M. 
There is one express train running. to PUT; 231 
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this time. So. Sir. this is a serious situation. 
This may kindly be considered by the hon. 
Minister whether it is correct ~r not. 

Similarly. Sir. as my co Iteag ues from the 
State are swate. the Train No. 2151216 
Patasa-BBSR Passenger train was with-
drawn This is causing much inconveniences 
and difficulties to the railway users. The 
people are very much agitated over the 
withdrawing of this train and they have' 
started so many agitatior1s. Similarly the 
Passenger Train running between Sam-
balpur-Titilag arh was also withdrawn. 

Sir. the hon. Minister in his statement 
mentioned that Train No. 47/48 that is. Hira-
kud Express train, has been extended to 
Jharsuguda. We are grateful to the Rail-
ways. But at the same time. Do you know 
that this train takes about 20 hours to reach 
Jharsuguda SambaJpur from Bhubaneswar 
whereas if one travels ~y road one can reach 
Sambalpur within 7 or 8 hours. In bus, 11 
takes only 9 to 10 hours. This is the situatIOn 
with Hirakhud Express. Sambalpur-Titla-
garh passenger train is withdrawn. Natu-
rally, people are demanding to have stop-
pages of this Express train. Passetlgers are 
prepared to pay Express fare. They are now 
travelling in a train which takes 20 hours, 
though it shoutd have taken 8 hours. 

The han. Minister told about the con-
venience the Railways are providing to the 
passengers of Orissa, West Bengal, Bihc:u, 
Madhya Pradesh etc., by changing timings 
of Train Nos. 175, 176,915 and 916. You will 
be surprised to know what time the train Nps. 
175, 176, 915 and 916 take though they are 
Superfast. Now both the trains are consum-
ing more thiln 2 hours to 2 112 hours than the 
previous timing:'Neelanchal Express is also 
consuming more time. When we are trying to 
go by Sputnik anctjet, the super1ast express 
train is running with a spGed 01 only 60 to 61 
kms. May f knoVi from the hoo. Minister 
whelher it is a fact that a policy decision has 

been taken that superfast trains shoukl run 
at least 90 kms. per hour? The people of 
Orissa and West Bengal are $uffering even 
though the volume of passang$rtrafiic in our 
areas is much more than elsewhere. I would 
request the hon. Minister to kindly ascertain 
from his senior colleague. Me. Scindia Ji. In 
the first week of September, we, all the UPs 
from Orissa met the hon. Minister, Shri 
Madhavrao Scindia in his chamber in con-
nection with some railway developmental 

. project. In the course of discussion, one 
gentlemen, perhaps from the Railway Board 
had disclosed that they are going to change 
the timing with the plea that one working day 
will be saved. With one voice, we opposed 
this vehemently. Of course, I am grateful to 
the hon. Minister, Shri Scindia Ji that he has 
ascertained from us whether the previous 
timing should stand. In one voice, we have 
told, "Yes, the previous timing should stand". 

At present, Train No. 175 is reaching 
Delhi at 21.30 hours. We wanted that. its 
departure time at Puri should be advanced 
by one two hours so that the train can reach 
New Delhi at least by evening. Ultimately 
what happened? Now these two trains are 
starting from Nizamuddin at 23.00 hours; 
then it will come to New Delhi at 23.30 hours. 
Again it will reach Delhi Railway Station at 
mid-night 0.00 hours and then leave for Puri. 
While comIng back from Puri, it wifl reach 
Delhi railway station at 3.00 hours in the 
midnight and then at 3.30 hours at New Delhi 
Railway station and then reached Nizamud-
din Railway Station at 4.30 hours. This train 
will reach Delhi at 3.30 hrs. Then it will come 
to New Delhi at 4.00 hrs. It will come to 
Nizamuddin at 4.30 hrs. This is the situation. 

MR. CHAIRMAN: Try to conclude 

SHRI CHINTAMANI JENA : You know 
that if we arrive at New Delhi or Old Delhi 
Railway Station in the nght at 11'0 clock or 
11.30 PM. the commuters cannot get trans-
port. They have to travel by buses to their 
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destinatiotts and buses wi" not be available. 
Therefor., the people are suffering every 
day. The hone Vmister may kindlyrealse thiS 
fact. 

The new timings of the trains have cre-
ated great difficulties to the commuters of 
West Bengal and Orissa patlticularty be-
cause these 'M'O paksof1rains ctre meant 10r 
Orissa. 50%01 pass a: tgers who am tmls. 
two trains .. IacqJ lot of difficulties be-
cause from Bbadrak. Batasore. Kharagpw. 
Midnapw. BanktKa and Bishnupur and also 
for Tatanagar. whether they are uptrains or 
down trains. thafhave 10 reach the station in 
the midnight at 2.00 or 2-30 or , .00 O"clodl. 
These timings of the trains should be 
changed immediaIeIy. I am confming myseJt 
only to the statement given by the hone 
Minister. 

After 1979 and 1980. Puri-Tlfupati 
Express was withdrawn from Khurda-Puri 
Sedion. Nine railway stations on Khurda 
Road to Puri are facing lot of difficulties. 

Tirupati-Howrah Express trains are 
no~ running. It is wetl and good. 

The night passengers from Puri to 
Khurda Road. ate facing lot of difficulties due 
to this re-routing. Ther. are no stoppages for 
479 and 480. There should be more stop-
pages for 470 and 480. 

The hone Minister h~s said in hiS state-
ment that 21 and 22 Dhauli Express IS a 
substitute of 203 and 204 Puri-Howrah 
Passenger. 22 is reaching Howrah at 10.30 
PM and it is a day train. But the hone Mintster 
may kindly go thf'Oughthe time-table. P eopla 
ffom Orissa are facing lot of difficulty after 
reaching Howrah in the midnight. The only . 
solution woukt be that one more rake should 
be prO¥ided so that simultaneously when It is 
reaching Bhubaneswar. at tne same time, It 

wiI reach Howrah in the day. Simultane-
ousty only one rake is nac:e.-ry for tbjs 
train. Tbis mar kindly be taken into coriaid-
eramn immediately. The hone Miniat. bas 
saated that this is the substituta for 203-204 
passenger train. I woutd request the han. 
Minister to kindly go through the time·tabIe. 
He can ~8e that there are 76 stappages 
provided for 203-204 Puri-Howrah train. 
Also, the 21-22 Ohauli Express is having 
eight stoppings between Bhubaneshwar 
and Howrah. Therefore1 you can imagine as 
to how the commonman will suff. after the 
withdrawal d this 203-204 passenger Irain. 
Besides. the 17-18 Link Express is aJso 
there. The hone Minlster was very kind 
enough to make a statement that the Rail-
ways are looking after the comforts of the 
commuters. For his kind information, I would 
like to mention that No. 17-1.8 Link Express 
is an Express train. You .,JII be surprised 10 
know that it has been detadled In three 
places and attached in three p1aces. Yoocan 
imagine the pUgh! of the passengers who are 
travenlng. Sir, the people of Westem Otjssa 
as well as the people in two District from 
Andhra Pradesh are also traveDing in that 
train They are facing a lot of difficWties. 
There are many agitations which are going 
on in Andhra Pradesh also besides Orissa. 
Therefore. the preyious timings of 17-18 
Link Express should be restored. 

Sir, the hone Minister has stated that so 
many trains have been provided for CUtlack. 
But. you will be surprised to know that the 
Srijagannath Express js now not touching 
Cuttack. Cuttack was the previous Capital of 
Orissa State. The High Court is there. Be-
skies this is a big business centre. The 
Board of Revenue office and so many things 
are there. I am not going into all these details. 
[3ut~ I would like to know from the Hon. 
Minister one thing. I have also gpt the num-
bers of certai"n trains which are touchins 
Cuttack. The Srijagannath Express has 
been diverted via Narag. The train 203-204 

• has been withdrawn. So, also the Janata 



Expraaa 37-38 bas been withdrawn. Does 
he know that there is no quota from CUttack 
Railway Station for tho_ trains which are 
now touching Cuttack? So. the people of 
Cuuack .... ¥elY much agItated. AD over the 
&ate. in almost aI the Stations. there have 
been agitations\8gainj1 this change of tim-
ings and withdrawal 01 trains. The point is 
that the magn_tIde would not have been so 
intensive" there had not been any harvest-
ing in Ihe State of Orissa People are en-
gaged in harvest work. I have got the com-
plete information. I would like to inform the 
bon. Minister that this would paralyse the 
entire Railway System in the State. Of 
course, the Railways can say that it is the 
duty of the State Goverrvnent to maintain 
law and order situation. But. if the Railways 
take such decision and thrust upon the State 
~vemmant to implement such decisions, 
'how· can a popular Government come for-
ward to implement such decisions? Some-
times, arbitrary decisions are taken by the 
Railways. 

I will take only one or two minutes. I 
would request the restoration of 203-204 
Howrah-Puri Passenger train; 397-398 Puti-
Asansol Passenger; 37-38 Janata&pr.ess; 
215-216 Palasa-Bhubaneshwar Express 
and Sarnbalpur-Trtlagarh Passenger. These 
trains should immediately be restored. Sir. 
the han. Minister may be knowing that 
Westem Orissa has got very lim~ed trains. 
People are demanding for more trains. But, 
unfortunately, the present Railway Board as 
well as the Minister decided to wlthciraw the 
trains. It witt affect people from Western 
district of Orissa. Train Number 21 -22 IS 

running with one rake. It should be given 
more rakes. 

Previously, Train Number 77-78 was 
called Utkal Express. It used to take 44 pours 
to reach Delhi. It was one and a half year's 
back. There was another train called Kahng a 
Express. Now they have mixed up both the 

trains and named it Utkal-Kalinga Express. I 
request that both the trains should be re-
vived and it should not be mixed up. . 

With these words. f condude. 

SHRl ANll BASU {Arambagh}: Mr. 
Chairm~ • join my han. friend from the 
other side to express sorry and satisfaction 
QIl the statement subI'rWt8d by the Dep.dy 
Uinisler of Railways.. 1 can assureyou that all 
sides of the House wit join me in expressU1g 
sorrow and anguiah A1Q81'ding the latest time 
table and some other changes made ~ the 
railway authorities recently. Even I can as-
sure you 1hal Kumari Mamaaa Banerjee wit 
also join me to strengthen my hands be-
calUlG she is also waiting anxiousIr. 

The problem started because of the 
recent railway time table and some other 
changes made with m;spaced sense of 
improvement by the concerned aUthority 
and the Railway Board and the Ministry. 
While making these changes or reschedul-
ing the railway time table the main problem 
is, we the Members of Parliament are not 
taken into confidence either by the Railway 
Board or by the Ministry or any other railway 
.authQrity. No one thinks it necessary to 
mnsult fJ5.. When we go back from Delhi. 
people will stad .nat~ ,regarding the time 
tcde. re;arding "'-\w~wa't)f1he tJains. 
We cannot say anything. They only .accuse 
U$. They say: WAy have you gone to 'Oefhi? 
You C3n.not do anything. ¥OU.QoIll't have any 
calibre.· We are abused bPi the ~tie be-
cause. as parliamentarian we have 10 to 1m 
the people and everyone is V8fY 0ftICh dis-
turbed and dissatisfied with thetaiw.at'fim.e 
table especially with the recent time table 
and with the withdrawal of trains_ last year. 
the Minister of State Shri Madhavrao Scindia 
gave a $olumn and categorif;aJ assurance 
that the trains which were withdrawn in 
January, 1987 will be restored. Till date. no 
restoration has taken place. This is causing 
a very serious problem. 
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Regarding Orissa, I do not want to 
elaborate much because you know better 

'than I. Recently there was a 12 hours PlIri 
bandh against the Railway time table, wIth-
drawal of the trains and rescheduling of the 
time table. It was not Calcutta bandh or 
West Bengal bandh. It was Pun bandh 
spontaneously observed by the people. And 
here is Mahabir Prasadji, our Deputy Minis-
ter. May we expect that he will be Karam VIr 
Prasad? I know nothing will happen bocause 
the reply of the Minister has not touched the 
problem. He spoke about some of the trains. 

MR. CHAtRMAN : Reply will follow; this 
is only statement. 

SHRI ANtl BASU: The statement ex-
presses what concern they show on the 
problem. But he has said nothing about tne 
problem of the Eastern RaIlways, the other 
sectors of the South Eastern RaIlways and 
the sub-urban section of the Howrah dlvl' 
sion. 

In his statement there is nothing except 
telfing that such and such trains in Orissa 
have been reintroduced. What IS that? He 
has said in his statement that they monttor 
twice in a year. Who monitors and who ar e 
the officers? I would like to know whether 
they consult the people's representatives at 
atl. 

You have a divisional consultative 
committee. How does that Committee func-
tion? Why aTe the Members of Parliamer)' 
notconsutted? You said that there IS a con-
straint of funds. I cannot think that the mere 
discussion would require any expenditure. 
You'can ask the Members of Parliament In a 
raitWay division. You can sit with them a~~d 
get their opinion because the Members of 
Patliament from both the sides, whenever 
give some Opinion regarding some problem, 
they always look at the problem from differ-

ent sides-from the commuters side, adminis-
trative side. railways side and from the reve-
nue side also. But it is never taken. Railways 
never cares to take the opinion of the MPs. 
So caUous is the attitude of those who are 
running the affairs. It is a very sad state of 

. affairs. (Interruptions) 

The interesting thing is that five trains 
were cancelled in Orissa, in South -Eastern 
railways, in the recent past. They introduced 
threa trains and one of these trains is Dhauli 
Express. It was introduced as an Express 
train. After one weak, they converted it into a 
superfast train. Sir. you know what is the 
minimum fare of a superfast train. Every 
person has to pay higher price. They extract 
money from the passengers. 

The trains which are running through 
Chota Nagpur area have been withdrawn; 
but no new trains are introduced there. 
These are the areas where tribals. SC and 
ST people are living. They are mostly agri-
cullurallabourers. You have withdrawn the 
passenger trains and now you have given a 
superfast train in lieu of five passenger 
trains. People will get agitated and an agita-
tion is already gOing on all over Orissa. 
Another most serious thing is that although 
the number of passengers is increaSing 
hundred times yet the number of passenger 
coaches is coming down. So what amenities 
can you give if you cannot even increase the 
number of passenger coaches, rakes, diesel 
engines and electrify the tracks? 

Sir, the train which was running be-
tween Howrah and Delhi- Janata Passenger 
has been withdrawn. Furtherfrom the subur-
ban sectIon at Howrah and have withdrawn 
many trains during Sundays and holidays. I 
do not know the reason thereof. 

MR. CHAIRMAN: Please conclude 
now. J am calling the next Member. 

SHRI ANIL BASU : The salaried people 
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who goto Calcutta theydo not remain in their
homes during the holidays. Most of the
people go to Calcutta with their families and
relationson Sundays and holidays only but
during Sundays and holidays you have with-
drawn many suburban trains. In the Seal-
dah-Lakshmik antapur section some trains
have been withdrawn and people are getting
agitated over it.

\
MR ..CHAIRMAN: Please resume your

seat now.

SHfil ANIL BASU: You see the prob-
lem. There is canal by the name Katkandi on
Howrah-Burdwan main line and the Railway
bridge at Bhadreshar. The. state Govern-
ment has paid Rs 3 crores as per the
estimate cifthe Railways two years ago. Very
slow progress of work is going on them. NaY-'
here there is no constraint of money. Money
has already been taker from the State
Government. Then why is' work not pro-
gressing there?

MR. CHAIRMAN: Please resume your
seat now.

SHRI ANIL BASU: What is the reason
for re-scheduling the time-table for Puri-New
Delhi train? Neelachal train has become a
problem. Members form both sides of the
House met Mr. Scindia. We told hinhegard-
ing the newtime-able in respect of Neelachal
train.We were told that it would be brought to
the previous time-table but it has not been
done of far.

There is another problem. Umaidpur
Katwa metre gauge line should be linked to
broad-gauge. Two trains of the Umaidpur- .
Katwa line have been withdrawn. They
should be restored and linkage of metre-
gauge with broad-gauge should bed()ne on
this line

Regarclng 'l'ailwajs. trains ~Ye
be.en witJ.drawh. Onl~ one- U<\;n i turmire

More trains should be introduced. What is
the problem? You should tell us.

Regarding extension of railway line
from Tarakeshwar to Arambagh, your
predecessor Minister, presently known as
'Stengun Khan' went to Arambagh, which is
my constituency. He told that within a month
the railway line will be constructed there.
Now the people are agitating about that.

SHRI AJOY BISWAS (Tripura West):
Mr. Chairman, Sir, I have gone through the
statement. Actually, .it is the most irrespon-
sible statement that has been made by the
Minister. J am quoting one sentence from
that:

"Due to constraints of resources, these
services could be introduced only by
rationalising certain services;"

What does it mean? It means that if you want
to introduce any service, you have to with-
draw another service.Is that your point? You.
rationalised certain services. I am opposed
to this view because this wi!1not actually help
the common passengers. It will entail seri-
ous problems for the. poorer passengers.

. Every year, we see that the railway
budget is being increased. But for the last
five years there are no appointments. So, I
think, this attitude should not be there. The
train services, which have been withdrawn
should be restored.

I am giving some instances. One first-
class coach and a second-class three-tier
coach were attached to the Darjeeling Mail.
The people of that area were happy for that.
But those two coaches have been withdrawn
recently. As a result, the people of that area
are suffering very much.

Anotherpoil'ltis about tleSealdah slcl-
Onh. , \Al2\"'l iD tell the Ministed:l--attl,eSeal-
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dah station is the busiest station in the world. 
During the last five years, the number of 
passengers has increased. But the number 
of trains has not been increased. 1f you go to 
the station during the office time, you will see 
howthe ofrlC8-goers are facing serious prob-
lems to reach Calcutta. So, I request the 
Minister that particularly those trains, which 
have been withdrawn, should be restortid. 

You have mentioned..only a portion 01 
the South-Eastern Railways. How many 
trains have been withdrawn from the South-
Eastern Railways? You have not mentioned 
about that iia the stalament. 

16.00 tva. 

You have only mentioned 1I)e trains which 
ant running in Orissa; you have not men-
tioned how many trains have been with-
drawn ;n the Eastern and South-Eastern 
RailwaYs.·You have mentJoned about the 
so-called rationalization of certain services. 

Will you change your attitude? If you 
want to intrOduce any services, do that, but 
you must not withdrawn any trains from 
anywhere, because only that would be help-
f,,! for the people of the .country. 

SHRI ANANTA PRASAD SETHI 
(Bhadrak): Mr Chairman, Sir, I stand to add 
my voice to the voice of my hon. friends who 
have aJr.eady expressed their sentiments on 
this issue. Though there has been an overall 
improveme'1t in the Indian railways since 
independence, and for which we are proud, 
unfortunately. the authorities. of the Indian 
railways have not paid any attention to 

. remov.the regional imbalances which is 1ho 
main thrust of our ·socialism. If sufficient 
attention had been given to Orissa, with its 
rich mine:aI resources, apart f~om its own 

,;. economic growth, Orissa would have played 
a vety vital and important role in the eco~ 

nomic progres. of our country. But we the 
representatives of Orissa and the people 
there in general, are ashamed to see the 
position of prissa in the railway map of the 
country. . 

Since my joining as Member of Parlia-
ment and taking an oath here, J as also the 
other hone MemSers from Orissa belonging 
to both the Houses have raised these issues 
on the floor of the House, in the Consultative 
Committee, have written letters individually 
and have met various Mtnisters in groups, 
but not much progress has been made. We 
have raised issues like proViding more lunds 
for the on-going project to complete them 
wi1hin the shortest possible jme~ laying new 
raflways line etc., but no to avail. We have 
been asking for survey and inclusion in the 
7th Plan the Khurda-BoJangi railway lin$s, 
which is a Vert important line. It passes 
tlvough the district of Phubin~ a very back-
ward distrid, where there is not an inch of 
raiways. Mostly the inhabitants are sched-
uled castes and scheduled tmes. As , said. 
we wanted this to be induded in the 7th Plan, 
but that has not been done. 

Then, we have been raising the issue of 
shifting the South-Eastern railway head-
quarters or open a branch thereof at Bhu-
baneswar. As you know, South Orissa is the 
heart an soul of the South-Eastern RailWays. 
There was a unanimous resolution in the 
State Assembly requesting the Government 
of India to shift the Sout~Eastern railway 
headquarters to Bhubaneswar, and also 
provide funds for th~ projects which have 
been sanctioned, but nothing has been 
done. 

We have also been requesting for re-
cruitment of youths from Orissa and give 
employment opportunities to them in the 
South·Eastern railways, but nothing has 
happened. Orissa youths are doing ex-
tremely well in the all-India competitions, but 
as compared to others, they are not getting 
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opportunities to join the South-Eastern Rail-
ways. I do not know the reasons .• t is per-
haps known to the officers. We have also 
raised questions for introduction of new 
trains for the convenience of the passen-
gers. All our efforts have been ignored and 
the interest df Orissa people has been ig-
nored. Instead of introd\lcing new trains, 
instead of giving specialfavour to a State "ko 
Orissa, the Indian Railways have withdrawn 
eight Passenger trains. These passenger 
trains were mostly used by the poor people 
and weaker sections of the society. Sir, they 
have withdrawn 203,204,215,216,331 and 
332 w.e.f. 1st November, 1988. Before that 
they have withdrawn two trains, i.e. 398 and 
397. Besides this, four Express trains have 
also been withdrawn from the South-East-
ern railway. i.e. Orissa. These are 37,38,79 
and 80. 

The Link train was the only train which 
was connecting the backward areas of 
Orissa, Andhra. Madhya Pradesh to our 
national capital. The inhabitants of these 
places are mostly the SC and ST people. 
This train was introduced in 1978-79. Unfor-
tunately this was also withdrawn some 
months before. 

203 and 204 trains are running since the 
pre-independence days. It is not that these 
trains were started just two or three years 
back. These trains were serving the needs of 
the weaker sections of the people but these 
were withdrawn. Mr. Scindia In a reply to 
377. said that these trains are not popular 
trains. I do not know how these trains are not 
popular. These are running since hundred 
years and they cater to the needs of the poor 
people. We do not know how these are not 
popular. In the same reply, Scindia ji men-
tioned that we have introduced a group of 
Express trains which will serve the need of 
the Orissa people. Some of these Express 
trains are Guwahati-Trivandrum, Guwahati-
COchine, Howrah-Trivendrum and Howrah-
Tirupati. May I know from the Han. Minister 

as to how many stoppages do they have in 
Orissa. Are you issuing tickets within the. 
distance of 5 km? If it is not, then how do you 
expect that these wilt serve needs of Orissa 
people? So, this is how the railways is look-
ing to the interest of the people of Orissa. 

The Commercial Manager in the South 
Eastern Railway has made a statement that 
203. 204 Puri-Howrah passenger trains are 
cancelled due to the introduction of 21 and 
22 Dhauli Express. Do you know. that these 
203 and 204 passenger trains were having 
76 stoppages and were havtng a passenger 
fare but this Dhauli Express is having super-
fast fare charges? So, may I know how these 
common people, poor peo~e will get the 
benefit out of them? 

As regards the timings of the trains. I 
want to drawn the attention of the hon. Min-
ister. , am sorry that Shri Scindia is not here. 
But Shri Mahabir Prasadji is here and he 
must remember that in the meeting of 
Members of Parliament of both Houses from 
Orissa. regarding the rescscheduling of 
timings, all the MPs requested the Govern-
ment not to imR!ement the timings as pro-
posed and urged the Minister to see that the 
timings remain as they were. But I am very 
sorry to state that all our requests had been 
kept.aside due to the callous and arrogant 
attitude of the bureaucracy in the Indian 
Railways. 

As you may be aware. there is a wide-
spread feeling of anger among the people 
over the injustice meted out to them by the 
Indian Railways. I am Constrained to say that 
the authoritative Indian Railways have 
forced our peace-loving people of Orissa to 
start a wide-scale agitation and a rail-roko 
movement and hunger strikes and so on. , 
am sure the han. Minister must be receiving 
many memoranda and representations from 
various associations from Orissa. Siif' re-
quest the hon. Minister and urge thttGoYern-
ment to restore all the withdrawn trains be-
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fore the situation worsens further and takes 
,. violent tum. 

. I urge the Government to restore the 
2031204 Puri-Howrah Passengers; restore 
398J397 Puri-Asansol Passengers as day 
time train in the belt between Bhadrak-Cut-
tack-Berhampurto start from either end at 7 
AM; restore 37fJ8 Howrah-Madras Janata 
Express or run 9791980 Howrah-Tuupati 
Express at the timings of 37138 and stop at 
the stoppages of 37138. I also request the 
Government to extend the Paradeep-Cut-
~ Passenger which is remaining idle at 
Cuttack for te, hours upto Bhadrak. 

I also request that there should be a re-
scheduling in the timings of the most prestig-
ious trains of Orissa- - 9151916 and 1751176 
in such a manner that the passengers com-
ing from Orissa are in a position to reach 
Delhi early in the morning and passengers 
going from Delhi can leave Delhi at 5.00 PM. 
These timings will be very convenient and 
this change will certainly serve the interests 
of the people. 

{ Translation1 

·SHRI HARIHAR SOREN (Keonjhar): 
Mr. Chairman. Sr. I would like to speak in 
Oriya You are sitting here. You can 
understand Oriya very wen. 

(EngIishJ 

MR. CHAIRMAN: Please speak in 
brief. 

lTranslation] 

*SHRJ HARIHAR SOREN: I will not 
taka much time .of; the house, because my 
friend$ from Tripu~ West Bengal and 

Orissa who haveprecect.d me, have given a 
detained description about the plight of the 
people following the withdrawal and change 
of timings of some trains. The people of 
Orissa, West Bengal a:ld other affected 
states are now very much in distress on 
account of this. The Honourable Minister of 
Railway is also aware of the agitations which 
were being organised in the State of Orissa 
and West Bengal. 

Sir, a serious situation has arisen fol-
lowing the withdrawal of a number of trains 
by the Eastern and South Eastern Railways 
and also due to the introduction of revised 
timings of trains. This has resulted in incon-
venience to the passengers. By this act it 
appears that proper justice has not been 
done to the people of Orissa. The rail users 
depend on 1751176 Neelachal Express and 
915191"6 Nizamuddin-Puri Express are the 
most sufferer on account of the revised tim-, 
ings. A strong protect; was made by the 
Chief Minister of Orissa. two Central Minis-
ters from Orissa and the Parliament Mem-
ber'S from Orissa and West Bengal against 
this decision of the Railways. We had 
pleased for the suitable revision of train 
timings and for ; the re-introduction of pas-
sengers trains which have been withdrawn 
in the State. I would again like to like to make 
a fervent appeal10 the Honourable Railway 
Minister; to take lmmediate steps to fuHil the 
genuine demands of the people of Orissa. I 
would like to give suggestions in that regard. 

1 - New Delhi - Puri Express and 
Neelachal Express should leave Puri in the 
morning and should arrive at new Delhi 
before evening. 

2 - The old timings of 8 Down Puri -
Howrah express should be ...stored. 

3 - The Puri - T atch. Passenger train 
should leave Puri at~a.minst8ad 4a.m., i.e. 

'. *Transtation of the speech originally delivered in Oriya. 
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the departure time 

4 - The 2031204 Puri-Howrah and 
Howrah-Puri Passenger trains which have 
been withdrawn should be fe-introduced. 

·5 - Sir. I w.lcome the introduction of 
ChauH Express and Hirakhond Express 
between Howrah and Bhubaneswar and 
Bhubaneswar and Sambalpur respectively. 
The Hirakhond Express has been subse-
quently extended to JharsugudaJ. It should 
be made a fast express. 

TImings of Dhauli Express should be 
rescheduled in such a way so that the peopte 
of Calcutta can reach at Bhubaneswar be-
fore the offICe hours anothe peopte of Orissa 
can reach at Howrah at 10 O'Clock and they 
can attend to the official work at Calcutta. An 
additional rake should be attached to Dhauli 
Express. 

6 - The Bhubaneswar - Palasa pas-
senger train which has been withdrawn 
should be re-introduced. 

7 - Neelachal Express and New Delhi-
Puri Express should have a stoppage at 
Jajpur-Keonjhar Road. 

8 - Kalinga Express should be re-in-
troduced.1 hope the Honourable Minister will 
consider my suggestions sympathetically. 
With these words I thank you for giving me 
the opportunity to speak and concludo. 

[English) 

MR. CHAIRMAN: Now, before the 
hon. Minister replies, I want to seek one 
clarificat10n from hj m. 

In your statement on page 2. 
under point No. (iv), you have 
mentioned the followjng: 

-47/48 made to stop at all 
atatlona between Khurda 

Road-Balugaon)" 

Some hen. Members have already 
started that next to Balugaon. there is one 
important station and that is Kalikot. This is 
in one district. KaUkat is gateway to Ganjam 
and Phulbani where there is not even an inch 
of railway line and there is no justification for 
making this train to stop at all stations from 
Khurda Road-Balugaon. There is no use of 
stopping thiLlrain at all minor stations. Why 
not stop this train at Kalikot? A gre~ agita-
tion was going on regarding this. There was 
a rail TOko agitation on this score. It is mainly 
because you have converted particular 
express train as a passenger train for a 
particular station and left important stations. 
You please reply to this. 

[ Translation] 

SHRI MAHABIR PRASAD: Mr. Chair-
man, Sir, I would like to thank all the hon. 
Members who participated in the discussion 
on this calling Attention Motion - (Interrup-
tions) - The han. Members are learned per-
sons. I. therefore. agree with their views and 
I am grateful to them as I am first a Member 
and only then a Minister. 

Our learned Member. ShriJena pointed 
out that the Railway department has dis-
criminated against Orissa. It is true that 
some of the trains in this region have been 
cancelled while some changes have been 
effected in the schedule of some others. The 
decision of cancellation has t~en place only 
after a detailed discussion on it. 

SHRI BASUDEB ACHARIA: With 
whom it was discussed? 

SHAt MAHABJR PRASAD: Acharya ji, 
you are a wise man. Please listen to me first. 
I have noted down the views expressed by 
our han. MembersJike ShriJena. Shri Sasu. 
Siswas jl, Sethi ji, Saran Sahib and above aU 
by our Chairman. 
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With the ~ation of 203-204 pas-
senger train running between Puri and 
Howrah, 35-22 Dhaul Express was intro-
duced and it is a welcome step. But it 
wouldn't be appropriate to mentiOf1 that it 
stops at a fewer stations. As the above 
mentioned train covered the rail section from 
Purl to Bhadrak at night, so a new passenger 
train 461-462 was introduced to operate 
between Bhadrak and Kharakpur, but ... 
(I nterrupticms) 

[English] 

SHRI ANANT A PRASAD SETH I: 
These trains were not introduced within 2 or 
3 years. They were introduced much earlier, 
they are there for the last 15 days. 

[ Translation] 

SHRI MAHABIR PRASAD: SethI ii, 
listen to me please. I know that you go 
furious. But afterwards a train 79·80 was 
canceUed and 979-980 Tirupati·Howrah fast 
express was introduced in its place. 

SHRI BASUOEB ACHARIA: What was 
the reason for the cancellation of the earlier 
train. 

SHRf MAHABIR PRASAD: Acharya ji, 
first you listen to me, please. I would talk to 
you separately because you did not partICi. 
pate in the discussion. First, I would prefer to 
reply to those who participated in the discus-
sion. 

An Express train 215 up and 216 down was 
suspended and then cancelled between 
Palasa and Bhubaneshwar beyond Madras. 
In order to make some alternative arrange-

'tnfJAlsin lieu oftha above cancellation, 21 up 
and 22 ON Dhaufi Express from Bhubanes-
war to Howrah. 979 UP and 9Sc) ON train 
from Thirupati to Howrah and train No. K.P.I. 

Up and K.P. 2 ON from Purl to Khurda road 
have been introduced •. . (Intenuptions) What 
I mean to say is that we have Introduced 
shuttle service to meet the requirements of 
the .people. This shunle service operates 
between Khurda Road and Purl. Besides, in 
order to remove the difficulties of people 
travelling between Bhubaneswar and 
Balugaon we have extended 47 up and 48 
ON express train which was hitherto operat- . 
ing between Sambalpur and Jharasuguda. 
This train halts at every station. Apart from 
this, one more pair of train bearing No. J. S. 
3 up and JS- 4 ON has been introduced 
between Sambalpur and Jharsugada to 
serve the needs of the people. In spite of all 
these, I appreciate your sentiments and with 
the kind permission of the chair I would like 
to say before the hon. Members of this 
august House that in order to find an 
amicable solution to this problem let us sit 
together and consider the matter ... (Int9r-
ruptions) 

SHRI BASUDEB ACHARIA (Ura): We 
held a meeting with you also held talks. We 
had also given a memorandum but of no 
avail. We went together and meL. (Interrup-
tions) 

SHRI ANANTA PRASAD SETHI: As 
many as 40 M.Ps from Orissa and Madhyli 
Pradesh met you, but our meeting. did not 
yield and results (/nt9rruptions) 

SHRI MAHA81R PRASAD:' I have lis-
tened to your views patiently, you may also 
please listen to my views ... (Interruptions) 

SHRI ANIL BASU: Immediately after 
the talks are over, you withdraw one train, 

SHRI MAHABIR PRASAD: Today you 
have become a great sympathiser of the 
people belonging to Scheduled Castes and 
the Scheduled Tribes, you may please talk to 
me separately. The Indian Railways consid-
ers all aspects and works for the benefits of 
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all the passengers. There is no such feeling 
at all in the Indian Railways. It works with a 
united spirit by treating the entire country as 
one unit. In reply to the question put by Shri 
Sethi in which he has alle.ged that discrimi-
nation is being made against Orissa, I can 
say that I am always with you. If you manage 
adequate funds for us from the Planning 
Commission, we are ready to do the needed. 
If we get more funds we are prepared to lay 
more railway lines. Instead of doing some 
positive work, if you go on making such 
allegations, it would not serve any purpose. 

[English] 

SHRI JAGANNATH PATTNAIK 
(Kalahandi): We are afraid, that if we talk 
another train will be withdrawn. That is our 
apprehension. 

SHRI ANANTA PRASAD SETHI: The 
more we talk the more trains will be wIth-
drawn. 

[ Translation] 

SHRI BASUDEB ACHARIA: The new 
train introduced by you is a good one. 

SHRJ MAHABJR PRASAD: Achariaji, J 
understood that this has provided strength to 
congressmen ... (Interruptions) 

SHRI ANIL BASU: You are Mahabir, a 
gre~t warrior, at least you should speak at a 
low pitch. 

[MR. DEPUTY SPEAKER in the Chair] 

16.30 hrs. 

[English] 

MR. DEPUTY SPEAKER: Order. or-
der. Only the Members who have tabled the 
Calling Attention should speak. 

-Not recorded. 

( Interruptions) 

[ Translation] 

SHR( MAHABIR PRASAD: Please 
excuse me. I can speak at a more higher 
pitch than you. I am giving the reply. please 
listen to me. I am in agreement with the views 
of the han. Member but I totally differ on the 
point that a number of meetings did not yield 
any results. Because, we have to do every-
thing within the precinct of the rules and in 
order to arrive at a decision, we have to sit 
together a number of times. I shaU sit with 
you and officers of the Railway Board will 
also hold talks with you. We will also ex-
change views with the Co-ordination 
Committee which has been constituted for 
this purpose. Apart from this, we shall hold 
meetings with the committee which is pre-
paring the time-table of various trains. (Inter-
ruptions) 

SHAI ANANTA PRASAD SETHI: If we 
go far holding talks, you will withdraw more 
trains (Interruptions) 

SHRI MAHABIR PRASAD: I would like 
to submit to the learned hon. Members. Shri 
Sethi and Shri Jena that whatever problems 
have been cropped up due to agitation and 
if there are disparities in any otherform .. then 
file will... (Interruptions) 

[English} 

MR. DEPUTY SPEAKER: Only the 
Minister's speech will go on record. 

( Inltir ruptions)* 

[ Translation] 

SHRI MAHABIR PRASAD: I listened to 
the views of all the hon. Members and also 
noted down their suggestions. 1 also invite 
more such suggestions from them and as-
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sure them that we will consider all their
suggestions and see what could be done if
they give them in writing. (lnferruptions). I
shall myself consider all your suggestions
provided they are meaningful and conform
to the rules. While fully appreciating your
sentiments I conclude. (Interruptions)

in the States of Maharashtra, Gujarat,
Punjab, Karnataka, Andhra Pradesh,
Madhya Pradesh, Haryana, Rajasthanand
Tamil Nadu. The production of cotton has
risen in the country from 69.5 lakh bales in
1971-72 to a level of 87.3 lakh bales in the
year 1985-86, the highest achieved so far.
The current year's production is estimated at
an all time record of 95 lakh bales not with-
standing the natural calamities like flood,
excess rainfall and pest attach in some parts
of the country.

DECEMBER 16, 1988 Call Attention re. 152
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[English]

MA. DEPUTY SPEAKER: The Minister
informed that he is going to consider it

.... (lnterruptions)

SHRI BASUDEB ACHARIA: As a pro-
test we are walking out of the House.

SHRI JAGANNATH PATTNAIK: As a
protest we are walking out of the House.

Shri Basudeb Acharia, Shri Jagannath
Pattnaik, Shri Ani! Basu, Shri K.P. Singh
Deo, Shri Ananta Prasad Sethi and some
other Hon. Members then left the House.

16.35 hrs.

(ii) SAD PLIGHT OF COTTON
GROWERS IN VARIOUS PARTS OF THE

COUNTRY

SHRI V. SOBHANADREESWARA
RAO (Vijayawada): Sir, I call the attention of
the Minister of Agriculture to the following
matter of urgent public importance and re-
quest that he may make a statement
thereon:-

"Sad plightof cotton growers in various
parts of the country and the steps
taken by the Government to provide
relief to them."

THE MINISTER OF AGRICULTURE
(SHRI BHAJAN LAL): Sir, Cotton crop is
grown in an area of about 75 lakh ha mainly

In order to improve production and
productivity of cotton as also its quality, an
Intensive Cotton Development Programme
has been in operation in the country since
1971-72. Under this Scheme, subsidy is
provided on production of quality seeds,
laying out demonstration trials, etc. Mini-
mum support price is also fixed by the Gov-
ernment of India every year to ensure a fair
price to the growers. As regards its procure-
ment, apart from state level agencies, the
Cotton Corporation of India has been pro-
curing cotton at support price in the interest
of farmers. The Government is' continuously
increasing the support price of cotton. The
support price during 1985-86 was in the
range of Rs. 340 to Rs. 900 per quintal, This
has been increased to Rs. 415 to Rs. 960 per
quintal during the current year. The procure-
ment operations has already been started by
the Cotton Corporation of India and Mahar-
ashtra State Cooperative Cotton Growers
Marketing Federation and upto first week of
December, 1988, a procurement of 77,000
bales has been reported. Further procure-
ment is going on to ensure that the farmers
receive fair price for the crop grown by them.

The reports received from State
Governments indicated that a cotton area of
about 3.27 lakh ha was adversely affected
by floods/heavy rains in the states of Andhra
Pradesh, Haryana and Punjab. These states
have been sanctioned input subsidy of Rs.
2.25 crores, Rs. 2.26 crores and Rs. 2.52
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crores respectively to be utilised in the af-
fected crop area i.nctuding cotton crop during 
the current year. 

During the current year, Pest attack on 
cotton crop has been mainJy reported from 
the States of Andhra Pradesh, Gujarat and 
Punjab. The area affected was 44%, 17% 
and 7% in Andhra Pradesh, Punjab and 
Gujarat respectively. No major pest attach 
has been reported from other States. 

Keeping in view the losses sustained by 
the cotton farmers of Guntur and Prakasam 
districts of Andhra Pradesh d'uring the last 
year and to help cotton farmers to combat 
the menace of heliothis this year, the Gov-
ernment also issued instructions to the State 
Government of Andhra Pradesh as well as 
Pest Surveil\ance Unit 01 the Plant Protec· 
tlon Directorate to keep strict surveillance 
over pest attack and take remedial medS-
ures in time. Government of India has also 
permitted the import of effective pesticides 
like triazophos, lanate etc. to the State of 
Andhra Pradesh apart from SUitably adVising 
the State Governments to ensure proper use 
of effective pesticides like Endosulfan, Car-
bary, Monocrotophos etc. 

To avert the pest incidences and conse-
quent losses to cotton crop growing farmers, 
a number of steps have been taken by the 
Government of India, as follows: 

1) evolving cotton varieties which 
are tolerant to pests; 

2) introduction of crop diversifica-
tion; 

3) intensification of pest surveil-
lance system; 

4) introduction of integrated pest 
management (IPM); 

5) educating the farmers on the 

better use of pesticides; and 

6) intensification of quality control 
measures with regard to the 
pesticides. 

In addition, the following special 
measures have been initiated by Govern-
ment during the current year to help the 
cotton growers: 

i) Import of effective pesticides 
like Triazophos, Lanats, 
Fenpropethrin and Fluvalinate 
was permitted. Andhra 
Pr3desh Agro Industries 
Corporation is importing 44000 
liters Methomyl formulation and 
Mis Hoechst has already 
imported 8000 liters of Triozo-
phos tor distribution. 

ii) Excise duty was exempted from 
23 indigenously produced inter-
mediaries used for manufacture 
of pesticides. In addition, cus-
toms duty on import of Lanate 
(Methomyl) has been exempted 
as special measure this year. 

iii) Strict surveillance measures 
have been enforced in the en-
dem ic areas of cotton pest men-
ace . 

.v) Demonstration of biological con-
trol of Heliothis by using Nuclear 
Polyhydroses Virus (NPV). 

v) Wide publicity is being done 
through mass media to enable 
the farmers to undertake effec-
tive plant protection measures. 

vi) Farmers have been advised to 
switch over to crops like Onion, 
Soyabean and Mustard to arrest 
further multiplication of pests. 
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vii) Reduction of import duty on 15 
pesticides from 105% to 70% 
and also reduction in import duty 
on raw materials used in the 
production of pesticides from 
147% to 60%. 

viii) Increased provision of Rs. 117 
lakhs underthe Intensive Cotton 
Development ~rogramme 

(ICOP) during the current year 
as against the amount of Rs. 
81.7 lakhs released during the 
preceeding year. 

The Government is fully aware of the 
problems of cotton growers in the country 
and every possible steps are being taken to 
mitigate their sufferings and to ensure higher 
production. 

SHRI V. SOBHANADREESWARA 
RAO (Vijayawada): Sir. first of all. I express 
my deep sense of appreciatIOn to you as well 
as through you to the han. Speaker for 
admitting my Calling Attention on this impor-
tant subject. Sir. the hone Minister just now 
stated the conditions of the cotton growers in 
different parts of the country. Sir. after the 
unprecedented drought last year. this year 
thanks to the rain God.'the monsoon is well 
spread and the cotton production has been 
very good and it is in heartening scale. . 

PROF. N.G. RANGA (Guntur): Not 
production. only plantation. 

SHRt V. SOBHANAOREESWARA 
RAO: No. Sir, last year while it was 19 lakh 
bales, this year the Cotton Advisory board 
has estimated that it wilf be 10B)akh bales. 
while the East India Cotton A~oclation has 
assessed that theproduction may be around 
111 lakh bales. This year. fortunately, as 
Rangaji said, ctop extent has gone up and in 
fact .. some States like Anethra Pradesh, 

and Rajasthan, the production has also in-
creased more than two-fold. Similarly in 
Gujarat, Madhya Pradesh and Kamataka 
also including Punjab and Maharashtra, 
there is a very good progress in cotton pro-
duction. So, in this context now, with around 
18 lakh bales of carry-over stock from last 
year and about oae lakh bales of import in 
the pipeline and with the present production. 
it will not be jees than 124 takh bates. Sir. 
usually the amsumption of the mills and 
others is estimated to be 95 lakh bales and 
5.5 lakh bales respectively. That means it 
wjIJ leave a surplus of about 23.5 lakh baJes. 
Even if we take the requirement of the mills 
for a out two-and-half months which may be 
around 18 lakh bales, still we wi" be left with 
an exportable surplus of 5.5 lakh bales. 

Sir. I need not remind you that in OUT 
long-term new textile policy. the Govern-
ment has assured that every year six lakh 
bales of cotton will be exported. This is very 
very essential now at this present juncture to 
export at least five lakh bales cf long and 
extra long stable cotton and 50,000 bales of 
Bengal Beshi. The farmers' representatives 
from Andnra Pradesh in the Cotton Advisory 
Board as well as the Punjab Federation, 
Maharashtra FederatIon, GUJarat Federa-
tion. have all been pleading with the Govern-
ment and the Board to announce the export 
quota immediately. But I do not know why 
the Government did not think it fit to an-
nounce the export quota. Even the Chief 
Minister of the Congress ruied Stated of 
Maharashtra, Mr. Sharad Pawar, stated that 
unless growers are supported through ex-
ports, they will not realise the reasonable 
price. But unicrtunately the textile industry is 
very much opposed to this export of cotton 
and in fact its outgoing President. the Indian 
Cotton Mills Federation President, Mr. S.K. 
Modi urged upon the Government to make 
available cotton at near about support level. 
He alsOc pleaded that surplus cotton should 
not be exported. but it should be procured 
and kept as bufferstock. We can under-
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stand, their main objective is they must be 
able to pulChaae the cotton at as Iowa price 
as possible and bulge their profits. But • do 
not know why the Government is not coming 
forward to announce this export quota. If you 
immediately announce it.· It wiH help the 
farmers to realise a better and reasonable 
price. If you delay ri, the prices wiH fall down 
and ultimately the beneficiaries win be the 
textile magnates and the textile mills people. 
So, I would urge upon the Government to 
immediately announce this export quota in 
tune with the assurance which they have 
given in their new export policy. 

Three years back I had an opportunity to 
go in a Parliamentary Delegation led by our 
Hon. Speaker to Indonesia. When the hon. 
Speaker and the Delegation Members had 
some talk with the officials of the Indonesian 
Government, they said, 'Because there was 
no guarantee of supply from your country we 
are not able to give a firm commitment and a 
firm order. Otherwise we very much like to 
give order to your country'. This is what they 
have said. I request the Go~ernment to 
coordinate with the Indonesian Government 
and try to eXPOrt cotton. 

Also, Sir, my information is that China is 
intwested in the Maharashtra cotton as well 
as long staple cotton and there is also infor-
mation that Japan is interested to buy DCH-
32 and H-4 varieties provided the level of 
thrash content is brought down. I submit to 
the Government to take all necessary steps 
to contact these governments abroad and 
see that our Indian cotton is exported on a 
long-term basis which will help the farmers to 
realise a higher price. I also suggest to the 
Government thiLt the Cotton Corporation of 
India must purchase at prices, not at the 
support price, but at 20 per cent higher 
prices, which are higher than the minimum 
support price. In fact, the Government of 
Yaharashtra has already accepted to pur~ 
chase the super and fair average quality of 
kapaa at 'As. 120 par qumtal mar. and simi-

larty, for fair quality of cottoh they have 
agreed to purchase at a price which is As. 50 
more than the support price announced t" 
the Government. So, ldo not sea any reason 
why the same thing cannot be adopted by 
the Cotton Corporation of India while it pur-
chases cotton in other parts of the country 
because in Maharashtra there is a monopcJlr 
procurement scheme whereas in other 
States the Cotton Corporation is the organ-
isation which is purchasing the cotton from 
the growers. 

Apart from the purchase of cotton, there 
are some other aspects because of which 
the farmers, especially the cotton growers 
are suffering in this country. Sir, I would Ike 
to bring to your kind notice one thing. You 
have said in your statement, I am very happy 
the Govemment is giving subsidy on pr0duc-
tion of quality seeds. It is a good thing be-
cause without a quality seed, we cannot 
achieve optimum yield from the crop. But my 
information is in some States, some firms 
are marketing cotton seeds. One such inci-
dent I have come across from the press 
report. Some non-fied seeds are supplied in 
eartain parts of Karnataka and certain parts 
of Andhra. One private limited company 
Nath Seeds ltd. Aurangabad has supplied 
these seeds. Even before they were tested 
Shivnath brand seeds have been marketed 
forthe last two orthrea years and because of 
this, the farmers in Karnataka as well as in 
some parts of Andhra lost very heavily. I ask 
the Government, whether it has come to 
their notice and if so, what action has been 
taken. In fact, is that not violating the provi-
sions of Cotton Control Ad? My submission 
to the Government is, the present Act does 
not have to necessary teeth to punish such 
type of companies. It is true that the respon-
sllitity of implementation is with the States. 
But my submission is, unless some rigid 
provisions are brought in the form of amend-
ments to the Seed Ad, the companies will go 
away. Can you say that under the present 
provisions, the company which has cheated 
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th~ farmers has to pay compensation to the 
farmers. There is no such provision, I be-
lieve. You p&ease consider thIS aspect and 
come folWard with suitable amendment to 
the Seed Act to supply best quality of seeds, 
as per your intention. to the cotton-growers 01 
this country. 

Regarding pesticides. ~t is yet another 
item, on which farmers are 10slOg very heav-
lIy. In respect of pesticides also, you Will say, 
the responsibility of implementatIOn rests 
with the States. But because of certain defi-
ciencies in the Insecticides and Pesticides 
Act, many a time, these people who are 
supplying substandard pesticides are going 
scot free. Many people are not able to be 
punished effectively. That is why, our State 
Government asked the Union Government 
to issue a Control order so that the pesticides 
item is atso brought under the Essential 
Commodities Act in which case, when the 
District Collector receives some information, 
he will be immediately in a position to take 
some action. The stocks may be seized and 
the person punished and put behind the bar, 
which would discourage the people who 
want to selt substandard pesticides. Along 
with cotton, there is very good oilseed pro-
duction because of fine monsoon. As a result 
of this there is every possibility that this fine 
crop of oilseed may affect realisation of 
cotton seed also. This may bring down the 
price of cotton. My suggestion is, you kindly 
consider and restrict the import of edible oil 
from abroad so that Indian farmers will get 
better price for the oilseeds produce or cot-
ton seed. 

At present. in the Cotton Corporation 01 
India, there are representatives of the tfttile 
industry only. Are they representatives of 
cotton growers, cotton cooperatives? In 
some States, the cotton cooperatives are 
doing very excetlent work. But there is no 
representation to them in the Cotton Carpo-

ration. Because of this lacuna and defi-
ciency, the Cotton Corporation is able to 
protect the interests of the industry people 
rather than 1he cotton growers or the coop-
eratives. My suggestion to the Government 
is: you kindly consider and take necessary 
steps to include some people who have 
done very good work in the fteld of cotton. 
There are very good cotton growers as well 
as cotton cooperatives. 

1 would like to bring to the notice of the 
Government that the textile policy is not 
being implemented in letter and spirit. lungi 
is one item which is reserved for handloom 
sector. But even powerloom people are 
manufacturing this and as a result of that. the 
handloom weavers of Andhra Pradesh. 
especially in Guntur and Prakasam districts 
are suffering a lot, because they are not able 
to compete and seiliungies. 

Now, there is a scheme of Andhra 
Pradesh to purchase all these dhotis and 
sarees. Unfortunately. it is also not able to 
solve the problem of handloom weavers. My 
suggestion to the Government is to kindly 
implement the provisions of the new textile 
policy with all rigidity and see that protection 
is given to the handJoom weavers who are in 
large number. It is a major work force in this 
country. 

I would also like to repeat my earlier 
request because somehow I could not con-
vince you and I do not know what are the 
reasons. Mr. Eduardo Feleiro has bean tell-
ing this House, "No. We will not accept the 
waiver of loans." I ask you -Has not Shri 
Sharad Pawar, the Chief Minister of Mahar-
ashtra, a Congress-ruled State, waived off 
nearly Rs. 200 crores of arrears from the 
farmers? At the same time, the Reserve 
Bank of India is writing off nearly As. 200 
crores of loans from the industrialists and 
from very very big capitalists who, in spite of 
putting sick industries there. wilt again start 
some other industry. taking fresh loan from 
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the Government and the banks. While our 
State Govemment with all its meagre and 
limited resources was able to write off Rs. 4 
crores of interest from the cotton growers 
aue to the cooperatives,. why not your Gov-
ernment write off the interest which may be 
only around Rs. 24 crores? I requestthe han. 
Minister kindly to see from Haryana angle. 

My suggestion is unless cotton is also 
included in the comprehensive crop insur-
ance scheme, there is no final solution to this 
problem. We cannot expect the Government 
to come to the help of farmers all the time. 
But, if you include cotton in the crop insur-
ance scheme, the scheme may take care of 
it to some extent. 

I express my profound thanks on behalT 
myseH, and cotton growers of Andhra 
Pradesh to the Union Government for per-
mitting the import of Lanata, Fenplopethrin 
and Fluvalinate. Agro-lndustnes Corpora-
tion is importing 44,000 litres of MethomyJ 
formulation. 

I express my lnanks to the Ministry of 
Economic Affairs who have favourably rec-
ommended to the Ministry of Finance to 
waive off the import duty on these pesticides. 

Kindly consider with an open mind all 
these suggestions made by me. Kindly take 
immediate steps to take care of the problems 
that are being experienced by the cotton 
growers., 

With these words, I thank you very 
much. 

[ Translation] 

SHRI RAMSWAROOP RAM (Gaya): 
Mr. Deputy Speaker, Sir, I was listening to 
the statements made by the hon. Minister 
about the cotton growers with rapt attention. 
He made rio mention of the S1eps that have 
been taken 10 mitigate the sufferings of the 

farmers in Prakasham and other districts in 
Andhra Pradesh. It is a good thing that he 
has increased the support price of cotton. 
When we think of India. it is farmer who 
comes first in our mind. Our country is a land 
of the farmers. The farmers in this country, 
whether they are cotton growers or sugar-
cane producer, often fall victlms of the natu-
ral calamities. sometimes they suffer losses 
due to floods and sometimes by drought. As 
a result of this, our economy gets des-
tablised. Today we are holding a discussion 
on the plight of the cotton growers. In thr.; 
connection I would like to say that cotton is 
grown mainly in Andhra Pradesh. the other 
states falling in line are Mahar_htra, 
Gujarat, Karnataka, Rajasthan and Punjab. 
The farmers of Andhra Pradesh thought that 
they could improve their economic condition 
by raising production. The expert opinion 
was that if the farmers of Andhra Pradesh 
take to cotton cultivation, it will bring sub-
stantial change in their economic condition. 
The experts have recommended that: 

[English] 

rhe economy -of cotton cultivation 
was such that it made a lot of farmers 
in Andhra Pradesh wealthy. No won-
der, many tobacco growers took to 
cotton. But, suocessive droughts, 
mono-cropping, soil degeneration, 
overlapping of fertilisers and pests 
have all combined to make life miser-
able for them." 

[ Trans/ation] 

But what happened there. What hap-
pened when the people abandoned tobacco 
cultivation. This resulted in mono-cropping 
and the problem of soil degeneration arose. 
I would, therefore, like to make an appeal to 
the han. Minister that whenever a scheme 
for a particular area is formulated to make 
improvement in agriculture produce. 
whether it is cotton, tobacco or any other 
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cash crop. tocaIscientists should be directed 
to go those areas and apprise the farmers 
that such and such' crops will yield more 
benefits and sucb and such crops will be 
disadvantageous in particular areas. Be-
sides, soiltesting laboratories have been set 
up in various parts of the country. But Sir, 
through you, may I know from the hon. 
Minister if these laboratories apprise the 
farmers with the results of the tests as to 
what crops will be advantageous for them 
when they take samples for test. I have 
never heard that soil of a particular area was 
tested .and the farmers of that area were 
informed through any mass media, adver-
tisement or in any other form that such and 
such crops would be suitable to them. I want 
that these arrangements should be made at 
such places. 

Provisions have been made for 
extending various facilities to the farmers 
and of course the farmers should get these 
facilities but I want to draw the attentIOn of 
the Government to one particular poInt in this 
matter. I want that a survey should be con-
ducted of these areas where the soil is black 
which is favourable for cotton cultivation and 
where the yield can be improved. For ex-
ample, such tests can be conducted in my 
constituency. After the tests are conducted, 
cotton cultivation should be encouraged 
which will benefit both the farmers and the 
country. The Crop Insurance Scheme had 
been launched for providing relief to the 
farmers at the time of natural calamities. This 
scheme was approved by this House:3 years 
ago but it has been seen that the farmers are 
not getting the desired relief under thIS 
scheme. God knows as to where this 
scheme has been kept. Farmers are actual1y 
1Iot aware of it and they are not getting any 
~nefb out of -ft. If a motorcycle is involved 
tt\ an accidrmt, irrespective of the fact 
*'hath.,. it is a mafcn or a minor 0"'. due 
COtIlPllnsatiot'lis proVided at once. But in this 

nuge CQl,lntry which is considered to be the 
land of farmers and where eo percent people 
are dependent on agriculture. if crops are 
ruined due to natural calamities like floods, 
drought etc., no assessment is made and no 
compensation is granted. It is our misfortune 
that a popular scheme like the Crop Insur-
ance Scheme is not helping farmers in im-
proving tneirfinancial position. Although thiS 
scheme has been launched at the distrid 
level but assessments of damage are not 
made anywhere. Thousands of acres of our 
land is washed away by floods every year 
irrespective of the fact whether it is sugar· 
cane, paddy, cotton or any crop. r do not 
think this system as useful. r want to request 
that all the points should be covered under 
the Croup Insurance Scheme as it is only 
then that the farmers of the country will be 
benefited in the real sense. It is true that the 
Cotton Corporation procure the entire cotton 
produced in the country and the farmers do 
get remunerative prices wherever there are 
Government agencies. The fact, however, 
remains that when the farmers go to sell their 
produce in the market the middlemen do 
come in and compel them to sell cotton at 
this or that rate. Since the poor farmers 
cannot wait and stay there for there or four 
days in th~· market they have to sell their 
cotton at cheap rates. 

Therefore. godown facilities should be 
provided in every block wherever cotton and 
jute markets are located so that the farmers 
are able to store their goods and are saved 
from exploitation by middlemen. 

It is, therefore, requested that crops 
must be insured and godown facilities be 
made available at every market for the bene-
fit of the farmers. 

[Eng/ish] 

SHRI BHATIAM SRIRAMA MURTY 
(VisakbapatmMn): SJr. let me. at the outse~ 
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extend my fun support to the various points 
raised by our learned coUeague Shri V.S. 
Rao who has specialised the subject on 
kisan and as an active participant of the 
Kisan Movement h. has fully studied the 
problem and has explained it in very clear 
categorical and analytical terms the actual 
requirement of the cotton growers as they 
stand today. 

I tried to carefully go through the various 
measures initiated by the Government dur-
ing the current year to help the cotton grow-
ers. But then, may I point out respectfully to 
the Minister th,t it has not at all improved? 
Any positive relief measure to the cotton 
growers who are actually in an agro-climatic 
zone will be welcomed. It is well-known that 
they had committed suicide. A~there Is no 
other go for them but to take the extreme 
step of putting an end to their lives because 
they are not able to face the hardships of life 
in vjew of the wholesale and colossal loss 
that they had during the recent times. That 
being so, I would like to urge on the Minister 
to declare moratorium on the repayment of 
debts, arrears together with interest and also 
reschedule the loan spreading it over for a 
period of 12 years so that they may be able 
to convenientlY discharge the debts. This Is 
urgently required. Otherwise, it will be very 
difficult for the cotton growers. We have to 
come to their rescue. 

One more thing. The Government is 
charging compound interest which is highly 
disgusting. One cannot understand why the 
financial institutions and commercial banks 
are charging compound interest. I would 
only urge that only Simple interest may be 
charged from the cotton growers and noth-
ing more than that. Not only that. Whenever 
the interest exceeds the principat amount, 
only principal amount may be charged from 
them and not any amount exceeding the 
principal amount and rest of the intarest 
must be waived. Necessarily. the Govern-
ment shoukl take such measures. 

One more step which the Government 
should urgently take so as to provide neoes-
S8IY retiaf to the cotton growers, particularly 
in Anethra Pradesh at the moment is that the 
gold which ~s deposited in the commercial 
banks, is being subjected to auction now. 
Immediately instructions should be issued 
by the Government to various commercial 
banks that the gold mortgaged by these 
cotton growers should not at all be auc-
tioned. Other steps may be taken tin due 
course in the light of the revised instructions 
which the Government may be pleased to 
communicate to them. 

As tiff as bad debts are ooncemed, in 
respect of various banks, in various indus-
trial units which have fallen sick about As. 
5000 crores are held up. What is the Govern-
ment doing now. We are now asking to waive 
it. It h;-a very small amount, a paultry amount 
of As. 5000 Cf'Ores which is blocked up in 
industrial units. Therefore, it is necessary for 
the Government tot take steps. 

Another point which was also stressed 
by my friend Shri V.S. Rao is this both 
tobacco and cotton crops should be brought 
within the insurance cover otherwise it is 
very difficult for them to be able to survive-so 
that automatically the rest of the help would 
also come to them. They should do it instead 
of making a lot of hue and cry. 

I ne other steps whlCtllS Ilvcessary and 
incumbent on the Government to take is to 
see what are the loopholes in the existing 
law which have got to be plugged. You will 
have to -adopt a stringent method so as to 
see that adulteration does not take place as 
far as fertilizers and pesticides are con-
cerned. A9 far as seeds, fertilizers and pes-
ticides are concerned. necessary staps 
should be taken. 

Finally, I will draw the attention of the 
Minister to the reoant statement that NA-
BARD fn some States including the State of 
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Andhra Pradesh and of course in the State to 
which the Minister belongs in not extending 
any more toan facilities. They have with-held 
ft for obviously no reasons. It is not proper 
and they must not do that. 

As far as Andhra Pradesh is concemea, 
it ranks first among the various States whid-
are growing cotton. The best variety of cot-
ton is grown in Andhra Pradesh. Cotton is 
grown there is about five lakh acres and 
about 20 lakh bales are being produced 
there. But now they are in very bad state 
because of the serious natural calamities, 
they are hard put to and therefore necessary 
relief measures should be extended to them. 

[ Translation) 

SHRIMATI MAN EMMA ANJIAH (58-
cunderabad): Mr. Oeputy Speaker, Sir. 
large quantities of cotton have been de-
stroyed in my area of Hamlabad. The same 
has happe.,ed in Prakasam district where 
farmers have even gone to the extent to 
committing suicide. In view of the miserable 
condition existing there, I want to know as to 
what steps are being taken to provide relief 
to the farmers there? 

THE MINISTER OF AGRICUL TIJRE 
(SHRI BHAJAN LAl): Mr. Deputy Speaker. 
Sir, hon. Members have drawn the attention 
of the Govemment to a very important matter 
for what I am very grateful to them. The 
issues which have been raised by the hon. 
Members are very important and as you 
know these are related to the farmers. Farm-
ers are the backbone of this country and as 
such maximum possible assistance should 
be provided to them. The Goverrvnent has 
always tried to take aU posstie steps for 
their welfare. 

Rao Saheb has slated that there has 
been a record production of cotIIDn tis ,... 

and as it is surplus it should therefore be 
export$d. f want to inform him and other hone 
Members that there are no two Opinions that 
there has been a bumper production of cot-
ton this year. But at some places due to the 
floods, cotton production has suffered a set 
back but despite that we will have a record 
production of cotton this year. As per the 
figures available with us, 95 lakh bales of 
cotton will be produced this year. The maxi-
mum production so far has been 83 lakh 
bales. According to the opinion of some 
people, this figure can go upto one crore. 

As you are aware, we imported one lakh 
cotton bales last year, but this year the 
question of import does not arise.We shall 
make efforts to export the surplus cotton so 
that the farmers are able to get remunerative 
price for their produce. 

Some hon. Members have stated that 
some companies are not in favour of ex-
ports. There is no question of what compa-
nies say. It, however, depends on produc-
tion and demand within the country and only 
when indigenous demand is fulfilled that the 
surplus will be exported. The question of a 
company or an agency not allowing the 
Government to export surplus cotton does 
not arise. This is so because it is linked with 
the interest of the farmer. If the Govemment 
exports goods, we will get foreign exchange 
and the farmer too will produce more if he 
gets remunerative price. 

Besides. as you said other countries are 
also ready to buy to cotton. There are no two 
opinions about it. Indonesia, China and 
other nations too buy cotton from India. 

You have also submitted that C.C.I. is 
not purchasing cotton at the support price. 
Till now. the price of none of the varieties of 
cotton is below the support price in our 
country. The Central Government fixes the 
price of at least 40 varieties as support 
price. The price of no variety has ever gone 
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below the support price. The price of every 
variety has been higher than the support 
price. This is true that a week ago, the price 
had come some what cfoser to the support 
price. For example, we had fixed As. 600 as 
the support price for cotton and the market 
price went d~wn to Rs. 650 but during the 
last one week, it has risen to Rs. 725. What 
I mean to say is that the price of not even a 
single variety has come to the level of sup-
port price nor has it gone below that level. 
We shall not let the price fall below the 
support price at any cost and if this happens, 
then C.C.I. the Central Government and 
other agencies will come forward to procure 
it so that the farmer could get the price fixed 
'by the Central Government in any case ... 
( Interruptions) 

You are aware that there is no ban on 
the movement of cotton in India and anyone 
can transport it to any part of the country. 
There is no restriction in this regard for the 
business class. You know that competition 
among th$ buyers keeps the price at a rea-
sonable level. Support price itself implies 
that the farmer should not get low price for 
his produce. Support price signifies that if the 
price falls below that level, then the Govern-
ment will intervene and procure it so as to 
enable the farmer to get at least that much 
price. 

Regarding the support price, you have 
submitted that the farmer is not consulted at 
the time of its fixation. I had submitted last 
time also that three representatives of the 
farmers are associated with the process of 
fixing the support price, irrespective of 
whether it is cotton, oilseeds, paddy. wheat 
or anything else. This true that C.C.I. is an 
independent corporation and no representa-
tive of the farmers is there in it because as 
you know it procures cotton as per their own 
assessment. But it is the Central Govern-
ment which fixes the price and for this pur-
pose we have Agriculture Prices Commis-
sion which submits report to the Central 

Government regarding the price to be fixed 
for a commodity. However. we not only 
accept their report. but also give a higher 
price to the farmers than the one suggested 
by them in the report. 

Besides, you have mentioned about a 
company ... 

[English] 

PROF. N.G. RANGA: Support price 
itself is very low. That is the problem. 

[ Translation] 

SHRI BHAJAN LAL: As I submitted just 
now the market price is higher than the 
support price. If the market price falls below 
the support price only then the hone Member 
can say that it is even lower than the support 
price fixed by the Government If it happens, 
then he is justified in saying that there is no 
use of Government. fixing than the support 
price. At present the price is higher and not 
lower than the support price. He can com-
plain if it is lower. 

Besides, he also metioned about a 
company in Aurangabad which did not sup-
ply the right insecticide. The Central Govern-
ment wrote to the State Government when it 
came to its notice. The State Government 
handed over the matter to C.I.D. and the 
latter is investigating into it. The Government 
has not yet received its report. You knowthat 
the State Government has to take action on 
it and the Central Government has given it 
proper instructions to do so. 

The hone Members also submitted that 
a law should be enacted to deal with matters 
regarding seeds. _An Act is already there 
which has a provision to take action against 
the person who indulges in adulteration, 
mixing or supply of substandard seeds. The 
Act has provision even for imprisonment. 
The Government conducts a thorough in-
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vastigation in case there is any complaint 
from any quarter. There is a law for every-
thing whether it is pesticides. fertHaers of 
seeds so that no one is able to supply sub-
standard goods. 

Another point which they raised was 
about the farmers' produce. This is true that 
there wUl be a record production of oilseed 
this time. So far, the highest production of 
oilseeds in our country has been 120-122 
Iakh tonnes. but this time the production is 
expected to go upto 155-156 lakh tonnes. 
You know that one third of the total edible od 
is extracted from oilseeds. This year the 
oilseeds are expected to yield - 50-52 lakh 
tonne of oil and, in my view, the present on 
consumption in our country is 54lakh tonne. 
Our effort will be to import the least quantity 
of oil so that our farmers growing oil seeds 
including ground nut and cotton-oil. is 
extracted from cotton seeds also-oould get a 
remunerative price for their produce. It will 
be our earnest endeavour to reduce our 
edible oil imports by haH or even more as 
compared to the last year. Thus the Govern-
ment will import the least quantity of edible 
oil so that our farmers could get a reasonable 
price. 

The hone Members also pleaded in 
favour of waiving the loans. They mentioned 
the case of Maharashtra in this regard. I 
have taked to the Chief Minister of Mahar-
ashira who told me that he did not waive any 
loans. He wonderQd how aJl this got pub-
fished in the newspapers. He said that the 
people who were unable to repay the loan for 
a fang time have been gIVen the facility to 
repay in instalment spread over a period of 
10-12 ~ instead of (ecovering it in Jump 
SuIJl. Similarly, the rate of interest has also 
been reduced because the loan pertains to 
~ Y88r$. You. perhaps. remember that 
wheQ the han ... Prime Minister visited Andhra 
Pradesh to review the drought and flood 

situation, the Central Governmant also de-
cided to give concessions 10 the affected 
people In the form of waiving compound 
interest in case the interest exoeede..i the 
principal amount. Not only this, the loan will 
be recoverecf in easy instalments spread 
over a period of 7 to 10 years. Thus. we have 
tired to give maximum concession to the 
farmers. It is very difficult to write off the 
entire loan. 

[Eng/ish] 

SHRt V. SOBHANADREESWARA 
RAO: Outstanding interest dues should be 
waived. 

[ Translation] 

SHRI BHAJAN LAL: Regarding the 
outstanding loan. you know that a farmer 
should pay it in time if he has not been 
affeded by drought or flood. H due to drought 
or succes9ive floods, the farmer is unable to 
repay the loan. then the hone Members can 
say that some concesSIon should be given. 
However if everything is all right and the crop 
is being harvested in time, then the loan due 
should be paid by the farmer in time. Other-
wise, how can it go on like this? Of course. if 
due to certain reason he is unable to repay, 
some concessions have been given and as 
I submitted just now ... (/ntsrruptions) 

[EnglishJ 

SHRI BHATTAM SRIRAMA MURTY: 
When the interest exceeds the principal 
amount, that should be .ived. 

[ Translation] 

SHRI BHAJAN LAL: Yes, interest will 
be waived in areas hit by drought and flood. 
Another point raised was that of crop insur-
ance, which is very important. Hon Members 
are aware that a scheme regarding crop 
Insurance is already there but some difficul-
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-ties have cropped up in it at present. As I 
submitted earlier atso, meeting for this pur-
pose have been held in the past too and the 
Hon. Prime Minister wants that some way_ 
should be evolved so as to cover all the 
crops, irrespective whether they are cash 
crops or oth~ise. Besides, we want that a 
way should be evolved to cover all the farm-
ers. As per the present provision only those 
farmers are covered who take loans and not 
the rest of the farmers. Therefore, we want 
that a" the farmers should be covered. A 
meeting for this purpose is being held 
·shortly. It is our endeavour that a decision in 
this regard is taken by the next kharif crop 
and we would like that cotton, sugarcane 
and all other crops and we would like that 
cotton, sugarcane and all other crops should 
be covered and all farmers irrespective of 
whether they take loans or not should be 
brought under this scheme. We are not very 
sure at present about the extent to which WE. 

will succeed in our efforts but we are making 
all out efforts from our side to cover all of 
them. 

Shri Aao wanted to know as to how crop 
disease spread in Guntur and Prakasam 
districts. It is true that the disease has hit 
those areas but my department has made all 
efforts to check it and these efforts are con-
tinuing. So, far as soil testing and other 
facilities to the farmers for raising cash crops 
are concerned. I would like to inform that 10 
to 30 Soil Testing Laboratories have been 
set up for this purpose in every State and 
adequate resources have been provided 
therefor. Therefore, soil testing can be {Jot 
done there itseH. Our farmers have aiso 
awakened now. They are not that much 
ignorant that they will not get the soil testing 
done. The whole country has been divided 
into 15 zones. The country's farmers will be 
informed as to the lipe of crop that shou Id be 
sown in a particular climatic condition. TIps 
on the quantity of fertilizer and type of insec-
ticide to be used are already being given as 
a result of which agricultural productivity has 

increased Apart from this a bigger step is 
proposed to be taken. The entire country has 
been divided into 15 zones. Crops would be 
sown according to the climatic condition. 
avanability of water and type of soil in each 
zone. 

Similarly, the type of soil available to 
cotton-growers was discussed. The Gov-
ernment keeps the farmers posted on the 
results of soil tests. The Agricultural Depart-
ment, I.C.A.R. and the University have con-
tributed largely towards providing full infor-
mation t~ farmers. It is as a result of keeping 
the farmers fully informed that agricultural 
productivity in the country is increasing. It is 
true that the information given to farmers is 
insufficient. Books and theoretical knOWl-
edge alone cannot be useful Theory and 
demonstrations should go together. If this is 
net done the information given to farmers wit: 
remain in complete. 

SHAI RAMSWAROOP RAM: Demon-
strations should be given at the tehsillevel. 

SHAI BHAJAN LAL: Such demonstra-
tions are given at the block level and not the 
'tahsil' level. But I feel that such demonstra-
tions should be give~ at more places. The 
Government will make all possible efforts in 
that direction. I also spoke on the subject of 
crop insurance. It was mentioned that due to 
the presence of middlemen in the C.C.I. 
farmers are unable , to get remunerative 
price for cotton. The question of mkfd.lemen 
is not relevant to this matter. This is because 
cotton ;s sold in the market through out 
auction. Traders compete among them-
selves to buy the cotton There are no irregu-
larities in the process. Farmers do not com-
plain if their produce is sold at low rates 
during the harvest period and at high rates 
thereafter. A decision has been taken on a 
trial basis wherein farmers in the 14 states 
which produce the maximum foodgrains, 
can hypothecate their foodgrain to the bank 
and seek a loan against it. just RS a trader 
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hypothecates his asset to the bank and 
seeks flloan to the extent of 80% of.the value 
of that asset . This is a new scheme intro-
duced by the Government. One distrid has 
been selected in every State. I want to tell 
han. Shri Rao that this includes Andhra 
Pradesh and Bihar also. All the 14 States 
which produce foodgrains are also included. 
One district has been selected in every State 
and a pilot project has been started so that 
the persistent grievances of the fauners are 
redressed. As the farmer can hypothecate 
his foodgrains to the bank to seek a loan, he 
can sell his stock of foodgrains whenever he 
desires. This scheme has been started from 
the 1 st of December. I request the hon. 
Members to give wide pUblicity to thiS 
scheme so that the farmers can be fully 
benefited. Hon. Shri Rama Murty misod a 
point regarding long-term loans. As I said 
before long-term loans have been given. I 
have already spoken on capltalmterest and 
on insecticides. Floods were also mentioned 
during the discussion. Rules have been 
made for charging Interest and if the rules 
are not followed then we cannot do anything 
ft'::-rtg with this I can say that ... 

[English] 

SHRI BHATTAM SRIRAMA MURTY. 
Why don't you make a rule that only a Simple 
rate of interest would be charged from the 
farmers and not compound interest? 

17.28 hrs 

[MR. SPEAKER in the Chair] 

[ Translation] 

SHRI BHAJAN LAL: I have said that 
simple interest is charged from farmers. 
How can concessions be given to a farmer, 
who takes a As 1 O,OOO/-loan for a three year 
period and has no intention of paying back 

despite there being no flood or drought? The 
Government certainly give. concessions in 
cases where crops have been destroyed 
due to flood, drought on disease. The Cen-
tral Government is sympathetic towards the 
farming community. It tries to help the farm-
ers in every possible way so that they get 
appropriate prices for their produce 

With these words I thank you. 

[English] 

SHRI BHATT AM SRIRAMA MURTY: 
Government should desist from auctioning 
the gold which is mortgaged by the farmers. 
That IS now the practice in vogue. That 
creates a great hardship for these people. 

[ Translation] 

SHRI BHAJAN LAL: Discussions on 
this point have been held on a number of 
occasIons. The Hon Prime Minister also 
made an announcement that the gold and 
Jewellery kept with the banks by farmers will 
not be auctioned Auctioning of those items 
has been prohibited and the farmer can get 
the Items released as and when he has the 
money. There is no question of the things 
Jetting auctioned. 

[Enqllsh] 

SHRf V. SOBHANADREESWARA 
RAO: Sir, I would like to have one Important 
clarification. I would hke to know when will 
the Government announce. the export quota 
which Will help the farmers. By which date 
the Government will announce the export 
quota? 

[ Translation] 

SHRI BHAJAN LAL: Shri Rao let me tell 
you that this year also there would be record 
production of cotton in our country as has 
been happening almost every year in the 



1 n Disc. re. Dismal 
Performance of 

AGRAHAVANA 25,1910 (SAKA) Indian Sportsmen 178 

past. After retaining whatever is needed for 
domestic consumption, the Government wiD 
try to export the rest. 

MR. SPEAKER: It should be exported. 

SHRI BHA,JAN LAL: We will do that. 

MR. SPEAKER: Indigenous cotton 
should also be exported. 

SHRI BHAJAN LAL: I agree with you. 

DISCUSSIONS UNDER RULE 193 

17.30 hr. 

[English] 

(I) Dismal Perfomance of Indian 
Sportsmen In the Seoul Olympic 

Games-Contd. 

SHRL C. MADHAV REDDY (Adil~d): 
Sir, I would like to suggest that the Item no. 
18 can be deferred and we can take up item 
No. 19. 

[ Translation] 

MR. SPEAKER: First let us have the 
reply to the discussion on the Olympic 
Games. 

[English] 

I think she is waiting for quite a long 
time. 1 have got only halt an hour. 

SHRI AJAY MUSHRAN (Jabalpur): 
Shri, Shri Dec has gone to Seoul. So, we 
would like to hear him. 

MR. SPEAKER: I have got only half an 
hour. Yes, Mr. Dec. 

in Seoul Olympic Games 

.3HRI INDARJrr GUPTA (Basirhat): 
Sir, you can have 15 minutes 10r this and 15 
minutes for the other item. 

MR. SPEAKER: Is it so? All right then 5 
minutes for Mr. Deo and 10 minutes for her. 

SHRI K.P. SINGH DEO: Sir. I would ... 

[ Translation] 

MR. SPEAKER: You may speak for five 
minutes. 

[English] 

This is an order, you cannot question. 

SHRI K.P. SINGH DEO (Dhenkanal): It 
is rather heartening to see the concern of 
both the Press, public and Parliament in the 
standard of sports in our country which is 
reflected by the attendance in this House 
where aquorum had to be called. Today, the 
performance in the sports field is a status 
symbol of a naion's quality and standard. 

Sir, this was the first full Olympics after 
1976 when the Africans boycotted. In 1980, 
the Western group boycotted and in 1984 
the E~stern block boycotted. 160 out of 167 
.,ations took part for 237 gold medals, 237 
silver medals and 260 bronze medals, with 
13,400 athletes taking part 

This was the Olympic where the old 
reputations were shattered, new ones es-
tablished; new stars made and unmade hi a 
short time, where individual glory and na-
tional pride resulted in the best performance 
and the worst shape, where no limits of 
excellence, motivated and fortified by ster-
oids and doppings, took place; where an 
awesome collection of stars and robots like 
perfection took place. The biggest casuality 
and the only casuality was amateurism and 
this is the result I)f the changing times. 
Today, the professionalism has come to stay 
and is the order of the day. Scientific man-
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agement of our sports persons holds the 
key. 

Sir, it is In this background that we have 
to see our performance. What was the aim? 
What was the aim for sending 47 athletes 
and 19 officials to the greatest sports ex-
travaganza of this century? Sir, the aim to 
my mind- I am sorry I have to sound discor-
dent note with my han. colleagues hera was 
based on the Operation Excellence by the 
Government as enunciated on the 16th 
February, 1988 where Government took a 
conscious decision along with consuhatlOn 
with the Indian Olympics AssociatIon and 
the National Federation that they will pre-
pare teams which will be scientlficclly se-
lected by a Selection Committee and ~fter 
three to four years of training they wiD have 
a short term, an immediate and long term 
perspective. Sir, I would humbly submit and 
I would like to give an anecdote here. an 
!:'lcident which took place in 1981 in the 
World Championship in Munich. A group of 
School boys lost to the Soviet Union in the 
finals of a two kilometre race by just four feet 
and they were happy. Their coach pulled 
them up and said, "You stupid fellows, your 
target is 1984 Los Angles; Olympic Games 
and not 1981 World Championship." " I may 
reiterate humbly, our aim is 1990 Asian 
Games in Beijing and our aim was not 1988 
Olympic Games. In this 1988 olympics, from 
our country four disciplines-hockey. ten-
nis, table tennis and shooting got included 
on their own international standards and 
they did not have to qualif~. Therefore. our 
perlormance shouJd be assessed trom this 
perspective. Also. we sent a token boxing 
team which has covered itseH with glory. But 
for an unlucky injury. we would probably 
have won a medal. In weight lifting. one of 
our boys has improved on the Common-
wealth Games record. The most controver-
sial team, the girl athletic team, you would be 
happy to know, had proved itself beyond 
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doubt and although it came last in th heats. 
it is the best team in Asia. Once again, I 
would b"ke to say that scientific training and 
scientific management means that they 
must .reach a peak at time when they are 
expectod to. It is not like a ticket-vending 
machine or an instant coffee machine where 
you just punch in something and tbe ticket 
comesoul 

There has also been some criticism 
about favouritism in the selection I would 
like to say with all emphasis at my command 
and without the fear of contradiction that the 
selection, for the first time, was done on 
scientific lines and I must compliment the 
hon. Minister. the Secretary and the Director 
General of the Sports Authority of India and 
sports authorities for having cleared the 
team in a record time of one hour. 

Before I conclude Sir, I would like to 
reiterate here that population has got noth-
ing to do with medals or performance. It has 
to be determination, it has to be a continuous 
and dedicated effort. You must pick the 
children from the school as the German 
Democratic Republic does. They pick yp 
young children at the age of seven. If they do 
not find them suitable from their profile, they 
will be sent to ordinary schools and those 
who are suitable are kept in the sports 
schoo is. Also, every two years, their per-
formance is assessed. 

MR. SPEAKER: Please conclude. 

SHRI K. P. SINGH OEO: Will conc'ude 
with a quotation from Shakespeare from the 
funeraJ speech of Mark Antony: 

"Friends, Romans and Countrymen, 
Lend me your ears. 
I come to bury Ceaser,- not 10 praise 
him. 
The evU that men do lives after them, 
The good is oft interre with their 
bones." 
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Sir, only last year. we had put P.T. 
Usha on top. Let us not denigrate and 
demoraHse the sport-persons by saying 
certain things 'here which wiff affect them 
psychologicallY and which will affect our 
sports. bur sports-person have credited 
themselves weD tiy their performance in 
Seoul. 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI MARGARET ALVA): Mr. 
Speaker Sir, I do not know how much time 
your are going to give to me. I have listened 
to the debate in this House which lasted for 
more than six hours. And now I am told that 
I should finish replying within eight or ten 
minutes. I do not think is very fair. 

MR. SPEAKER : As the saying goes, 
brevity is the soul of wit; 

SHRIMATI MARGARET ALVA: Not 
when so many things have been said rather 
unfairly at times. I would just like to say that 
I am not, therefore, going into the details of 
all the points made by different speakers. I 
have to just put them to together. I can say 
only this. A number of questions have al-
ready been answered by the Chef-de-Mis-
sion. 

I want to make two things very clear. 
There was no favouritism in selection. Sec-
ondly, the selection was made on the baSIS 

of standards which have been jointly set by 
the Government, the 'ndian Olympic Asso-
ciation and the-Federations. If somebody 
comes back and says that the Government 
has bungled, well, I can only say that they do 
not know what they are talKing about. 

SHRI AJAYMUSHRAN: We would like 
to hear about the Federations. Nobody 
blames the Government. 

SHRI SAIFUDDIN CHOWDHARY: We 
blame the Government. 

SHRI AJAY MUSHRAN : Well you 
blame everything under the Sun. 

SHRIMATI MARGARET ALVA: H you 
are going to take away my time, how can I 
finish in ten minutes? 

SHRIINDRAJIT GUPTA: Why are you 
derailing the whole thing? Let her reply. 

SHRIMATI MARGARET ALVA: I just 
want to remind the House that the only 
individual medal won after Independence in 
the Olympics in the year 1952 was a Bronze. 

After that we have never won a single 
medal at Olympics - an individual medal. 

To say suddenly today that we must 
reach the top is expecting too much. I can 
only say that whatever has happened now, 
we are on the right lines as far as scientific 
training and preparations for the future are 
concerned. It is only now that a serious and 
scientific look at sports training has taken 
place and I want to say which I have said in 
the House before that the National Centre of 
Excellence for Sports which is essentially for 
competitive international sports has been 
established at Bangalore. The Soviet ex-
perts are with us. They are helping us with 
the training, with sports techniques and also 
for monitoring. Five of the experts are with 
us. Seven more are expected and under 
their guidance, we really are trying to recast 
many of our techniques and many of our 
systems for international competition. 
Sports today is not something which can be 
past time or an extra-curricular activity. H you 
want results, it has to be full time training and 
participation. But we had one Centre of 
Training At Patiala, for 25 years. We have six 
in the country for the last three years. 

We are also going in for selection of 
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certain dISciplines. In the past, we were 
trying to compete in every discipline. We 
have now selected 12 priority disciplines for 
competitions- for national pr:lrticipation. 
These twelve are the only discipline where 
we will scientifically get involved in training 
and participation and four had been kept as 
subsidiary disciplines. I also want to say 
what we said in 1986. We have launched a 
four year term of training plan which will 
show results only in the course of four years 
i.e by 1990. We did go to the Olympics this 
time. H was a participation as a country and 
if the selection. 

SHRI AJAY MUSHRAN : This is an 
after-thought. After your teams had done 
badly, you are saying this. 

SHRIMATI MARGARET ALVA: It is not 
an after-thought. You can say so, I wanted to 
judge from the fact that the selection criteria 
which had been set initialy by the Federa-
tion, the lOA and the Government was for 
the Sixth Place in the last Olympics. That 
was the criteria set knowing that this was the 
standard available. How could we expeCl 
Gold or silver medals when we are talking of 
the Sixth place? We had a choice between 
participation and no exposure. But &xposure 
in international participation is part of the 
training. We have to see where we stood I 
must say one point about Hockey which has 
been discussed so much. I want to point out 
that when we went to the Olympics, India 
was ranked international as Eleventh. I want 
to say that in this Olympics, with the training, 
we have reached the Sixth place. In Asia we 
were the Third. We are now ranked Second. 
I am only saying that we are in the proCf_;Ss ot 
moving. I am not saying that we ale on the 
top. Somebody from the Opposition said tnat 
this is the worst performance and the Minis-
ter should go. I do not mind their saying that. 

1 would like to point out that if I talk 
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statistically. the lowest position in the Asian 
Gam~s was reached in 1978 when the 
Janata Party was in power. What are you 
talking about today? You blame the Govern-
ment. J am only saying. don't keep mixing 
politics with the Government's responsibil-
ity. We are talking about national honour 
irrespective of which Government or who is 
doing what. 

SHRI AJA Y MUSHRAN : But why don't 
you blame the Federation? 

SHRIMATI MARGARET ALVA : Sec-
ondly I want to point out that in the First Five 
Year Plans in this country, the total allotment 
for sports had been Rs. 11.60 crores. In the 
Sixth Plan you gave sports As. 13 crores. It 
is after Mr. Rajiv Gandhi became the Prime 
Minister and the Minister for Sports that it 
went up to Rs. 20 crores in 1986. We have 
had only three years of the new budget in 
which the infrastructure is being created, 
equipment is being imported, artificial tracks 
and surfaces are being laid and the neces-
sary emphasis for developing sports has 
started. But as I said earlier, we need or 
rather we have already got foreign coaches. 
We have got all the necessary equipments 
( interruptions) 

SHRIMATI MARGARET ALVA: If you 
don't want to listen to the replies, then there 
is no point in anybody giving replies. 

SHRI K.P. SINGH DEO: Why are you 
giving away the Indira Gandhi Stadium? 

SHRIMATI MARGARET ALVA: We are 
not giVing away the Indira Gandhi Stadium. 
About the complex there which was meant 
for a hotel, it been decided that it should be 
converted into a hospital. It is not by me, but 
it was done earlier. 

SHRI AJA Y MUSHRAN : Why don't you 
talk about Federations which have erred? 
The Government is getting a bad name 
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because of the bad job being done by the 
Federations. They are not sefeeling prop-
erly. They are not training people properly. It 
is their job, not the Government's. As far as 
the federations are concerned, they claim 
autonomy as r~istered bodi.s ... 

SHRIINDRAJIT GUPTA: Why should 
you agree to that? (Interruptions) 

SHRIMATI MARGARET ALVA: Last 
year, we brought the guidelines known as 
the Operation Excellence, so that certain 
selection criteria could be there, and na-
tional selection committees have been set 
up for the first time, bringing in the federa-
tions, the lOA, the coach, a former interna-
tional player and an Arjuna Awardee and a 
representative of the Government to make it 
a nationaL. 

MR. SPEAKER: If we can amend the 
Constitution, can we not make amendments 
there also? You say, they ar-e autonomous 
bodies... ' 

SHRIMATI MARGARET ALVA: Even 
last year, when there was this debate, the 
House had asked that we should take steps 
to see that some kind of control on federa-
tions and on registered sports bodies should 
be brought in. We have come in with the 
proposal to bring Sports on ~ ~"', 
List, so that there can be an all-India legis.la-
tion on Sports.,.(lnterruptions) Unfortu-
nately, even that is being sought to be politi-
cised ... 

SHRI AJAY MUSHRAN:They should 
be acoountable to you. 

SHRIMATI MARGARET ALVA: I want 
to say that it is not something new. We have 
brought legislation from from about 26 coun-
tries: socialist, democratic, all types of differ-
ent systems, in which coach development 
has been directed by an the central legisla-
ture or of Parliament. This is what we have 

sought to do, and we have introduced a Bill 
for bringing it on the Concurrent list I would 
request all the Members to support this, so 
that we can come up with some kind of an all-
India legislation. I can only say this, that all 
that has been suggested in he debate-I 
have no time, Sir, since you are already 
asking me to sit down-selecting children 
under the age of twelve. selecting talent from 
special areas and giving them the necessary 
coaching in sports schools, have all been 
launched. 

MR. SPEAKER : Okay take note of 
them. 

SHRIMAn MARGARET ALVA: I can 
hope that whether I am there or not, in the 
next two years, you will see the result of what 
we have done. Thank you. 

17.47 hrs 

(II) Damage due to cyclone In the 
Stat~at,--eHsaa­
and the Union Territory of An-
daman and Nicobar Islands 

MR. SPEAKER: Now, Kumar; Mamata 
Banerjee: Only five minutes to you. Summa-
rize what you want to say. 

,,~ MAMATA BANeRJEE: 
(Jadavpur): Okay, Sir. 

Recently, a big cyclone has devastated 
West Bengal, Andaman- Nicobar and parts 
of Orissa. More than 500 people have died, 
800 fishermen are still missing and 55,000 
cattle were lost. Forty per cent of the crop are 
has been totally damaged. I went to visit 
some areas, especially in the South 24-
Parganas, Sunderban areas, Gosaba, 8a-
santi, Namkhala, Bokhali, Kuli and other 
areas. I also know that some areas in Mr. 
~ndrajit Gupta's constituency have been af-
fected to the maximum extent. People have 
totally lost their homes. 
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( Interruptions) 

MR. SPEAKER: Order please ... 

KUMARI MAMATA BANERJEE: I am 
grateful that according to the instructions of 
the Prime Minister ... (Interruptions) . Why 
are you disturbing? Only five minutes have 
been given to me. 

MR. SPEAKER : Don't interrupt the 
gentle lady here. Be chivalrous 

KUMARI MAMATA BANERJEE: You-
are going to visit the place. You have given 
the commitment that whatever you can do 
from the Central Government, you will do. I 
want to make a request to you: the people 
there now need immediately, polythene, 
tarpaulin sheets, medicines, bleaching 
powder and milk powder. I would like to 
suggest that you send immediately a Central 
team to assess the extent to which property 
and lives have been lost there, be=ause no 
proper assessment has been made so far. 
Secondly, you should give adequate funds 
IDthe State Government, so that the affected 
people can get som~ relief from the Central 
Glwernment. But I would like to say that you 
ebDuId involve the MPs concerned-Me Ps 
..... constituencies are actually affected. 
You should involve all these MPs-whether 
they are from this side or that. Throughthem, 
you can spe_nd this money for the affected 
people. 

You have aJready called for an all-party 
1II88ling, and then you have told them that 
~ will involve the members of all the politi· 
c..-parties in this relief work. I want to know 
what is the progress made in this regard. 

Thirdly. you know that there is scarcity 
of water there. People have tost their 
houses. and the lives. of their kith and kin. 
Oamage to property has been caused. 
~.eople are now totally helpless. 

So. I would like to req~ you to con· 
sider waiving of their agricultural loans. The 
loans which they have taken from the banks, 
which have to be repaid, may be waived. 
Because the people there are totally help· 
less. Those areas are totally damaged. Also. 
you shoutd think of giving them agricultural 
loans for the next crop. Otherwise those 
people will not be able to plan their new crop. 

I do not want to give more details. be-
cause I want Shri Indrajit Gup~ to speak on 
this matter. 

I would only like to make an appeal. 
When there was an earthquake in Arme-
nia-which is a big earthquake-Mr. Gor-
bachov who was atthe United Nations at that 
time, immediately returned to Armenia. I do 
not want to make any political speech here. 
But I would only want to request Mr. Indrajit 
Gupta and Shri Basudeb Acharia to request 
their Chief Minister to visit the affected area, 
because it will be a good gesture, after all. 

SHRI INDRAJIT GUPTA (Basirhat): 
Sir, I have to race against the clock. 

MR. SPEAKER: Yes, five minutes. 

SHRI INDRAJIT GUPTA: This is the 
most unprecedented cyclone that we have 
ever seen in this part of the country and it has 
not only devastated parts of the; North 24 
Paraganas and South 24 Paraganas dis-
tricts, but after that it has turned and gone to 
Bangladesh. and caused a great deal of 
devastation there also. f am speaking with 
particular reference-you will understand 
me-to where th~ cyclc;>ne t~rned. 

MR. SPEAKER: Mamataji has already 
mentioned it. 

SHI1IINDRAJIT Gl)PTA : It came; over 
from the Bay of Bengal, went North. and 
turned into Bangladesh. In that plape where 
it has turned unfortuna1ely situated is, one 
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block. ShingaAganj of my constituency which 
has bean ab$oluteJy devasted .. 

The hon. Minister was good enough to 
fly by helicopter over that area for a short 
while and he has seen something from the 
air. But I must tell him that unless you go on 

~ the ground and wall( through these areas 
and these villages, you cannot have an idea 
of th,e extent of the calamity that has taken 
place. What is required now is a massive 
operation, ajointoperation, by1he State and 
the Central Governments, for relief and 
rehabilitation of those people. About 500 
people have been killed, thousands of cattle 
have perished, about 55,000 cattle have 
perished, about 800 fishermen who were out 
at sea, who live in this area, have not come 
back; they are missing. There is no drinking 
water available. The ponds from which 
people draw their drinking water normally 
are all contaminated now. The people who 
have somehow managed to survive the 
cyclone are Ukely to die because of lack of 
water or poisoned water. So, some special 
emergency measures have to be taken to 
supply drinking water to these people, 
whether it is by boring wells which will take 
some time, or supplying water through boats 
and all that. That is being done, I may tell 
you, from the opposite side of the river, by 
people from Bangladesh. You should know 
that. The people from Bangladesh are 
bringing big tanKfuls of water by boats and 
are trying to help these people on this side. 
We appreciate very much this gesture of 
good neighbourliness from the other side. 
Houses have been destroyed by thousands. 

, The Government has said-we were 
present at the meeting together in Raj Bha· 
van in Calcutta the other day-that Rs 500 
will be given to every family for rebuilding 
their house! Rs. 500 where a single piece of 
bamboo is casting Rs 40 now With Rs. 500 
peopl~ are expected to rebuild their houses! 
So, this is the fantastic thing and l would 
reqvest the Government to enhance it. They 

say that this is the sum, or norm which is 
fixed, this amount of Rs 500. H it is a norm, 
then alii can say is that some way should be 
found under some other head, by which this 
amount can be increased. Otherwise these 
people will die. That is a1l. Whole villages 
have been just lifted up in the air by the 
cyclone and thrown two miles, three miles 
away. There is no trace left of them at all. 
People have lost everything. All the primary 
schools have been destroyed. Some of the 
high schools which were in pucca buildings 
have been shattered also. Th~ students 
have lost all their books and papers and 
everything. Examinations are coming. 
Therefore, in such a situation the cattle also 
which have survived will die without any 
fodder. There is no fodder of any kind. 

Therefore. you can understand the 
extent of the calamity and the dimensions 
which are required of a big relief operation in 
orderto save these people and the cattle and 
evorybody. Therefore, I am told that the 
Central team has not gone yet but it is 
expected to go after a few days. Then it will 
go round then it will come back, then it will 
submit its report, then the Central team will 
make up its mind, then some money will be 
sanctioned. The state Government has 
asked-for Rs 52 crores and they have sent a 
detailed memorandum to the Government 
on the 9th of this month. So, I would like to 
know from the Minister he has only five 
minutes to speak~ow they are going to 
move quickly in this matter. 

SHRI AMAL DATTA: (Diamond Har-
bour): Please allow me one minute, Sir. 

MR. SPEAKER: What can you say in 
one minute? 

SHRI AMAL DATTA: It concerns my 
constituency also, Sir. 

MR. SPEAKER: That has already been 
said. What does it matter? Say what it is. 
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SHRI AMAL DArrA: Sir. the Minister 
had met us on 8th of December and on 7th 
he made a speech here and he has said on 
both the occasions that the Central team will 
go as soon as the linal assessment has been 
given. The final assessment was submitted 
on 9th. Seven days have passed today and 
the Central team has not gone. The Central 
team should have been to there and some 
money should have started flowing from the 
Central exchequer. Already the State Gov-
ernment has spent As seven crores. This is 
over and above the margin money which has 
already been spent on the North Bengal 
floods. So. the Stale Government does not 
have any margin money. It is spending en-
tirely out of its own resources by diverting 
funds from other sources.,The Central funds 
must flow immediately because the State 
Government is spending at the rate of Rs 10 
lakhs per day and it cannot carry on with the 
relief works if the Central funds do not 
flow ..• (Interruptions) 

MR. SPEAKER: That is all. 

SHRI AMAL DATTA : So, I would re-
quest the Central Minister to see that the 
funds start flowing on the basis of the State 
Government... (Interruptions) 

MR. SPEAKER: That has been said 
three or four times. 

SHRI AMAL DATTA: The State Gov-
ernment has requested that they have spent 
so much. So, on that basis, some funds can 
already start flowing even before the Central 
team goes ... (lnterruptions) 

MR. SPEAKER: You have said it four 
times now. That is what he has said. It is all 
right now. It does not form part of the rec-
ord ... 

( Interruptionst 

·Not recorded. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRt SHYAM LAL 
YADAV): Sir. we are very much conc,med 
about the tragedy and I have myseH seen 
how wide-spread damage has been done '0 
the people ... (/nterruptions) 

SHAI AMAL DATTA: What is the sanc-
tity of this. Sfr? .. (/nt8rruptions) 

MR. SPEAKER: This is the last day of 
the session. It is my compassion that t have 
brought it. I have brought it because I have 
the compassion. Otherwise it would not 
have come here. 

SHAI P.M. SAYEED: He has not visited 
Andamans, Sir. He should have visited 
Andamans also. 

SHRt SHYAM LAL YADAV: Sir. imme-
diately on the direction of the Prime Minister, 
I visited the area and the same night the 
Prime Minister was kind enough to grant Rs. 
20 lakhs to the West Bengal Government for 
immediate relief. Later on. after seeing our 
report, the Prime Minister was further 
pleased to grant As. 30 lakhs as a relief 
measure for the West Bengal Government. 

So far as the money matter is con-
cerned, I told the Government there, the 
Finance Minister also, thal tney ~ en 
with relief measures. We shall depuW thQ 
team immediately after receivirlg their de-
tailed memorandum and I am right to inform 
the hon. Members that the Memorandum 
was received on 9th December. A team was 
constituted on 14th December and because 
they have to plan the visit in consultation with 
the State Government, the team is going on 
the evening of 18th December. It is propoged 
that on 19th and 20th, they witl visit North 24 
Parganas and South 24 Parganas. On 21 st 
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they will hold discussions with the State 
Govemment and return back on 21 st eve-
ning. and immediately after that. they will 
finalise the recommendations. I can assure 
the hen. Members that the ceiling of expen-
diture will be approved before the end of this 
month within th~, shortest possible 
time .•. ( Interruptions) 

SHRI BASUDEB ACHARIA: Within this 
month? 

SHRI SHYAM LAL YADAV: Yes, within 
this month. So far as the immediate relief is 
concerned, the State Government have the 
money available with them. If there is any 
difficulty of ways and means, we can look 
into that. Otherwise, as I enquired from the 
Finance Minister, he told me that there is no 
difficulty for ways and means. Therefore, he 
can spend from his own account. After that 
we shall give the money on the norms that 
have, been ... (lnterruptions) 

SHRI BASUDEB ACHARIA: They have 
·already spent what they had got. 

SHRI SHYAM LAL YADAV: So, they 
have got the money wifh them, the way and 
means money. There is no ~iculty about 
that... (Interruptions) 

MR. SPEAKER: That is what they have 
said they can get it reimbursed. That iswhat 
he has said. 

SHRI SHYAM LAL YADAV: So, they 
can spend the money. Their position, you will 
be happy to know, is sound and they can 
spend the money. There is no problem of 
money with them. 

NOw. Sir, the second thing is about the 
norms of assistance that is provided for 
house buiJding, for cattle. for marginal and 
small farmers. Those norms were recently 

revised in the year 19S6 ... (lnterruptions) 

SHRI INDRAJIT GUPTA: Do you con-
sider that Rs. SOO are enough? 

18.00 hrs. 

SHRI SHYAM LAL YADAV: No, not 
that. Those norms are there. For fully dam-
aged houses, particular units, for relocation 
and construction, it is Rs. 10001- and Rs. 500 
for only construction and for repair and par-
tially damaged houses it is Rs. 200/-. This is 
the assistance given. Otherwise, for other 
purpose for goat and other things, for desilt-
ing, for animals, assistance to small and 
marginal farmers, to handloom weavers, all 
these classes are classified and there norms 
are settled. From time to time as the need 
arises, norms are revised. But at present this 
is the norm. We shall see if anything more 
can be done. 

Now, after my team goes there, they will 
have detailed discussions with the officials 
of the State Government and they will try to 
find out some way out to assist the people 
who have suffered. So far as the grains are 
concerned, sufficient grains have been pro-
vided to the West Bengal Government and 
their requirement will be met further also. I 
am can assure you this. 

Sir, so far as .. Andaman and Nicobar 
Islands are concerned, we have not re-
ceived any iAformation from them. We have 
received information that there has been 
slight damage, not much. There is not much 
to be done in the case of Andaman and 
Nic:obar Islands. It is for the State Admini-
stration there to take care of this and if they 
forward any demand or Memorandum we 
can certainly look into that. So far as medi-
cines are concerned, there is sufficient 
medicine with the Govemment and we have 
also assured that whatever medicines are 
required, we will immediately make them 
available. 
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.SHRI BASUDEB ACHARIA: What 
aboutpoJythene? 

SHRI SHYAM LAL YADAV: Yes, that 
we have already provided they are lifting It. 

SHRI BASUDEB ACHARIA: Whether it 
witl be sufficient ... ? 

SHRI SHYAM LAL YADAV: They will 
be provided. We have asked them to lift uS 
much as possible but they have a very stnct 
rule and restriction on polythene. Unless 
they insped. they will not accept any inch of 
polythene. But that is the limiting factor. 
Otherwise I can do whatever is possible. 

MR. SPEAKER: Whatever steps are 
needed for the people. I think they I will be 
taken. 

SHRI SHYAM LAL YADAV: Yes, what-
ever is needed, we shall try to fulfil. I can 
assure you. Sir. I can assure again the han. 
Members that the Central Government is so 
much seized of this and whatever assis-
tance is required we shall be making them 
available. Thank you. 

MR. SPEAKER: That IS what I said. 
They need relief because they are In diS-
tress. Whatever should be done at the earli-
est possible time because I have seen in 
Punjab and I have seen elsewhere also. Thl" 
is the urgency of the matter and I think as the 
hon. Minister has taken care of that, he will 
seize of the situation and he has got that 
compassion and he will do whatever he can. 

[English] 

THE MINISTER OF PARLIAMEN-

\
r!ARY AFFAIRS AND MINISTER OF IN· 
FORMATION AND B"ROADCASTING 
(SHRJ H.K.L BHAGAT): Mr. Speaker, Sir, I 

just like to submit that this Session has been 
a momentous Session. particularly because 
of the Eledoral Reform Legislation which 
was enacted. Sir, under your guidance, this 
session has gone on very well and we are 
quite happy about it. The Deputy-Speaker 
has been putting in a lot of hard work and 
taking a -lot of burden I must say quite ably 
under your able guidance. The Members on 
both sides took a lot of interest in this session 
and spoke on various matters, on various 
subjects and I must thank all the Members 
from both sides. I must particularly thank the 
leaders of the Opposition for the cooperation 
that they have been extending from time to 
time. 

Then. Sir, I would like to thank the Lok 
Sabha Secretariat and the Secretary-Gen-
eral. They have been given encomiums 
rightly from time to time in this House also 
and we are very happy with them. Sir, the 
Parliamentary Affairs Department takes a lot 
of burden in these days and I think they also 
deserve a special mention for the hard work. 
I am talking of the officers and the staff, not 
about myself. I have always been keen to 
thank the Marshal. At least I can speak for 
myseH and say that he knows lhe rules better 
then myseH. 

Then, Sir, I will be failing in my duty if I 
do not thank my colleague, Shrimati Sheila 
Dlkshit. I must also thank all the staff includ-
Ing the Watch & Ward arad all the other staff 
who have been doing their job very well. 

Last but not the least, I must thank the 
press who have been covering the Session. 
Thank you. 

MR. SPEAKER: Thank you very much. 

SHAI AMAL DAnA: We are thanking 
ourselves and congratulating ourselves. 

MR. SPEAKER; Why not? You have 
done your job 
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Hon'ble Members, as the Twelfth Ses-
sion of Eighth Lok Sabha comes to a close 
today. I consider it my duty to thank all 
sections of the House on behalf of myself 
and my colleagues-the Deputy Speak~r 
and the members of the Panel of Chair-
men-for the cooperation. extended to us in 
conducting the proceedings of the House 
smoothly. 

In this short session, we had 24 sittings 
lasting over 154 hours approximately. 

In the an"als of the Parliamentary 
democracy, this Session would go down as 
a historic Session, as about five crows of our 
youth between the age group of 18 and 21 
years would now become entitled to exer-
cise their right of franchise. This House 
exhibited rare unanimity yesterday in adopt-
ing the Constitution (Sixty-second Amend-
ment) Bill, 1988-Sixty-First Amendment of 
the Constitution-giving voting fights to the 
youth. Besides, the House has given Its 
stamp of approval to some much neodod 
reforms in the electoral system by passi ng 
the Representation of People (Amendment) 
Bill,1988. 

In all, the House conSidered and 
passed 15 Government Bills during this 
Session. Apart from the above two Bills, the 
other important Bills considered and passed 
were, the Constitution (Sixtieth Amend-
ment) Bill; the National Highways Authority 
of India Bill, the Forest (Conservation) 
Amendment Bill and the Narcotic Drugs c,nd 
Psychotropic Substances (Amendrnent) 
Bill. 

As many as 128 Questlo~l were ash.el1 
and answered orally on the floor of .Iw 
House. Besides. we had dl~cus::don5 on 
seven Calling Attention notices ur)d twc 
Half-an-Hour Discussions. 

The House discussed the serious ~)Itu­
ation arising out of the rGc •• nt accIdent:; 

involving the Indian Airlines aircraft on an 
adjournment motion. 

Five Short Duration Discussions were 
held under Rule 193 concerning demands of 
farmers and agricultural labour; Bofors gun 
deal; rise in prices of essential commodities; 
dismal performance of Indian sportsmen in 
the Seoul Olympic Games; and the damage 
due to cyclone in West Bengal, Orissa and 
the Union Territory of Andaman and Nicobar 
Islands. The question is, though we might 
not have discussed it in full length, but the 
impact-the cru~ of the problem is that we 
have to pin-point it. Every Member would 
have highlighted the same thing. But the 
question is, when we realise that something 
bad has happened, it is something which 
touches everybody's heart. 

SHRIINDRAJIT GUPTA: One Calling 
Attention went on for two-and-a-half hours 
today. 

MR. SPEAKER: We could have done 
by cutting half of that; but in spite of that, I 
think the gravity of the situation has been 
given the due importance and I think the 
Minister in charge has said that it will be 
taken care of. Everywhere. wherever this 
calamity strikes, the people do suffer and we 
as human beings must share it with them 
and try to help them to the extent possible. I 
think the Government will do its best. 

Members also raised 180 matters under 
Rule 377. 

Statutory Resolutions approving the 
continuance of President's Rule in the State 
of Punjilb and the imposition of President's 
Rule in the State of Mizoram were also 
discussed and adopted and adopted by the 
tlouse. 

So far as finaAcial business is con-
ct:rned, Supplementary Demands for 
Grants (General) as also those in respect of 
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{Mr. Speaker) 

the States of Tamil Nadu and Punjab for the 
rear 1988-89 were discussed and voted. 

We celebrated the birth centenary of 
Shri G. V. Mavalankar in a befitting manner 
by holding several functions compemorat-
ing the great Speaker of our times" 

The United Nations Organisation and 
its member-States. including our country, 
observed the 40th Anniversary--of the Uni-
versal Declaration of Human Rights by the 
United Nations on 10th December, 1988. A 
reference to that effect was made by me in 
the House on 7th December. 

During this Session. I was called upon 
to take a decision on the Report of the 
Privilege Committee on the petition flied by 
Shri Ram Pyare Panika against Shri 
Lalduhoma, M.P. on a careful examination 
of the relevant records and the f,ndings of the 
Committee, I had to declare with a heavy 
heart that Shri Lalduhoma had incurred dis-
qualification for being a Member of' the 
House. Shri Lalduhoma accordingly ceased 
to be a Member with effect trom 24th Novem-
ber.1988. 

This is the first case in our Parliament of 
a Member having lost his seat for violation of 
the provisions of the Constitution (Fifty-sec-
ond Amendment) Act. 

Let me once again thank aU hon. Mem-
bers for the love and affection bestowed on 
me personally and the appreciation ex-
tended to the Secretariat during its Diamond 
Jubilee Year • .AU this has gone a long way in 
helping me discharge the duties which you 
have cast on me. J am beholden to each one 
of you for the same. 

I abo must say that most of the burden 
has been canied by my very very able 
Deputy-Speaker. I heartily thank him for the 

burden he has carried. I have been allowed 
by him to sit and taik and do other things. I 
thank all the vafiant Members of the Panel of 
Chairmen. The question is to sit here and to 
see and talk. I have noticed that Deputy-
Speaker has been sitting in the House for 7 
112 hours. That is something of a record. We 
must compliment him. I must also compli-
ment my Chairmen, Mr. Somnath Rath and 
all others who are here. 

SHRI BASUDEB ACHARIA: Sheila 
Dikshit Ji also. 

MR. SPEAKER: Yes, with her very fine, 
be witching smile, my sister here keeps us all 
enlightened and happy. Whenever she just 
peeps through the curtain and asks, "May I 
come in?", I say, "You have already come in, 
Sister; you are always welcome". And, she 
brings a sort of fresh breath of life and spring. 

SHRI INDRAJIT GUPTA: We never 
enjoyed this. 

MR. SPEAKER: You are welcome 
then. How did you miss it so long? 

SHRI INDRAJIT GUPTA: I never got 
the chance. 

MR. SPEAKER: Didn't you see today? 
That is what it is. 

same is about the Chief Whip, the Par-
liamentary Affairs Minister. here. 

SHRI BASUOEB ACHARIA: Young! 

MR. SPEAKER: Yes, he is y~. He 
has a broad smile. 

SHRI D.P. YADAV: He is kind. 

MR. SPEAKER: Is it? Then, I appreci-
ate that too. I thank an his co~ .. ues. spe-
ciaUy aU the Members from botH Sides of the 
House, whether they be on this side or that 
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side, that does not matter for me. I respect 
you all. I have the highest regard for the 
Members of Lok Sabha as a whole. It is a 
family. Whatever may be the question that 
we might be discussing here-politically or 
ideofogically-but outside the House, I think, 
we are proud to have th~ best of relations 
amongst us and that is the crux of parliamen-
tary democracy. Our war is ideological. It is 
not personal. It is just a question of the cross-
section of ideas hitting at one another but not 
hitting personally. I think, we should try to 
uphold that tradition. You have created and 
in times to come, I think, you will be creating 
very fine· conventions and traditions. 
Throughout the world, we keep our heads 
high and hold our heads high because of you 
an, because you are the representatives of 
this great democratic nation of 800 million 
people. J am proud to represent you outSide 
when J go. 

SHRI BASUDEB AOHARIA: In the 
absence of Prof. Madhu Dandavate, we are 
feeling lonely. 

MR. SPEAKER: Yes, I am also fecllllg 
lonely, you see. 

I must thank all the members of my sLlff 
here, in the Lok Sabha Secretariat-tile 
Watch and Ward and everybody else. ThtJY 
have bAen contributing so nicely. They are 
so intelligent. I also thank all thQ agencies 
involved. Marshal, you are perfect. He will 
never miss the point and I am very happy. 

SHRI C. MADHAV REDDI: We never 
treat him as Marshal. 

MR. SPEAKER: He IS Comrade Mdr-

sha!. That is what it is. I am vary happy that 
all the people have contributeu-Transla-
tors, Interpreters and others. The people up 
there, who are sitting above my head, the 
Press Gallery-they have been also too 
benevolent and I thank them for their fine 
cooperation. 

Let me wish you all a Very Happy New 
Year because we will meet in the New Year. 

AN HON. MEMBER: Why not early? 

MR. SPEAKER: Earlier also, might-be, 
it could be. I am happy whenever you are 
here. I want to keep this show going on. I am 
never tired of it. 

SHRI SHANTARAM NAIK: Happy 
Christmas to everybody. 

MR. SPEAKER: Happy Christmas, 
Happy New Year, Happy New Season to 
everybody. 

SHRI SAIFUDDIN CHOWDHARY: 
Happy Return, Sir. 

MR. SPEAKER: Yes, sure, Cho-
wdhary. You always come back with a gusto, 
I think. Last time, I noticed that you were 
rather thin. But this time, you have come in 
robust health and I wish you good luck. 
Thank you very much. 

The House now stands adjourned sine 
die. 

18.15hrs. 

The Lok Sabha then a.:Jjourned sine die 
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